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1. Omitted by Haryana Act 12 of 1997.
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'THE HARYANA MUNICIPAL ACT, 1973
(HARYANA AcT No. 24 oF 1973)

[Received the assent of the President of India on the 24th June, 1973

and first-published in Haryana Government Gazette
(Extraordinary) of July 2, 1973.]

Year | No | Shor title . Whether repealed or other-wise
affected by legislation
I 2 3 _ 4
1973 24 The Haryana Amended in part by Haryana Act 40
Municipal of 1973 .
Ay, 1973 Amended by Haryana Act 12 of 1976

Amended by Haryana Act 26 of 1976
Amended by Haryana Act 23 of 1978’
Amended by, Haryana Act 1 of 19795
o Amended by Haryana Act 12 of 1979
J Amended by Haryana Act 9 of 1980*

. For Statement of Objects and Reasons, see Haryana Government Gazette

(Extraordinary), dated the 26th March, 1973, page 525.

. For Statement of Objects and Reasons, see Haryand Government Gazette

{Extraordinary), dated the 31st Oclober, 1973, page 1992. .

. For Statement of Objects and Reasons; see Haryana Governmenr Gazette

(Extraordinary), dated the !.’?th Fanuary, 1976. page 78.

. For Statement of Cbjecis and Reasons. see Har_vana Gavemmem Gazetle

" (Extraordindry), dated Lhe 2nd .Tuly, '1976 page 12‘26

Appoints the 20th day of July, 1973, as the date on thch this Act shall come
into force vide Local Govt. Deptt. Commmccs, nouﬁcabon No S. 0. 163/HLA.
24[19?313 1 ﬁ‘3 dated the 20th July. 19?3 ‘

. For Stalement of Ohjecta and Reasons see Haryana Gavernmenr Gazette

(Extraordinary), dated the QISth_AugI{sl 1978, page 1214,

For Statement of Objects' and ‘Reasons, see Haryana Government Gazette
(Extracrdinary), dated the 26th December, 1978, page 1758. S

For Statemem of Objects and Reasons, sée Haryana Government Gazerre
(Extraordinary), dated the 8th March, 1979, page 428. '

For Statement of Objects and Rcasons, see Haryana Government Gazerte

-{Extrzordinary), dated th'e-I]_ 1th March.’lQBQ_, page 479. .
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Year
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Amended by Haryana Act 15 of 1994"

. For Statement of Objects and Reasons, see Haryana Government Gazette

(Exlraurdinary) dated the 21st September, 1981, page 1408.

. For Statement of Obje:.ts and Reasons, see Haryana Government Gazerre
~(Extraordinary); dated the 22nd March, 1985, page 404,

. For Statement of ObjeClS and Reasons, see Haryana Government Gazerre

{Exiracrdinary), dated the 26th February, :1986, page 326.

For Statement of Objects and Reasons, see Haryana Governmem Gazette
{Extraordinary), dated the 17th December, 1987, page-1953.

. For Statement of Objects and Reasons, see Haryana Government Gazelie

(Exuaordmary) dated the 22nd August, 1988 page 1303.

For Stalement of Objects and Reasons, see Haryana Govemmenr Ga(.ette
(I:xu'aordmary) dated the 7th September, 1988 page.

. For Statement of Objects and Re.asons, see Haryana Govemmem Ga.zerre
'(Extraordmary) "dated the 19th March 1990 page 484

. For Statement of Objects and Rcasons, see Har)'mm Govemmem Gazerre
' (Extraordinary), dated the 27th February, 1991' page 482 R S

For Staiement of Objects and Reasons, $ee Harvana Govemmenr Gazer:e

- {(Exwaordinary), dated the 16th March, 1992, page 698.

10.
. (Extrao:(_iinary), dated the 18th December, 1992, page 2560. .

11.

For Stalement of Objects and Reasons, se# Haryana: -Govemmém Gazette

For Swatement of Objects and Reasons, see Haryana Government Gazette
(Exl:raordmary) dated the 9th March, ]994 page 488

For Statement of Ob}ccls and Reasons see Haryaua Gavermneur Gazerre
(Extraordinary), dated the 10th September, 1994, page 2004.
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Amended by Haryana Act 3 of 1895
Amended by Haryana Act 4 of 1996*
Amended by Haryana Act 18 of 19967
Amended by Haryana Act 13 of 1997*
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Amended by Haryana Act 17 of 1999¢

. Amended by Haryanra Act 1 of 2000

~ Amended by Haryana Act 8 of 20008
Amended by Haryana Act 14 of 2000°
Amended by Haryana Act | of 2001
Amended by Haryana Act 5 of 2002!
Amended by Haryana Act 11 of 2002
Amended By Haryana Act 23 of 2002
Amended by Haryana Act 16 of 2003

10,
I
2.
13.

14.

. For Siatement of Objects and Reasons, see Haryana Governmenr Gazette

(Extraordinary), dated the 1st March, 1995, page 321.

For Statement of Objects and Rcasons, see Haryana Governmene Gazette
(Extraordinary); daled the 10th February, 1996, page 375.

For Statemenl of Objects and Reasons, see Haryana Government Gazeite
(Extraordinary), dated the 15th November, 1996, page 2366.

For Statement of Objects and Reasans, see Haryana Government Gezetie
(Extraordinary), dated the 4th March, 1997, page 514.

For Statement of Objects and Reasons, see Haryana Government Gazelie
(Extraordinary), dated the 14-7.1998, page 1074.

For Statement of Objects and Reasons, see Hanana Govermmnent Gazette
(Extraordinary), dated the 9-2-1999, page 259.

For Statement of Objecis and Rcasons. See Haryana Government Gazetfe
(Extraordinary), dated the 13-11-1999, page 2527.

. For Statement of Objects and Reasons, see Haryana Government Gazette
.(Extraordinary), dated the 8-3-2000, page 481,

.For Statement of, Objects and Reasons, see Haryana Govermmnent Gazette
T(Exuaordmary) dated the 5-9-2000, page 1813, '

For Siaterhént of Objects and ‘Reasons,’ see Haryana Governmens Gazette
(Extraordinary), dated the' 13-3-2001, page 474.
For Stalement. of:Objects and Reasons, see Haryana Government Gazette

_(Extraordinary), dated the 4-3-2002, page 372. Y

For Sitatement of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), dated the 29-8-2002, page 1769.

For Statement of Objects and Reasons, see Harvana Governmens Gazette
(Extraordinary), daled the 28-10-2002, page 20064,

For Statement of Objecits and Reasons, see Haryana Governmeni Gazeite
(Extraordinary), dated the 28-3-2003, page 629,
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AN
ACT

to Consolidate and amend the law relating to municipalities in the
State of Haryana.

BE it enacted by the Legislature of [hé State of Haryana in the
Twenty-fourth Year of thc Republlc of India, as follows:—

 CHAPTER-I
; PRELIMINARY
1. (1) This Act may be called the Haryana Municipal Act, 1973.
(2} Ttexiends to the whole .of the State of Haryana.

( 3) It shall come into force on such date as the State Government
may, by notification, appoint

2. Inthis Act unless there is any[hmg rcpugnant in the subject or
context,— ' -

(1) “Annual value” notWifﬁsfanding anylhing contained in any
other law for the time being in force, means,—

(a} in the case of land, the gross annual rent—

(1) tobe calculated on the basis of fair rent fixed under the
law relating to rent restriction for the time being in
force; or

(ii) where no fair rent referred to in item (i) is fixed, at which
it is expected to be let or it is actually let, whichever is
greater :

Provided that, in the case of land assessed to land-
revenue or any other tax in lieu thereof or of which the
land-revenue has been wholly or in part released,
compcmnded for, redeemed or assigned, the annual value
shall, if the State Governement so directs, be deemed to be
double the aggregate of the {ollowing amount,
namely =—

(i) the amount of the Jand-revenue or any other-tax in lieu
there of the time being assessed on the land, whether
such assessment is leviable or not; or when the land,
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. land-revenue has been wholly or in part compounded
for or redeemed, the amount which, but for such
composition or redemption, would have been
leviable ; and

- (if) when the improvement of the land due to canal imigation
has been excluded from account in assessing the land-
revenue, the amount of owner's rate or water advantage
rate, or other rate imposed in respect of such
improvement ; :

'[(b) in the case of any land on which no building has been
erected, but on which a building can be erected, and on
any land on which a building is in the process of erection,
five per cent of the estimated market value of the land ;

{c¢) inthe case of any house or building whether self-occupied
or tenanted, five percentum on the sum obtained by adding
~ the estimated present cost of erecting the building, lcss
such amount as the Government may deem reasonable to
be deducted on account of depreciation, if any, to the
estimated market value of the site dncl any land attached

to the house or bulldmg

Provnded that —

(i) in the calculation of the annual value of any premises,
no account shal! be taken of any machinery thereon ;

(ii) the basis of assessing the present market value of the
land, the cost of erecting the building and depreciation
shall be such as may be decided by the Government.
Different rates may be determined for different
categories of buildings andlands ; '

(iii) if the actual annual rent received by the owner is higher
than the annual value as determined, then the actual
annual rent shall be deemed to be the annual value for
the purpose of this Act ;

(iv) the annual value of the buiding so determined shal] be
subject to a deduction often persent for the cost of

1. Substitutcd by the Haryana Act 1 of 2001.
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repairs and other expenses necessary for the proper
- maintenance ot the building ;

{v) when a buidling is occupied by the owner under such
exceptional circumstances as to render a valuation at
five percentum on the cost of erecting the building, less
depreciation, excessive, a lower percentage may be
taken;] - ’

1A} "Board" means the Haryana Urban Infarstructural
Development Board constinted under section 2031;]

(2) "Building" means any shop, cut-house, hut house, shed or
stable, whether used for the purpose of Human habitation or otherwise
and whether of ma’sohry, bricks, wood, mud, thatch, metal or any other
material whatever, and includes a wall and a well ;

(3} "Building line" means a line beyo'nd \\_rhich the outer face
or any part of an external wall of a building may not project in the direction
of any street, existing or proposed ;

(4) "Built area” is that portion of a2 municipality of which the
greater part has been developed as a business or residential area ;

(5) "bye-laws” mcan bye-laws made under this Act ;

Y[(5A} "Chicf ‘Administrator” means the Chief Administrator of
the Board ;] : :

zt(jﬁ }"Collector’s rate” means the value of land assessed by the
Collector for the [I).L.l.l;[;’l_qs_e of ass‘c".sjsing the value of stamp duty at the time
of registration of sale dceds of land ;.].

3[(6)"committee" or "m!injcfpal comrnittee” except section 24,
means a Municipal Committee or Municipal Council constituted or deemed
to have been constituted by or under this Act.] ~

“.'1. Inserted by Haryana Act 5 of 2002, = ' un '
'2. Insérted by Haryana Act 23 of 2002.

- 3. -Substituted by Haryana Act 30 of 1994 and furiher-substituted by Haryana Act
4 of 1998. -' ' o S
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- (7) "Compost manure” means the produce prepared from dung
by subjecting it to the process of compost making in the mannec
preseribed by rules ;

1[{7A)} "controlled area" means an area declared under section
203C of this Act to be a controlled area ;}

(8) "Deputy Commissioner” or "Deputy Commissioner of the
district" includes Additional Deputy Commissioner, Joint Deputy
Commissioner or any *[other officer not below the rank of an extra
Assistant Commissioner] at any time appointed by the State Governemnt
to perform in any district or the districts functions of a Deputy
Commissioner under this Act;

YProviso] ¥ * ¥

f(9) "Director” means the Director Urban Develop[ment
Department, Haryana;}

{9A) "District” means the district in the State of Haryana;

(9B) "District Planmng Committee” means a commmec
constituted under section 203B of this Act;

{9C) !dry lauine” means a latrine from which the excreta is
removed manually;

(9D) "Dung" for the purposes of section 153 and 154 shall
include night-soil, sewage, sullage, refuse, sludge, fllth or'rubbish or
animal malter of any kind;}

(10) Erect or rc- erect any bulldmg includes—

(a) any materlal alteration or enlargment of any
building ;

1. Inserted by Haryana Act 1 of 2001,
Substituted by the Haryana Act 12 of 1970,
Omitted by Haryana Act 12 of 1979.

Aowom

Substituted by Haryana Act 3 of 1994 and further subsllmle.d by Haryana Act
5 of 2002. ' .
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(b) the conversion by structual aiteration into a place for
human habitation of any building not originaity
constructed for human habitation ;

(c) the conversion into more than one place for human
habitation of a building originally constructed as one
such place ;

(d) the conversion of two or more places of human
habitation into a greater number of such places ;

(e) such alterations of a building as effect an alteration of
“its drainage or sanitary arranments, or materially affects
security ;

(f) the addition of any rooms, buildings out-houses or other
structures to any bulding ;

(g) the construction in a wall adjoining any street or land
not be longing to the owner of the wall of a door
opening on to such-street or land.

‘ ) (I 1}"explosive” and "petrolenm" have the meanings assigned
to those words in the Indian Explosives Act, 1884 and the Petroleum
Act, 1934, respectvely;

(12} "Factory" shall have the meaning assxgned to it in the
Factories Act, 1948;

- '[{12A) 'Finance Commission” means the Finanece Commisston
constituted by the Slate Government under articles 2431 and 243Y of
the Constitution of India ; D

- 2[(12AA) “"Fund” means - the Huryana Urban Infrastructural
Development Fund constituted under section 203L i

(12B) "State Government" means the Govemmenl of the State
of Haryana | ’

(I 3)"Infecuons dlseasc means cholera plague small POX,
tuberculosis or such other dangerous disease as the State Government
may notify in this behalf ;

o 4. Inserted by:Haryana Act 3 of 1994.
2. Inmserted by Haryana Act 5 of 2002.
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{14) "inhabitant” includes any person ordinarily residing or
carrying on business, or owning or occupying immovable property, in
any municipality; or in any local area which the State Govemment has,
by notification under this Act, proposed to declare to be a municipality;
and in case of any dispute, means any person or persons declared by the
Deputy Cornmissioner to be inhabitant or inhabitants ;

1[¢(15) "municipal area" means the territorial area of a
municipality as may be notified by the State Government and includes
any territorial area which forms part of a municipality at the commencement
of the Haryana Municipal (Amendment) Act, 1994 ;

(15A) "municipality” means an institution of self-government
constituted under section 2A which may be a Municiapl Committee or a
Municipat Council or a Municipal Corporation ;]

{16} "Nuisance"” mcludes any act, omussion, place or thing
which causes oris likely to cause injury, danger, annoyance or offence to
the sense of sight, smell or hearing or which is or may be dangerous to life
orinjurious to health, or property ©

}(17} "occupier” includes—

-+ (a) any person who for the time being is paying oris liable to

~ pay-to the owner the rent for any portion of the building

or-land 1n-respect of which such rent is paid-or is
payable ;

(b) ‘an owner n o_cgupation of his own building or land ;
(c) arent-free occupant ;
(d) a l1censee m occupanon of any land or bu1]d1ng and

{e} anyperson who is liable to pay.the owner damages for the
use and, occupation of any land or building;)

sy ok ]
3[(19) "owner o

(a) when used wnlh rcfcrcncc to any bmldmg and land,
mcludcs—

i

. Substituted by Haryana Acl 3of 1994
2. Omitted by Haryana Act | of 2000, -
3. Substituted by Haryana Act [ of 2001.
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(i) the person who receives the rent thereof or who would
be entitled 1o teceive the rent thereof if the same
were let ;

(if) anagent or trustee who receives such rent on account
of the owner;

(iii) an agent or trustee who receives the rent of or is
entrusted with or concemed for, any premises devoted
to rellglous or charitable purposes

(iv) a receiver, or manager, appoinied by any court of
competent jurisdiction to have the charge of, or o
exercise the rights of an owner of the said
premises; '

{v) amortgagee in possession ; and

(b) when used with reference to any animal, vehicle or boat,
inciudes the person for the ime being in charge of the
animal, vehicle or the boat ;]

'[(I9A} "population™ means the population as ascertained at the
last preceding census of which the relevant figures have been published; ]

{20)"Public place" means a place which is open 16 the use or
enjoyment of the public whether or not private property and whether or
not private property and whether or not:vested in the committee ;

{21} "Public street” shall mean any streef—

(i) heretofore levelled, paved, metalled, channelled,

sewered or repaired out of municipal or other public

. funds, unless before such work was camried out, there

was an agreement with the proprietor that the street

should not thereby become a public street, or unless

such work was done without the implied or cxpress
consent of the proprietor ; or -

(i} which, under the provisions of section 180, is declared
_ by the committee to be, or under any olher provision of
- this Act becornes, a public street ;

o 22)"rules means the rules made under IhlS Act

L. Inscrled by Haryana Act 3 of 1994,
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'f{224) State Election Commission” means the State Election
Commission constiluted by the State Government under articles 243K
and 2437 A of the Constinition of India ;]

((22B) "Shamlat Deh” included —

(1) lands described in the revenue records as Shamlat Deh or
Shamlat Tikkas ;

{2} lands descrnibed in the revenue records as Shamlat Tarafs,
Pattis, Pannas or Tholas and used according to revenue
records for common purposes or for the benefit of the
community or a part thereof ;

(3) lands described as Banjar Qadim and used for common
purposes according 10 revenue records ;

{4) lands used or reserved for the benefit of the community
including streets, lanes, playgrounds, schools, drinking
wells or ponds ; and

(5) lands belonging to the Gram Panchayal of a village the
-Abadi Deh of which has been included in a municipality
.and where the Panchayat consists of more than one village,

the lands belonging to the Panchayat in respect of that
village or villages, the Abadi Deh. of which has been
included in a municipality,

but does not include land which—

(i) has been allotted on quasi-permanent basis to a displace
person ;

(ii) has been acquired under the Dlsplaced Persons
(Compensatlon and Reh abrhlallon) Act, 1954 (Central Act
44 of 1954) or has been treated as evacuee property under
'the Administration of the Evacuee Pmpert)r Act, 1950
(Central Act 31 of 1950) oris of composue nature in which
evecuee and non- evacuec shares have not yel been
separated ;

(uz) has been partltioncd and brought under cultivation by
individual land-holders before the 26th January, 1970 ;

1. Inserted by Haryana Act 3.0f 1994,
2. Inserted by Haryana Act 7 of 1999.
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fiv) having been acquired before the 26th January, 1970, by a
‘person by purchase or in exchange for proprietary land
from a co-sharer in the Shamiat Deh, is so recorded in the
Jamabandi or is supported by a valid deed ;

(v) is described in the revenue records as Shamlat Tarafs; pattis,
pannas or Tholas and is not used according to revenue
records for common purposes or for the benefit of the
community or a part thercof ;

| (vi) lies outside the Abadi Deh and is used as Gitwar, Bara,
Manure-pit or house or for cottage industry;

(vii) was Shamlat Deh, was assessed to land revenue and has
been in the individual cultivating possession of co-sharers
not being in excess of their respective shares in it on or
before the 26th January, 1970 ;

{viii} is used as a place of worship or for purposes sub-servient
thereto ; and -

( x) belongs to the Gram Panchayat of a villa ge the Abadi Deh
of which has not been included in a mummpallty and where
the Panchayat consists of more than one v1]]age, the lands
belonging to the Panchayat in respect of that village or
villages, the Abadi Deh of which has not been included in
a municipality ;]

(23)"Street” shall mean any road, footway, square, court, alley
or passage, accessible, whether permanently or temporarily to the public,
and whether a thoroughfare or not and shall include every vacant space
notwuhstandmg that it may be anatc property and partly or wholly
obstructed by any gate, post, chain or other bamier, if houses, shops or
other buildings about thereon and if it is used by any person as a means
of access to or from any public place or thoroughfare, whether such

" persons be occuplers of such buildings or net, but shall not include any
part of such space which the occupier of any such building has a right at
all hours to prevent all other persons from using as aforesaid; and shall
include also the drains or gutters therein; or on either side, and the land,
whether covered or not by any payment, verandah or other erection, up to
the boundary of any abutting property-not accessible to the public ;
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{24)"unbutlt area” is an area within the municipal limits which
is declared to be such at a special meeting of the commuttee by a resolution
firmed by the State Government, or which is fred as such by the State
Govermnment ;

3[(24A) "urban area” means an area within the municipal limits
of amumcipality ;]

(25)"Vehicle" includes bicycle, tricyele and automotor car, and
every wheeled conveyance wh:ch is used or capable of being used on a
public street. :

'[{26) "Wards Commitiec” means the wards commiittees
constituted by the State Government under section 34 of this Act ; and

(27) "waterseal latrine” means a latrine with a minimum water
scal of 20mm in which excreta is pushed in or flushed by water and is not
required to be removed manua[ly ]

CHAPTER 1I
MUNICIPALITIES -

[2A. Classification and constitution of municipalities.—( /) There
shall be constituted three classes of municipalities in accordance with the
provmlons of this section as specifi ed below —

() 'Mumc1pdl Committee” for a transitional area with
population “[of not more than fifty thousand] ;

(ii) "Municipai Council” For a smaller urban arca with
population *fof more than fifty thousand but less thdn three
lacs] ; and

(iii) "Municipal Corporation" for a larger urban area with
population *[of three lacs or more], 10 be governed by a

separate Act T
Provided that a municipality under this section may not be
constituted in such urban areas or par thereof as the State Government
may, having regard to the size of the area and the municipal services

L. Inserted by Haryana Act 3 o[ 1994,

2. Inserted by Haryana Act 12 of 1979 and further substituted by Haryana Act 3
of 1994. _ .

Inserted by Haryana Act 1 of 2001.

4. Substituted by Haryana Act 11 of 2002.
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being provided or proposed to be provided by an industrial establishment
in that area and such other factors as it may deem fit, by nolification,
specify (o be an industrial township :

Provided further that no military canlonment or part of a military
cantonment shall form part of a municipatity.

Explanation.— In this sub-section, "a transitional area”, "a smaller
urban area” or "a larget urban area” means such arca as the State
Government may, having regard to the population of the area, the density
of the popuiation therein, the revenue generated for local administration,
the perecentage of employment in non-agricultutal activites, the economie
importance or such other factors as the State Government may deem fit,
specify by notification for the purpose of this section.

(2} The State Govermment shall, by notification, constitute the
municipalities and specify the class to which a municipality shall belong
in accordance with the provisions of this section after observing the
proceduse as laxd down in section 3 :

‘Provided that the the municipalities existing at the
commencement of the Haryana Municipal (Amendment)} Act, 1994 and
listed as Municipal Committee or as Municipal Council in the Schedule to
this Act, would be deemed to have been constituted and noufled as such,
under and in accordance with the provisions of this section :

Provided further that the State Govemment may, after giving a
reasonable notice of not less than thirty days of its intention to do so,
amend the Schedule, by notification and declare any Municipal Committee
as a Municipal Council or any Mummpal Council as 2 Municipal
Comnmtce] ‘ CARN

3, (1) The State Government may, by notification, pPropose any
local area to be a mumclpallty under this Act.

: I[Pm\nscr]

(2) Every such notification shall define the limits of the local
area to which 1t relates. : -

{3} A copy of every notification under this seclion; with a
translation there of in such language as the State Government may direct,

I. Omitted by Haryana Act 3 of 1994.



1973 : Haryana Acl 24 | ' MUNICIPAL 57

shall be affixed in some conspicuous place in the court-house of the Deputy
Commissioner within whose jurisdiction the local area to which the
notification relates lies, and in one or more conspicuous places in thal
local area.

(4) The Deputy Commissioner shall certify to the State
Govemment the date on which the copy and translation were so affixed
and the date so certified shall be deemed to be the date of publication of
the notification.

(5) Should any inhabitant desire to object to a notification issued
under sub-section (1), he may, within six weeks from the date of its
publication, submit his objection in writing through the Deputy
Commissioner to the State Government and the State Gevernment shall
take his subjection into consideration.

(6) When six weeks from the date of the publication have
expired, and the State Government has considered and passcd orders on
such objections as may have been submitted to it, the State Government
may, by notification, declare '[the local area, for the purpose of this Act,
to be a municipality]

. .{7} The State Government may, by natification, direct that all
or any of the rules which are in force in any municipality shall, with
such exceptions and.adaptations as may be considered necessary, apply
1o the local area declared to be municipality under this section, and such
rules shall forthwith apply to such municipality without further
publication. :

‘U8).  (9)]Omited  * R

( IO)' A Committee shall come into emstencc at such time as the
State Government may, by notification, appoint in this behalf.

I[3A. The superintendence, direction and contro] of the preparation
of electoral roll§ for, and the conduct of, all elections to the municipalities
shall be vested in the State Election Cormmission constituted under articles
243K and 243ZA of the Contxtutlon uf Indla in the manner as may be
prcscnbed byrules:] - :

' [Provided that the State Election-Commisston shall consult the
State Government before announcing the date of elections so that the State

1. Substituted by Haryana Act 12 of 1979.
2. Omiutted by ibid,

3. Inserted by Haryana Act 3 of 1994.

4. Added by Haryana Act 16 of 2003.

State Election
Cormmissjon.
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Government may, if so requested by the State Election Commission, make
available to the State Election Commmission such staff as may be necessary
for the discharge of the functions conferred on the State Election
Commission under articles 243K and 243Z A of the Constitution of India
and this Acl.] N

4. (1) The State Government may, by notification, and in such
other manner as it may determine, declare its intention to include within
amunicipality any local area in the vicinity of the same and deﬁned in the
notification.

(2) Any inh_abifant of a municipality or local area in respect of
which a notification has been published under sub-section (1), may, should

be object to the alteration proposed, submit his objection'in writing through

the Deputy Commissioner to the State Government within six wecks from
the publication of the notification; and the State Govermnment shall take
such objection into consideration.

(3) When six weeks from the publication of the notification have
cxpired, and the State Government has considered the objections; if any,
which have been submitted under sub-section {2}, the State Government
may, by notification, include the jocal areain the municipali{y

(4} When any local area has been included i ina mumclpallly

under sub-section (3), this Act, and, exceptas the State Government may,

by notification, direct otherwise, all notifications, Tules; bye-laws, order,

directions and powers issued made; or conferred iinder this Act and-in
*force throughout wholé of the municipality at the time, shall apply tosuch

arca.

5. The State Govemment may, by notification, and in'such other
manner as it may deem fir, declare its intention to exclude from a
mumclpallty any. local area comprised. therein and dcfmed in the
ncmﬁcatlon

e

6 ( 1 ) Any 1nhab1tant of a mumcxpahly or loca.l area in respcct of
which a notifi ication has ben published under section 5 may, if he objects

-to the exclusion propesed, submit his objection in writing through the

Deputy Commissioner to the State Government within six weeks from

_the publication of the notification and the State Govemmcnt shall take his
: ob_]cctlon mto cons:deratmn - T
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(2j When six weeks from the publication of the notification have
expired and the State Government has considered the objections, if any,
which have been submitted under sub-section (1), the State Government
may, by notification, exclude the local-area from the municipality.

7. When a local area is excluded from a municipality under
section 6—

(a) this Act, and all notifications, rules, bye-laws, orders,
directions and powers issued, made or conferred under this
Act, shall cease to apply thereto ; and

{b} the State Government shall after Consulting the committee,
frame a scherne determining what portion of the balance
of the municipal fund and other properly vesting in the
municipal committee shall vest in the State Governincnt
and in-what manner the liabilities of the commitiee shall be
apportioned between the committee and the State
Govcmment, and, on the scheme being notified, the
property and liabilities shall vest and be apportioned
accordingly.

8. (I ) The State Governmént may, by notlﬁcatlon abolish any
municipality declare under section 3.

(2) When a notification is issued under this section in respect of
any.municipality, this Act, and all notifications, rules, bye-laws, orders,
directions and power.issued, made orf conferred undér this Act, shall
cease. to apply to:the said municipality; the balance of the municipal
fund and all other property at the time of the issue. of the notification vested
in the committee shall vest in the State Government and the liabilities of
the committee shall be tranferred to the State Goverment. ‘

"{(3) Where any ln:mmcnpa]lty is dbohshed under sub-section
( I ) and suBsequenﬂy the area compnsmg the municipality so abolished is
declated to be a Sabha area under sub-section (I) of section 4 of the Punjab
Gram Panchayat Act, 1952, the assets and liabilities referred to in sub-
section (2) shall vest in the Gram Panchayat of the Sabha area from the
date of its establishment under section 5 of thc Pun]ab Gram Panchayat
Act, 1952. o RO :

LY

1L Inserled”l:iy Haryana Act _lZ_Iof.197‘9_._
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Explanation— For the purposes of this sub-section, the assets shall
include all arrears of taxes, tolls, cesses, rates, dues.and fees imposed
under this Act or any rule or bye-law which fell due to the committee of
the muncipality immediately before the date of its abolition and the same
shall be recoverable by the Gram Panchayat as if these were arrears due
to the Gram Panchayat.] e

CHAPTER 1
IIMUNICIPALITIES
Composition of Municipalities. |
9, (1) The municipalities constituted under section 2A shall consist

of such number of elected members not less than eleven as may be
prescribed by rules,

{2) Save as provnded in sub-section (3} all the seats in the
municipality shall be filled in by persons chosen by direct election from
the territorial constituencies in the municipal area and for this purpose
each municipal area shall be divided into territorial constituencies to be
known as wards.

(3) In addition to person chosen by direct election from the
territorial constituencies, the State Government shall, by notificaction
in the Official Gazette, nominate the following categories of persons as

members of a lemClp'd]Ity -— - :

i)

( u) mcmbcrs of the H0usc of the. Peoplc and the Legislative
. -Assembly of the State, representing constituencies which
compnise'wholly or partly, the-municipal area ; and

“*(iti) members of the Council of States, registered as electors
‘ : ,- ‘ ] | Sl . '
5[Pr0VidE‘,d that the person referred to in clauses (i) and (fii) above
shall not have any right to contest for the c]ecuon of presxdem or vice-
premdcnt ]

Substituted by Haryana Act 3 of 1994
Substituted by Haryana Act- 3 of 1994,
.Omitted by Haryana Act 18 of 1996.
Omined by Haryana Act 18 of 1996.

Added by Haryana Act 3 of 1995 and further substinzted by Hawana Act 1B of
1996 and further substituted by Haryana Act 14 of 2000.

bl o A

-
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Provided further that the Executive Officer in the case of a
Municipal Council and the Secretary in the case of a Municipal Committec,
shall have the right to attend all the meetings of the municipality and to
take part in discussion but shall not have the right to vote therein.]

I110. (1) Seatsshall be reserved for the Schedules Castes in every
municipality and the number of scats so reserved shall bear, as nearly as
ray be, the same propotion to the total number of seats to be filled by
direct election in a municipality as the polriation of the Scheduled Castes
in the municipal area bears to the total population of that area and such
seals may be allotted to such wards having maximum population of
persons belonging to Scheduled Castes. '

(2) Not less than one-third of the total number of scats
reserved under sub-section (/) shall be reserved for women belonging to
the Scheduled Castes and such seats may be allotted to such rotation and
by lots amongst the wards reserved under sub-section (/).

(3) Not less than one-third (including the number of seats
reserved for women belonging to the Scheduled Castes) of the total number
of seats to be filled by direct election in every municipality, shall be reserved
for women and such seats may be allotted by rotation and by lots to different
constituencies in the rnumc1pal1ty exccpt those falling under sub-sections
(1),(2) and (4). : o o

(4} *[Two seats in every committee] shall be rescerved for the
persons belonging to Backward Classes which shall be allotted in such
lerritorial constituencies as having muximum pOpLﬁaUOll of persons
belonging to Backward Classes.

3[(5) The offices of presidents in the municipalities shall be
filled up from amongst the members belonging to the general category,
Scheduled Casles, backwards classes and women by rotation and by lots
in the manner prescribed.]

it ]

Substituted by Haryana Act 3 of 1994.
Substituted by Haryana Act 4 of {996.
Substituted by Haryana Act 3 of 1995.

Added by Haryana Act 13 of 1997 and further amitted by Haryana Act 14
of 2000,

ol
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(6) The reservation of seats under sub-sections {{} and (2)
and the reservation of office of the president other than the reservation for
women under sub-section (4), shall cease Lo have effect on the expiration
of the penod specified under article 334 of the Constitution of India.

{7) The reservation of seats under sub-sections (1}, (2), {4)
and (5) shall be reviewed after every decennial census.

(8) The reservation as enumerated in this section shall be given
effect to through notification issued at the time of each election.]

L B

[11 (1 ) The term of ofﬁcc of elected members shall be five years
from the date appomtcd for the first meeting of the municipality.]

{2) The term of the nominated mcmber shall be co terrmnus
with the term of elected members.

(3]

(4) When as a result of an enquiry held under Chapter X1V,
an order declaring the election of any member void has been made, such
member shall forthwith cease to be the member of the committee.

S 12. (1) Everj( municipality unless sooner dissolved under any law
for the time being in force, shall continue for five years from the date
appointed for its first meeting :

Provided that a municipality shall be given a rcasonable
opponumty of being heard before its dissolution :

Provided further that all municipalities existing immediatly
before the commencement of the Constitution (Scventy-fourth’
Amendment) Act, 1992 shall continue til] the expiration of their duration
unless sooner dissolved by a resolutlon passed to that effect by the State
Legislature. :

(2) An election to constitute z mouii:ipalily- shall bé
completed,—

(a) before the expiry of its duration specnfled in sub-
section (1) ; . : -

Omited by Haryana Act 3 of 1994,
Substituted by Haryana Act 3 of 1994
Subsuruted by ibid.

L D
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(b) before the expiration of a period of six months from the
date of its dissolution :

Provided that when the remainder of the period for which the
dissolved municipality would have continued is less than six-months, it
shall not be necessary to hold any election under this section for conslituling
the municipality for such period :

Provided further that the first election lo a municipality
constituted after the commencement of the Haryana Municipal
(Amendment) Act, 1994, may be held within a penod of one year of its
being notified as a municipality :

Provided further that elections to the municipalities where no
elected body exists at the time of commencement of this Act may be held
within a period of one year.

(3) A municipality constituted upon the dissolution of a
municipality before the expiration of its duration shall continue only for
the remainder of the pcnod for which the dissolved municipality would
have contmued under sub- sccnon (1)} had it not been 50 dissolved.]

(4) If amunicipality is not reconstituted before the expiration

of its duration laid down in sub-scction (1), it shall be deemed Lo have

been dissolved on the expiry of the said duration and, thereupon, provisions
. of sub-section (2) of section 254 shall be applicable. ]

13. 1f amember of a commiltee wishes to resign his office, he shall
. submit an application in writing to the Deputy Comrnissioner. If such
resignation is accepted, it shall be notified in the Official Gazertte on a date
not less than fifteen days and not more than sixty days after the receipt of
the said member's application by the Deputy Commissioner whereupon
the member shall be deemed to have vacated his seat :

Provided that if a member who has submitted an application
to resign wishes to withdraw his resignation, hé may apply to the Deputy
Commissioner within fifteen dayys of the receipt by the Deputy
Commissioner of his application to tesign, and the appllcatmn to resign
shall then be deemed to have been withdrawn.

1. Added by Haryana Act 8 of 2000. -
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[13A. (1) A person shall be disqualified for being chosen as and
for being a member of a municipality—

(a) If he is so disqualified by or under any law for the
time being in force for the purposes of election to the
Legislature of the State of Haryana :

Provided that no person shall be disqulified or the
ground that he is less than twenty-five years of age if he
had attained the age of twenty-one years;

(b) if he is so disqualified by or under any law made by
the Legislature of the Stale of Haryana ;

{c¢} if he has more than two living children :

Provided that a person having more than two children. on or
*[upto] the expiry of one year of the commencement of this Act, shall
not be deemed to be disqualified.

(2) I any question arises as to whether a member of a
municipality has becorne subject to any of the disqualifications mentioned
in sub-section (7}, the question shall be referred for the the decision of
such authonty and in such marner as may be prescribed by mles.]

- 3[13-B. (1) No person shall be an clected member of Committee,
membor of Legislative Assembly of the State or mcmber of Parllamﬁnt
simultaneously. v

(2} If an elected member of the committee is elected to the
Legislative Assembly or Parliament, as the case may be, he shall cease
10 continue as an elected member of the committee from the date he is
declared s elected to the Legislative Assembly or Parliament, as the case
may be].

14. (1) The State Government may, by notification, remove any
member of a committee— : .

(a) if he refuses to act, or becomes, in the opinion of the State
Government, incapable of acting, or has been declared a
bankrupt or an insolvent by a competent court or has been
convicted of any such offence or subjected by a criminal

Inseried by Haryana Act 3 of 1994,
Substituted by Haryana Act 5 of 1994.
Inscrted by Haryana Act 13 of 1997,
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(b)

(c)

[{d)

(e)

(g}

court to any such order as implies, in the opinion of the
State Governmenl, a defect of character which renders
him unfit to be a member;

if he has been declared by notification to be disqulified
forempleoymentin, or has been dismissed from, the public
service and the reason for the disqualification or dismissal
is such as implies in the opinion of the State Govermment
a defect of character Wthh renders him unfit to be a
member ;

if he has without reasonable cause in the opinion of the
State Government absented himself for more than three
consecutive months from the meetings of committee ;

'Tf he fails to pay any amount due from him Lo the
commiilee within three months of the service of nolice
making the claim, it shall be the duty of the *[ Exccutive
officer and where there is no Executive Officer, the
Secretary, 10 serve such a notice at the earliest possible
date after the amount has become due ;]

if, in the opinion of the State Government he has flagrantly
abused hlS position as a member or the committee of has
through his negllgence or misconduct been responsible
for the loss, or misapplication of any money or property
of the committee ;

if he has, since his election or nomination become subject
to any disqualification which, if it had existed at the time
of his election or nomination, would have rendered him
ineligible under any law for the time being in force
regulating the qualifications of candidates for election or
nomination, or if it appears that he was, at the time of his
election or nomination Subjeqt to any such disqualification
if being a legal practitioner, he acts or appears in any legal
proceeding on behalf of any person against the committee
or on behalf of or against the State Government where in

I. Substituted by Haryana Act 12 of 1979.
2. Substituted by Haryana Act 3 of 1988 and further substitured by 15 of 1989,
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the opinion of the State Government such action or
. appearance is contrary to the interests of the committee :

“[Provided that no removal of a member shall be notified unless
the matter has been enquired into by an officer, not below the rank of an
Extra Assistant Commissioner, appointed by the State Government and
the member concerned has been given areasonable opportunity of being
heard.]

2) A person removed under this section or whose election
has been declared void for corrupl practices or intirnidation under the

provisions of section 272, [ ] shall be disqualified for
election for a period not exceeding *(six) years.
I(3) *® * * *

1[14A. (1) The Director may, suspend an.y member of a committee
where—

(a) acase against himin respect of any criminal offence is
under investigation, enquiry or wrial, if in the opinion of
the Director the charge made or proceedings taken
agamst him, are likely to embarrass him in the discharge
of his duties or involves moral turpitude or defect of a
character ; ' '

(b} during the course of an enquiry for any of the reasons
for which he can be removed under section 14, after
giving him a reasonable opportunity of being heard.

(2) Any member suspended under sub-section (1) shall not
take part in any act or procecdings of the committee during the period of
suspension and shall hand over the records, money or any other property
of the committee in his possession or under his control—

() to president/vice-president; as the case may be ;

(i) in case both the president and vice-president are suspended,

to such person as the Director may appoint in this behalf :

Provided Lhat the suspension period of a member shall not exceed

s1x months from the date of issuance of suspension order except in criminal
cases involving moral turpitude. '

1. Omitted by Haryana Act 12 of 1979.
2. Subsrituted by ibid.

3. Substituted by Haryana Act 3 of 1994,
4. Inserted by Haryana Act 18 of [998.
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(3) Any person aggrieved by an order passed under sub-section
{1) may, within a periad of thirty days from the communication of the
order, prefer an appeal to the Government. ]

15. (I) Whenever a vacancy occurs by the death, resignation or
removal, or by the vacation of a seat under the provisions of sub-section

(4) of section 11, of any member, '(the vacancy shall be filled within *{six-

months] of the accurrence of such vacancy] in accordance with the
provisions of this Act and the rules.

[Proviso]

{2) Every person elected or nominated, to f1ll acasual vacancy,
shall be elected or nomunated to serve for the remainder of his predecessor's
term of office.

[16. Every municipality shall be a body corporate to be known
as by the name of Municipal Council or the Municipal Committee of its
municipal area and shall have perpetual succession and a common seal,
with power to acquire and hold property, both movable and immovabie,
and subject to the provisions of this Act or the rules, to transfer any
property held by it, to contract and to do all other thinkgs necessary for
the purposes of its constntut;on and may sue and be sued in its corporate
name.] Co

17. Every person employed by the committee whether for the whole
or part of his time and every member of the committee shall be deemed to
be a public servant withinthe meaning of section 21 of the Indian Penal
Code, 1860.

President and Vice-President

[18. (1)Every Mumclpal Committee or Municipal Council shall,
from time to time, elect one of its s[eleclcd] members to be president for
such period as may be prescribed, and the member so elected shall become
president of the Municipal Committee or Municipal Council ©

Provided that the office of the president in Municipal Committee
and Municipal Councils shall be reserved for Scheduled Castes and women
in accordance with the provisions made in section10:

Substituied by Haryana Act 12 of 1979.
Omitied by rbid.

Substituted by ibid.

Substituted by ibid.

Substiured by Haryana Act 18 of 1996, '

Rl e

Filling of
casual
vacancies.

[ncorporotion
of
municipality.

Employees
and members
10 be public
servants.

Election of
President/
Vice-
President.



Resignation of
president or
vice-president.

Mation of no
canfidence
against
President or

Vice-president.

68 MUNICIPAL [1973 : Haryana Act 24

Provided further that if the office of president is vacated during
his tenure on”account of death resignation or no confidence motion, a
fresh election for the remainder of the period shall be held from the same
category.

(2} Every Municipal Committee or Municipal Council shall

also, from time to time, ![elect one of its elected members to be vice-

president] :

Provided that if the office of the vice-president is vacated during
his tenure on account of death, resignation or no confidence motion a
fresh election for the remainder of the period shall be held.

'{(3) The term of office of the vice-president shall be for a period
of five years or for the residue period of his office as a member, which-
ever is less.]

[19.]

*[20 (1) The Prcsident or Vice-President may resign his office by
tendering his resignation in wnting (o the Depuly Commissioner. Such
resignation shall, unless withdrawn, within seven days from the dale of
tendering the resignation, be deemed to have been accepted. ]

(2) Nothing in this section shall affect the provision of
section 21.

21. (I} :A motion of no-confidence against the president or vice-
president may-be made in accordance with the procedure laid down in
the rules.

2) The Deputy Commissioner orsuch other officer not below
the rank of an Extra Assistant Commissioner, as the Deputy Commissioner
may authoried, shall convene a meeting for the consideration of the motion
referred to in sub-section {7/ ) in the manner lald down in the rules, and
shall preside at such meeting.

{(3) 1f the motion is carried with the support. of '[not less than
two-thirds of the elected members] of the commitee, ‘the president or vice-
president, as the case may be, shall be, deemed to have vacated his office.

1. Substituted by Haryana Act 3 of 1995.
2. Omitted by Haryana Act 3 of 1994.
3. Substituted by Haryana Act 12 of 1979,
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(4) If a no-confidence motion is passed against the president
and the vice-president simultaneously or otherwise, the Sub-Divisional
Officer (Civil) of the area in which the municipality is situated or any
other officer not below the rank of an Extra Assistant Cominissioner
authorised by the Deputy Commissioner shall henceforth exercise the
powers and discharge the functions of the president till the elction
1 J ofa presxdent is notified or a vice-president is elected.

(3) A mcetmg referred to in sub-section (2 ) shall be presided
over by the Deputy Commissioner or the officer authorised by him but
neither he nor such officer shall have the ight to votc at such meeting.

22. The State Government may, at any time, by notification remove
a president or vice-president from his office on the ground of abuse of his
power or of habitual failure to perform his duties :

'[ Provided that no removal of the president or vice-president
shall be notified unless the matter has been enquired into by an officer,
not.below the rank of an Extra Assistant Commissioner appointed by
the State Government and the president or vice-president, as the cse
may be, has been given a reasonable opportunity of being heard.]

’[22A. (1) Director may suspend pre51dent or v1ce-prem ident of a
comnmittee where— - .

‘(a) acase agamst him in respect of any criminal offence is
under investigation, enquiry or trial, if in the oplmon of
the Director the charge made or proceedings taken against
him, are likcly to embarrass him in the discharge of his
duties or mvo]ves moral turpitude or defect of a
ehm‘acter ;

~ {b) a case against him in respect of the grounds of removal

mentioned under sechion 22 is under enquiry, after giving

him a reasonab]e oppertumty of teing heard.

(2) Any president or vice-president, as the case may be,
suspended under sub-section (/) shall not take part in any act or proceeding
of the committee during the pcriod of suspension and shall hand over the

L. Substituted by Haryana Act 12 of 1979,
2. Omitted by Haryana Act 3 aof |994.
3. Inserted by Haryana Act 18 of 1998, ,
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recurds, money or any other property of the commiltee in his possession
or under his control— .

- (i) to vice-ptesident if he'is premdent
(ii) to pres:dentlf Leis v1ce-pr651dent and

(ifi) incase both the > president and v1cc-pre,31dcnt are suspcnded, -
to such person as the Director may appoint in this behalf : -

Provided that the suspension period of president or vice-

president as the case may be, shall not exceed six months from the date of .
issuance of suspensmn order cxccpt in cnmlnal cases involving moral

turpitude.
(3) Any person aggrieved by an order passed under sub-section

(1) may, within a périod of thirty days from thc commumc&hon of Ihe '

order, prefer an appeal to the Government.] -
23. - =]
*[24. (1)Every election or nomination of a member and election of

a president of a Municipal Commitiee or Mumclpal Council shall be
notified in the official Gazette and no member shall enter upon his doties

until his election*f" * - . ] has been so notified and until,-

notwithstanding anything contained in the Oaths Act; 1969 *lelected

Municipal Council an oath or affirmation of hi-allegiance to India and the
Constitution of Indiain the followmo form namely —_

“I' AB, having been elected 5( _ )'membcr of a
Mumcnpal Committee or Mumclpal Council of, do
solcmnl), swear {or afﬁrm) that] will be fajl.hfull and bear tue allegiance
to India and the Constitution of India as by law established and I will
faithfully, discharge the duties upon which I am about to enter.

o (2) Every eléction of a member shall be notified in the Official
Gazette by’ the ‘Slate election” Commission and every election of a
president shall be notified by the State Government in the official Gazette
within thirty days from the date of declaration of:the result of such
election, and if no notification is issued within the said penod lhe election
shal]-be deemed to-have been notified.". ¥ -

Omitied by Haryanaz Act 3 of 1994, - _
Substituted by ibid. -

Subsututed by Haryana Act 3 of 1995. © = - AT
Omitted by ibid. ST g
Omitted by ibid.
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'[{3) If any such person omits or refuses to tzke or make the
oath or affirmation as required by sub-section (1) within three months of
the date of notification of his election, his election shall be deemed to be
invalid for any reason which it may consider sufficient unless the State
Government, extends the period within which such oath or affirmation

may be taken or made. G

{4} If an election is deemed to be invalied under the provisions
of sub-section (3), a fresh election shall be held.]

C onducr of Business

25. (1) Every commme shall meet for the transaction of business Time for
at least once in every month at such tlme as may, from time to ume ‘be holding
fixed by the bye-laws. . _ | meetings.

{2) The president or, in hlS abscncc or during his mcapacrty
to attend to his duties or during the vacancy of his office, the vice-president
may, whenever he thinks fit and shall, within a period of ten days from
the date of recelpl of a requisition signed by not less than one-fifth of the
total number of members of the committee, convene cither an ordmary or
a special meeting at any other time : L

-Provided that the requisition shal] spec1fy r.he purpose for whlch
the meeting is to be hcld

(3) If the president or- Lhe vice- president falls to convene a
meeting of the committee Wwithin a period of ten-days from the date of
receipt of such requisition the members who signed the requisition may
request the Deputy. Commissioner to convene the meeting.

-(4) ‘The Deputy Commissioner on Teceipt of request under
sub-section (3) shall within a pefiod of ten days ffom the date of such
request either himself convene the meeting or designate any other offlcer
for this purpose. -

. (5) Ameeting'referred fo in'sub-section (4) shall be presided
over by the Deputy Commissioner or the officer designated by him, but
ncrther he nor such off“ cer shall have the nght to vote dt such mectmg

26 (1) Every meetmg of a comnnttee shall be cnher ordinary or Ordinary and

specml . ' special
" " meelings.

1. Substituted by Haryana Act 3of 1995, ~
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(2) Any business may be transacted at an ordinary meetings
unless required by this Act or the rules to be transacted at a special meeting.

(3) When a special and an ordinary meeting are called for the
same day the special meeting shall be held as soon.as the necessary
quorum is present. -

27. (1) The quorum necessary for the transaction of business ata
special meeting of a committee shall be one-half of the number of the
members of the committee actudlly serving at the time, but shall not be
less than three.

(2) The quoram necessary for the transaction of business at an
ordinary meeting of a committee shall be such number or propottion of
the members of thé committee as may, from time to tlmc be fixed by the
bye-laws, but shall not be less than three :

Provided that, if at any ordinary or special meeting of a
committee aquorum is not present, the chairman shall adjourn the meeting
to such other day as he may think fit, and the business which would have
been brought before the original meeting if there had been a quorum
present shail be brought before, and transacted at, the adjourned meeting,
whether there be a quorum present thereat or not.

28. At'every meeting of a committee the president, if present, or,
in his absence or during the vacancy of his office the [ ] vice-
president present, and if there be no president or vice president present,
then such.one of the members as;the members present may elect, shall
preside as chairman. :

T

29. Except-as otherwise provided by this Act or the rules, all
questions which come before any meeting of a committee shall be decided
by a majority of the votes of the members present, and in case of an
equality of votes, the chairman of the meeting shall have a second or
casting vote, .

- 30. (1) Minutes of the proceedings at.each meeting of acommitiee
shall be drawn up and recorded in a book to be kept for the purpose, shall
be signed by the chaJrrnan of the meeting or of the next ensuing meeting,
shal] be publlshed in such manner as the State Government may direct,
and shall, al all reasonable times and without charge, be open to 1nspcct_10n
by any ll'lhdbltaﬂt

1. Omited by Haryana Act 3 of 1994,
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(2} A copy of every resoulution passed at any meeting of a
commiltee shall within three days from the date of the meeting, be
forwarded to the Deputy Commissioner.

31. The State Government may, for all or any of the committees,
provide by bye-laws consistent with this Act and with the rulers for—

(@) the time and place of its meeting ; '

(b) the manner in which notice of ordinary and special
meetings and adjourned meetings shall be given ;

fc) the quorum necessary for the transaction of business at
ordinary meetings ;

(d) the conduct of procedings ai meetings and the adjournment
of meetings ;

(¢} the custody of the common seal and the purposes for which
it shall be used ; :

(f) the appointment of sub-committees and their duties, the
division of duties among the members of the committee
and the powers to be ecxercised by such members as are
primarily responsible for current executive administration,
whether president, vice-presidents, members of sub-
committees or individual members ;

(g) the persons by whom receipts shall be granted on behalf
of the commiuee for money received under this Act;

{h; the condilion on which registers,docments, maps and plans
of the committee may be inspected by the public and

copies thereof supplied, and the fees payable for such
inspection or for the supply of such copies .

(1) the appointment, duties, executive powers, leave,
suspension and removal of employees of the committee ;

{(j} the term for which a vice-president shall hold office ;

~ {(k} appeal from executive orders of sub-committees, the
president, vice-president, members and employees of the
committee ; '

(1) all other similar matters.

Bye-laws.
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32, (1) The State Governmeni may, by notification delegate all or
any of its powers under this Act except the power to frame forms or make
nules under section 257 to any person.

{2) The State Government may by notification delegate to any
officer not below the rank of an Extra Assistant Commissioner all or any
of the powers conferred under this Act on the Deputy Commissioner.

{3) Every delegation of power under sub-section ({) or sub-
section (2} may be subject to such restrictions and conditions as may be
specified in the notification.

33. (1) Notwithstanding anything contained in this Act every
committce may subject 1o the provisions of section 49, with the previous

_sanction of the State Government by resolution, delegate—

(a) to the president, vice-president '[the Executive Officer,
the Secretary or a sub-committee] all or any of the powers
conferred upon the committee by sections 40, 85, 88, 90,
109, 110, 113, 116, 117(1), 118, 119, 120, 121, 122, 123,
124, 125, 126, 128, 130, 131, 133, 134, 135, 136, 137,
143, 145, 146, 148(b) and(c), 172(c), 173, 174(1) and(2),
181(2), 182, 187, 188, 209, 218[0 222, 224 225,226 and
233;

{b) to the Health Officcr, Ax x =) g or any ot the powers

conferred upon the committee by sections 40, 117, 119,

- 120, 121, 122,123, 124, 125, 126, 132, 133, 134, 137,

145, 146, 147, 148(b) and (c), 149, 151, 157, 160, 194,
218, 219, 220(b), 221, 222 225 and 226 ;

{c} to the Municipal Engmcer [ * * *]the powers conferred
upon the committee under section 209 and under section
208 except to the extent that composition under that section
shall require the sanction of the committee ;

in respect of all or particular classes of cases arising under these sections
and for the whole or any.part of the rnumclpallty and may, by resolution,
withdraw the powers so delegated. =

(2) The delegation by the committee of any power under sub-
seclion () may be rade subject to the condition that all or any orders

1. Substituted by Haryana Act 3 of 1988 and further substituted by Haryana Act
15 of 1989.

2. Inserted by Haryana Act 3 of 1988 and further omitted by Haryana Act 15 of
1989.
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made in pursuance of such delegation shall be subject to the right of
appeal (o, or revision by the committee within such period as may by
byc-law be prescribed.

1[34. (1) The State Government may constitute Wards Committees
consisting of one or more wards within the territorial area of a municipality
having a population of three lakhs or more in the manner as may be
prescribed by rules.

{2) A member of a municipality representing a ward within
the territorial area of the Wards Committe shall be 24 member of that Wards
Commitiee.

(3) Where a Wards Committee consitsls of—
"(a) one ward, the meinber representing that ward in the
municipality ; or
(b) two or more wards, one of the members represeniing
such wards in the municipality elected by the members
_ of the Wards Committee,
,sha]] be the Chairperson of that Wards Commitiee.

(4} The Wards Committee constituted under this section shall
be entrusted with such powers and functions as may be prescnibed by
rules].

35. (1) On the occurrence or threatened occurrence of any event
involving or likely 1o involve extensive damage to property or danger to
human life or grave inconvenience to the public, the president or the

[Executwe Officer] or, in the absence of the president or during the -

vacancy his office, a vice-president, may, if in his opinion there is un
emergency necessitating action before Lhe matter can be considered by
the commuttee, direct the execution of any such work or the doing of any
such act which the committee is impowered (o execute or do, as the
emergericy shall in his opinion justify or require, and may direct that the
expense of executing such work or doing such act be paid from the
municipal fund : - '

Provided that every such action *{* * * ] shall be reported to
the committee at its next meeting. . -

—_

. Substituted by Huryana Act 3 of 1994.

. Substituted by Haryana Act 3 of 1938 and further substituted by Haryana Act
1689.

Omitted by Haryana Act 12 of 1979
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(2) The president or vice-president or ! [Executive Officer] shall
not! act under this section in contravention of any order of the committee.

(3} The president or in his absence or during the vacancy of
his office a vice-president may prohibit, until the matter has been
considered by the committee, the doing of any act which is in his opinion
undesirable in the public interest; provided that the act is one which the
comumittee has power to nrohibit.

(4) No dircction given under this section shall be questioned

in any court on the ground that the case was not one of emergency.
Joint commirtees

36. A committee may concur with any other committee, or with
any Zila Parishad, or with any Panchayat Samiti, or with any Cantonment
authority, or with more than one such Committee, Zila parishad,
Panchayat Samiti or authority in appointing out of their respective bodies
a joint committee for any purposé in which they are jointly interested, and
in delegating to any such joint committee any power which might be
exercised by either or any of the committees, Zila Parishads, Panchayat
Samitis or anthonities concemed, and in framing or modifying regulations
as to the proceeding of any such joint committee, and as to the conduct of
correspondence relating thereto.

Defects in constitution and irregularities

37. No act done or proceeding taken under this Act shall be
questioned on the ground merely of the existence of any vacancy in any
committee or joint committee, ar on account of any defect or irregularity
not affecting the merits of the case. |

Emplovees

' 38. ?[(1) The State Government may, by notification, constitute
Municipal Services including those of Executive Officers, Municipal
Engineers, Health Officers and Secretaries at the State level and onc or
more other Municipal Services at the district level, in connection with
the affairs of the municipalities, recruitment to which may be made by
the State Government, the Director and the Deputy Commissioner as
provided in the rules.] ' o

.. Substituted by Haryana Act 3 of 1988 and further substituted by Haryana Act
15 of 1989.

2. Substituted by Haryana Act 13 of 1994.
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{2) The establishment charges and the salary, allowances,
'[provident fund, pension and gratuity] of persons recruited to the Municipal
Services constituted under sub-section {7 ) and appointed in a municipality
shall be payable from the municipal fund,

(3) The State Government shall have the power—

{a) to determine the strength of the Municipal Services
constituted under sub-section (/) and their cadres ;

(b} to determine the strength and categories of personnel
required by each municipality ; and

(c} to make rules regulating the recruitment, and pay,
transfer and other.conditions of service of persons
appointed to the said Services.

39. (1) Nothing contained in the Punjab Public Service
Commission (Additional Functions) Act, 1955, shall be deemed to apply

to, or to require consultation with the Haryana Public Service Commission

in respect of, first appointments to the Service by way of integration.

(2) The first appointments referred to in sub-section (1} shall
be made in accordance with the rules made under this Act on the
recommendation of a committee to be constituted by the State
Government in this behalf.

40. () Subject to the provisions of this Act and the rules and
bye-laws, a committee may, and if so required by the State Government
shall, employ other employees and may assign to such employee such
remuneration as it may think fit, and may suspend, removes, dismiss, or
otherwise punish any employee so appointed.

(2) Subjectto the provisions of this Act, the State Government
may prescribe a code of service rules for employees of the commitees in
the State of Haryana relating to qualification, pay, allowances, dismssal,
removal, suspension, leave, conduct and discipline, provident fund,
travelling allowance and other cognate matters :

Provided that the State Government may for reasons to be
recorded in writing exempt any comiatee or class of committees from the
operation of the provisions of this sub-secion.

I. Substituted by Haryana Act 14 of §992.
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41. Nothing in this Act shall prevent the State Government from
making any provision in the rules for the reservation of appointments to
Municipal Services or other posts referred to in section 40 and to lay down
methods to secure such reservation in favour of the members of the
Scheduled Castes and such other backward classes of citizens as in the
opinion of the State Government are not adequately rcpresentcd in the
Services under the committees.

Explanation.— For the purposes of this section, the word
*“appointments” shal} be deemed to include appointments by promotion.

42, If in the opinion of the State Government any employee of the
committee is negligent in the discharge of his duties, the committee shall,
on the requirment of the State Government, suspend, fine or otherwise
punish him; and if, in the opinion of the State Government he is unfit for
his employment, the committee shall FiiSHIiSS him.

43. If, in the opinion of the Deputy Commissioner, the number of
persons employed by 2 committee or whom the committee may propose
to emp]oy as such, or the remuneration assigned by the committee to
those persons or any of them is excessive, the committee shall, on the
requirement of the Deputy Commissioner, reduce the number of those
persons or the remuneration, as the case may be :

Provided that the committee may appeal against aﬁy such
requirement to the State Government and the decision of the State
Government on any such appeal shall be final.

44. (1) If an employee of a committee is a person in the service
of the State Government the committee may— -

fa) if his services are wholly lent to it, make such
contributions to his pension, gratuity, and leave
allowances as may be required by the conditions of his
service under the State Government, to be paid by him
or on his behalf ;

(B} if he devotes only a part of his time to the performance
of duties on behalf of the committee, contributé to his
pension gratuity and leave allowance in such proportion
as may be determined by the State Government.
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(2) With the sanction of the State Government the committee
may give an extraordinary pension or gratity—

(a) to any employee injured in the execution of his duty ;

(b) to the family of any employee who is killed in the
execution of his duty or whose dcath 1s due to devotion
1o duty.

L

{3} A pension, grautity or annuity shall not exceed the sum to
which such employee or his family would be entitled if the service had
been sevice under the State Government.

45. (1) If a person serving or having served under a committee
has been or is transferred from or to the service of the State Government
or is partly employed by the State Government and partly by a committee,
the committee, shall make such contributions to his pension and leave
allowances as may be required, by the conditions of his service under the
State Government to be paid by him or on his behalf.

{2) In the absence of a written contract to the contrary, the
commillee may revert such person to the State Government by giving
the State Govemment one month s prev10us notice. '

46. (1) Inthe absence of a wriftén contract 1o the contrary every
person employed by a committee shall be entitled to one months notice
before discharge or to one month's wages in lieu thereof, unless he is
discharges during a period of probation or for misconduct or was engaged
for a specified term and discharged.at the end of it. :

(2) Should any person cmployed by a cornmlttee in the
absence of a written COntract authorizing him so to do, and without
- reasonable cause resign his employmcnt or absents himself frorn his duties
without giving one month's notice to the committee he shall be liable to
forfeit a sum not exceeding one month's wages out of any wages due 'to
him, and if no wages or less than one month's wages, are due to him, he
shall be liable to a penalty not exceeding wages for one month or an
amount equal to the diffemce between one month’s wages and the wages
due to him, which shall be recoverable in the manner provided in section

95.
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'l Application of 47. The provisions of the ![Haryana Essential Services
Hﬁg ‘ff“a Ac40 (Mainteniance) Act, 1947] shall be applicable to the employment of persons
of 19741 under any committee engaged in connection with —

{a) Scavenging or cleansing streets or premises
(b) maintaining, repairing, cleansing or fiushing drains.

{c) removiﬁg or disposing of exerementitions or polluted matter
from houses, latrines, privies, urinals or cesspools.

(d) removing carcasses,

(e) preventingnuisances generally,

(f) streetlighting and maintenance of power instailations,
(g) fire fighting, ‘

{n) mamlenancc of mumcrpal water works drains or pumping
stations.

Members not (o 48. A person shall, s0 long as he is, and for twelve months after
be appointed 2s e has ceased to be a member, be disqualified for being appointed to any

employees.  maid office under a committee.
Contracts
Authority 10 '(49. Any muincipality may sub]ect to the rules and provision of
contracl. section 50, delegate to one or more of its members the power of entering
on its behlaf into any particular contract or into any class of such
contracts.] S : s -
Mode of 50. (1) Every contract made by or behalf of the mumcrpahty
executing whereof the value or amount exceeds five hundred rupees, shall be in

conlracts and
transfer of
Property.

writing and must be signed by twé thembers, of whom thie president or
vice-president shall be one, and also the Executive Officer or the
Secretary of the mumcrpahly, as the case may be

{2) Every lransfer of m:tmovable propcrty bclongmg to any
mumc;pallty must be made by an mst.rument in writing executed by the
president or vice-president of the rnumclpahty, and Executive Officer or
Secretary of the mummpalrty, as the case may be.]

(3} No contract or transfer of the description mentioned in this
section executed otherwise than:in conformity with the provisions of this
section shall be binding on the committee.

[. Substinuted by Haryana Act 3 of 1954,
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51. (1) If any member or employee of a committee or of a joint
committee, without the previous permission in writing of the Deputy
Commissioner voluntarily renders himself interested in any contract made
within that committee, or if within one month of his becoming intercsted
in any such contract he neither resigns nor obtains the permission in writing
of the Deputy Commissioner for his remaining a member of employee of
the committee inspite of his-interest in such contract he shall be deemed to
have committed an offence under section 168 of the Indian Penal'Code,
1860: ' =

Provided that for the purposes of this sub-section apersori who
has been elected or nominated but whose election or acomination has not
been notified shall be deemed to be a member.

(2) No member, or employee of a committee or a joint
committee shall by reason only of his being a shareholder in, ora member
of, any corporated or registered cormpany, be held to be interested in any
contract entered into between the said company and the committee or
joint committee; but no such person as aforesaid shall take part in any
proceedings of the committee or joint committee rclatmg to any such
contracts. o

Privilliges and Liﬂblhl’les

52, No suit shall be instituted agamst a comrmttee or agalnst any
employee of a committee, in respect of any act purporting to be dong in
its or his official capacity, until the expiration of one month next after
notice in writing has been, in the case of a committee, delivered or left at
its office, and in the case of an employce delivered to him or left at his
office or place of abode stating the cause of action and the name and
place of abode of the intending plaintiff, and the plaint must contain a
statment that such notice has been so delivered or left ;- .

Provided that nothing in this section apply to any suit instituted
under section 38 of the Specific Relief Act, 1963. ‘

53. Wo civil court shall grant any temporary ln_]um..lIOI‘l or make
any interim order—

- (a) restrainihg any pérson from exercising the powers or
performing the functions or duties of a president or vice-
president, member or employee of a comsmittee on the
ground that such person has not been duly elected
nominated or appointed as such president, vice-
president, member or employee ; or :

Penalty on
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Suil against
commillee and
his employee.

Bar of
jurisdiction of
civil courts.

L]



Protection of
action taken in
good- faith.

Liahility of
members of
committee.

82 MUNICIPAL [1973 : Haryzna Act 24

(b} restraining any person or persons or any committee from
holding any election or from holding any election in
any particular manner.

54. Nosuit, prosecution or other legal proceedings shall lie against
any committee or against any employee of a committee or against any
person acting under and in accordance with the directions of any such
committee or employee or of a Magistrate in respect of anything which is
in good faith done or intended to be done pursuance of this Act, rules and
bye-laws.

55. (1) Every person shall be liable for the loss, waste or
misapplication of any money or other property belonging to acommittee,
if such loss, waste of misapplication is reported by the Examiner of
Local Fund Accounts, or other andit authority empowered by the State
Government in this behalf to be a direct consequence of his neglect or
misconduct in the performance_of his duties while a member of the
committee; and he may after being given an opportunity, by notice served
in the manner provided for the service of summones in the Civil Procedure
Code, to show cause by written or oral representation why he should not
be required to make good the loss, be surcharged with the value of such
property or the amount of such money by the ![Director] and if the amount
is not paid within fourteen days from the expiry of the period of appeal
prescribed by sub-section (2}, the Collector at the request of the ! [Director]
shall proceed forthwith to recover the amounts as if it were an arrear of
land revenue and have it credited to the municipal fund.

(2) The person against whom an order under sub-section (.}
1s may, within thirty days of the notification of such order, appeal made,
to the State Govrnment who shall appoint an officer to hear the appeal;
and the appellate authority shall have the power of confirming, modlfylng
or disallowing the surcharge : .

- Provided that no person shall under this scction be called upon
to show cause after the expiry of a period of four year from the occurrence
of such loss, waste or misapplication or after the expny of one year from
the time of his ceasing to be amember:

"' Provided further that nothing in this section shall be deemed to

debar the aggrieved party from seeking rcmedy in & cwll court agamst an

order made under sub-section (7).
1. .Substituted by Haryana Act 15 of 1994.
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CHAPTER 1V

MUNICIPAL FUND AND PROPERTY

56. There shail be formed for each municipality a municipal fund,
and there shall be placed to the credit thereof—

(a)

(b)

57. (1)
fund—

(a)

(b)

all sums received by, or on behalf of the committee under
this Act or otherwise ; and

the balance, if any, standing at the credit of the municipal
fund of the municipality at the comumnencement of this
Act.

The committee shall set apart and apply out of the municipal

firstly, such sum as may be required for the payment of
any amounts falling due on any loan legally contracted
by it:

secondly, such sum as Lhe committee may be required by
the State Government to contribute towards the cost of
such Local-Seif Government Board or Inspectorate as the
State Governiment may establish for the purpose of advising,
assisting and supervising the work of municipal commiltees

. and other local bodies :

{c)

(d)

Provided that such sum shall not exceed an amount
equal to one per centum of the income- for the financial
ycar preceding the year, in which the committec is called
upon to make the contribution ;

thirdly, such sum as may be required to meet the
establishment charges and the salary, allowances,
'[provident fund, pension and gratuity] of the members
of the Municipal Services and other municipal employees
including such subscriptions and contributions as are
referred in sections 44 and 45 ;

fourthly, such sbm as may be required to pay the expenses
incurred in auditing the accounts of the committee, and
such portion of the cost of any public expenditure by the
Central Government or the State Government as may be
held by the State Government to be equitably payable by
the committee in return for services rendered to it ;

[. Substituted by Haryana Act 14 of 1994,

Constimution of
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fund.
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(e}

{g)
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fifthly, such sum as the committee may be required by the
- State Government to contribute towards the maintenance
of pauper lunatics or pauper lepers sent from any place in
the State to mental hospitals or public asylums whetherin
ar outside the State ;

sixthly, such summs as may be due to the State Government
in respect of the cost of services of town-planning and
police, rendered by il to the committee and for the
maintenance of Water-works, drainage sewerage, roads,
etc., by it on behalf of the committee ;

seventhly, such sums to be paid annually by the committee
to the Town Improvement Trust as are required to meet
the charges under section 68 of the Punjab Town
Improvement Act, 1922 :

Provided that for payment of charges under clauses (f) and (g)
no resolution of the committee shall be necessary.

(2) Subiject to the charges specified in sub-section’(1) and to
such rules as the State Government may make with respect to the priority
to be given to the several duties of the committee, the municipal fund
shall be applicable to the payment in whole or in part, of the charges and
expenses incidental to the following matters within the municipality,
and with the sanction of the State Govcmment outside the municipality,

namely —

{a) the construction, maintenance. impfovemént, cleansing
and tepair of all public streets, bridges, town-walls,
town-gates, embankments, drains, privies, latrines,
urinals, tanks and water-courses and the preparation

“of compost manure ;

(b) the watering and lighting of sﬁch streets or any of
them ; '

(c) the construction, establishment and maintenance of
schools, hospitals and dispensaries, and other institutions
for the promotion of education or for the benefit of the
public health and of rest houses, serais, poor-houses,
markets, stalls, encamping grounds ponds and other
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warks of public utility, and the control and administration
of publicinstitutions of any of these descriptions ;

(d) grants-in-aid to schools hospitals, dispensaries, poor-
houses, leper-asylums; and other educational or
charitable institutions ;

(e) the training of teachers and the establishment of
‘scholarships ;

{f the giving of relief and the establishment and
maintenance of relief works in time of famine or
scarcity;

g} the supply, storage and preservation from polluuon of
water for the use of men or animals ;

(k) the planting and preservation of trees, and the

establishment and maintenance of public parks and
- gardens ; _ _

( f} ‘the taking of a census, the regjslration of births, marriages
and deaths, public vaccination and any sanitary measure; -

(/) the holding of fairs and industrial exhibitions ;

(k} the preparation and maintenance of record of rights in
immovable property ;

(I) all acts and things which are likely to promote thc
safety, health, welfare or convenience of the
inhabitants, or expenditure whereon may be declared
by the committee, with the sanction of the State
Government to be appropnate charge on the municipal
fund. :

( 3) Notwm‘lstandmg anythmg contamed m the foregoing sub-
secuons no charges or expenses shall be paJd from the municipal fund
incidental to any matter which has been specifically declared by the State
Government by general or special order to be a matter in regard to which
no expenditure shall be met from the municipal fun_d,

(4) Subject:to the provisions of this Act and the rules and
bye-laws, it shall be the duty of the president and of any member presiding
at-any meeting of the committee or of a sub-committee to disallow the
consideration ordiscussion of any matter fonwhjch provision is not made
in this sect10n or any othcr secnon x
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58. With the sanclion of the State Government a salary of such
amount as the State Government may fix may be paid to the President of
a committee out of the municipal fund.

59. The municipal fund shall be kept in Government treasury or
sub-treasury or a bank to which the Government treasury business has
been made over or in any of the ![co operative banks or scheduled banks,
as defined in] section 2 of the Reserve Bank of India Act, 1934, or a post-
ofﬁce

69. Itshall be lawfull for the comnnltee to dep051t at interest in any
of the ![coopererative banks or scheduled banks, as defined in] section 2
of the Reserve Bank of India Act, 1934, or a post office, any surplus
funds which may not be required for current charges and to invest such
fund in the securities of the Central Government and such other public
securities as the State Government may specify in this behalf.

61. (1) Subject to any special reservation made or to any special
conditions imposed by the State Government, all propérty of the nature
hereinafter in this section specified and situated within the municipality,
shall vest in and be under the control of the committee, and with all
other property which has already vested or may here after vest in the
committee, shall be held and applied by it for the purpoqes of this Act, that
is lo say,

{a) alt pubhc town walls, gates, markets, stalls, slanghter
houses, manure and night- -soil depots and public
buildings of every déscription-which have been

* -constructed or are maintained out of the municipal
“fund ; T
(b) all public streams, springs and works for the supply,
~*  storage and disuibution 'of water for public purposes,
and all bridges, buildings, engines, materials and things
connected therewith or 'ﬁppeﬂainin'g‘ thereto, and also’
any acljacent land not bemg private property'
appertaining, to any public tank or well ;

“{¢) all public sewers and-drains, and all sewers, drains,
'+ culverts and water-courses in orunder any public street:

or constructed by or for the committee alongside any
" public Street, and all:'works, matenals and things:

appertainig thereto; .- .~ boAn T
1. Substituted by Haryana Act 12 of 1979
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(d) all dust, dirt, dung, ashes, refuse, animal matter or filth
or rubbish of any kind or dead bodies of animals
.collected by the committee from the streets, houses,
privies, sewers, cesspools or elsewhere or deposited
in places fixed by the committee under section 152 ;

(e) all public lamps, lamp-posts, and apparatus connected
therewith or appertaining thereto ;

(f) all land or other property transferred to the commitiee
by the State Government or acquired by gift, purchase
or otherwise for local. public purposes ;

(g) all public streets, not being land owned by the State
Government, and the payments, stones and other
materials . thereof, and also trees growing on, and
erections, materials, implements, and things provided
for, such streets ;

![(k) Shamlat Deh.]

{2) Where arly immovable property is transferred otherwise
than by the sale by the State Government (o a committee for public -

purposes,.it shall be deemed to be a condition of such transfer , unless
specially provided 1o the contrary, that should the property be at any

resumed by the State Government the compensation payable therefor .

shall, notwithstanding anything to the contrary in the Land Acquisition
Act, 1894, in no case exceed the amount, if any, paid to the State

Government for the transfer together with the cost or the present value,

whichever shall be less of any buildings erected or other works executed
on the ]and by the commmee

62, ( 1 ) The comrruttec shall mamtam an mvcnlory and a map of -
all 1mmovable property of which the committee is proprietor, or which _

vests in it or which it holds in trust for the State Government.
] (2) The coples of such invenlory and map shall bc deposited
in the office of the Deputy Cominissioner and such other officer of

authority as the State Government may.direct and all changes, made therein

shall.forth-with be communicated to the Dg:puty Commissioner or other.

officerorauthority. . - . . .. - ¢t v a0 gk

1. Added by Haryana Act 17 0F 1999, : . - - = ‘&l T s

Inventory and
map of
muni¢ipal
property.



Erection and
tainteriance of
boundary marks
of municipal
area.

Management of
public
Institutions.

Acquisition of
fand.

Transfer to
Government of
prop.ert){
vesting in
commitiee.

a8 " MUNICIPAL. [1973 : Haryana Act 24

63. Every committee shall cause to be erected and set up and
thereafter maintain substantial boundary marks defining the limits or the
altered limits of the municipal area subject to its authonty aset outinthe
notification issued under section 3.

64. {I) The management, contral and administration of every
public institution maintained out of the municipal fund shall vest in the
committee.

(2) When any public institution has been placed under the
direction, management and control of the committee, all property
endowments and funds belonging there to shall be held by the committee
in trust for the purposes 10 which such preperty endowments and funds
were lawfully applicable at the time when the institution was so placed :

Provided that the extent of the independent authority of the
committee in respect of any such institution may be prescribed by the
State Governemnt :

Provided also that nothing in this section shall be held to prevent
the vesting of any trust property in the Treasurer of charitable
Endowments under the Charitable Endowments Act, 1890.

S. When any land, whether within or without the limits of a
municipality, is required for the piirposes of this.Act, the State
Governmernt may, at the request of the committée, proceed to acquire it
under the provisions of the Land Acquisition Act, 1894 and on payment"
by the committee of the compensation awarded under that Act, and of
any other charges mcurred in acqumng the land, the land shall vest in
the committee.’ . . C

Explanation.— When any land is required for a new street or for -
the irriprovement of an existing $treet, the State Government may on the
request of the committee proceed to acquire, in addition to the land to be

occupied by the street, the land necessary for the sites of the buildings to

be erected on both sides of the street, and such land shall be deemed to
be required for the purposes of thlS Act.

© 66.-"The committee may, with the $ancfion of the State Government
transfer to the State Governmient any property vesting in the comimittee.
under section 81 or section 64 but not so as 10 affect any.trust or: pubhc‘.

rights subject to which the property isheld.. .=~ 7"""" T 7
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66 A. The State Government may, by order, entrust the
municipalities with such powers and functions as:institutions of self
government and to assigh to them tasks relating to —

(a} the preparation of plan for economic development and social
justice ; ; ' -

(b) the performance of fl.inctilb_ns and irh;ﬂementa_tion of .
schemes in respect of the following matters, namely :—

(i) urban planning including town planning ;
(i) regulation of land use ana Jnstruction of building ;
(iii) planning for economic and social development ;
(iv} toad and bridges ; ‘
{v) water supply for domestic, industrial and commercial
purposes ; :
(vi) public health, sanitation conservancy and solid waste
management ;
(vii) fire services ; _
(viif) urban forestry, protection of the environment and
promotion of ecological aspects;
" (ix) safeguarding the interests of weaker section of society,
including the handicapped arid mentally retarded ;
(x) slum improvement and upgrhdation ;
(xi) urban poverty alleviation ;
{xii} provision of urban amenities and facilities such as
parks garden, playground ;
(xiii) promotion of cultural, educatjonal and aesthetic
aspects ;
(xiv) burial and burial grounds, cremations, cremation
grounds and electric crematoriums ;
{xv) cattle pounds, prevention of cruelty to animals ;
{xvi) vital statistics including registration of births and deaths
(xvii) Public amenities including street lighting, parking lots,
bus sto[;s and public conveniences ;
(xviii) regulation of‘slaughter houses and {annen'cs_.]
1. Ing:rled by Haryana Act 3 of 1994.
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67. (1) Whenever the State Government is satisfied that the
committee hasneglected to perform its duties in respect of maintenance or
construction of water-works, sewerage-works or Roads and that it is in
public interest to take aver the management of such water-works, sewerage-
works or roads for a period not exceeding ten years, it may, after giving
the committee a reasonable opportumly of showing cause agains! the
proposed action, make an order to take over the management of water-
works, sewerage-works or roads as the case may be.

(2) -The management of water-works, sewerage-works or roads
as the case may be shall revert to the committee after the expiry of the
period for which it was taken over by the State Government or earlier

‘than that if deemed expedient by the State Government.

{3} Itshall be the liability of the committee to pay the expense,
if any which may be incurred by the State Government as also the liability
in respect of the salary and allowances of the persons employed by the
committee before taking over the management, for and in connection
with the maintenance, construction, management and control of the water-
works sewcrdge-works or roads.

(4) Whenever the management of any water-works, sewerage-
works or roads of any committee is tzken over by the State Government,
the powers duties and functions of the committee under this Act in respect
of such water-works, sewcrage—works or roads shal] be exercnscd and
performed by the State Government.

68. Nothing in this Act shall affect the Local Authontlcs Loans
Act, 1914,

![68-A. (1) The Finance Commission constituted by the State
Govemment under article 243 1 of the Constitution of India shall review
the financial position of the mumc1paht1es and make recomrncndatlons to
the Government as to,—

( a) the pnnc1p1es which should govcm—

(i) the distribution between the State and the municipalities
of the rate proceeds of the taxes, duties tools and fees

_ leviable by the State, which may be divided between
them and the allocation, between the municipalities at

all levels of their respective shalres of such proceeds ;

1. Inserfed by Haryana Act 12 of 1979 and further subsmuted by Haryana Act
3 of 1994.
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(ii) the determmination of the taxes, duties, tolls and fees
which may be assigned to, or appropnatcd by, the
mummpalmes

(iii) the grants in-aid to the municipalities from the
Consolidated Fund of the State;

(b) the mea.sures neeuto 1mprove the financial position of the
mummpalmes ;

_(c) anyother matter referred to the Finance Commission by
the Government in the interest of sound fimance of the
. municipalities. : ' -

{2) The Government shall cause every recommendation made -

by the Finance Commuission under this section togther with an explanatory
memorandum as to the action taken thereon to.be laid before the
Legislature of the State.]

CHAPTER—V .
TAXATION

- 69. Forthe purposes of this Act and subject to the provisions thereof
every committee. shall impose the followmg taxes namely i—

(a) atax payable by the owner on burldmgs and lands ‘which
shal] 2[not be less than two and 2 half per centum] and
— more than fifteen per centum, as the State Government
may, by notification, dxrect of the annual value of such
'bmldmgs and lands ; o :

(b '[ 1] such othcr tax, at stich rates as lhe State
Government may by notification in each case direct ;

'(c) a duty on the transfér of ifmovable properties situated
" within the limits of - the municipality in-addition to the
duty imposed under the Indian Stanip Act, 1899, as in
force for the time being inl the State of Haryana, on every
instrument of the description specified below and at such
rate, as the Statc Government may, by potification, direct,
thCh shall not be less than one per centum and more than

1. Omitted by Haryana Act 1 of 2000.
2. Substituted by Haryana Act 5 of 2002,
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three per centum orn the amount specnﬁed below against
such instrument :—

Descripti'an of instruments A}}rourit on which duty shall be
levied

(i) Sale of immovable pi_'qperty _ the amount or value of the consi-
' ~ deration for the sale as set forth in

thé instrument.
(i) Exchange of immovabic the value of the property of the
property greater value as set forth in these
mstruments.
‘ (iii) Gift of immovable property the value of the property as set forth
' . - : in the instrument. .
(iv) Mortgage with possession the amount secured by the mortgage
of immovable property as set forth in‘ the instrument.
{v) Lease in perpetuity of the amount cqual to one-sixth of the
immovable property whole amount or value of the rent

which would be paid or delivered in
respect of the first fifty years of the
lease,as set forth in the instrument.

The said duty shalil be collected by, the Registrar or Sub-Registrar in

- the shape of non-judicial stamp paper at the time of Registration of the

document and intimation thereof shail be sent to the committee

immediately. The amount of the duty 50 collected shall be paid to the
comimittee concemed

Taxes that may 70. (1) Subject to any general or special orders of the State

beimposed.  Govemnment in this behalf and to the rules, a committee may, from time
to time, for the purposes of this Act, impose in the whole or any part of
the municipality any of the following taxes, tools and fees, namely :—

(i) ataxon profess1ons trades, callmgs and employments

(i) a tax on vehicle plymg for hire or kept or registered under
the Motor Vehicles Act, 1988 (Act 59 of 1988), within
. the muruc1pahty Nt

(i) a tax on anirnals used for riding, draught or burden, kept
- foruse within the municipality, whether they are actually
kept within or outside the municipality ;

1. Substituted by Haryana Act 14 of 2000.
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(iv) ataxon dogs kept within the muniéipalily ;
(v) ashow lax , .
'[(vi) atoll on vehicles entenng the municipality ]
{vii) atax on boats moored within the municipality ;

(vm) atax on the consumptlon ofe]ecmcnty at the rate of *[not
more than five] paise for every unit of electricity
consummed by any person within the limits of the
Imumclpahly ;

3{viifa) afiretax;
(viii b)..a.sanitation tax ,

{viii ¢) atax ondriving licences 1ssuecl under the Motor Vehlcles
Act, 1988 (Act 59 of 1988), within the Municipality ;

(viii d) . a development tax on the increase in urban land values
. caused by .the execution of any development or
-improvement work: ;

(viii ¢} a general tax not more than 15% of the annual value of
buildings and lands within the municipal arca .,

... .+ Provided that the general tax may be levicd on a
graduatcd scale, if the governmcnt S0 deterrmnes

Provided further thatthe gencral tax would not be

. leviable on the buildings and lands within the Lal Dora

-+ of villages forming part of the mummpaj area prowdcd they
are self-occupied;] -

(ix) a fee with regard to pilgrimages;

(x) afee with regard to drzunage ;
(xi) a fee wnh rcga:d to llghtmg :
(xii) a fce w1[h ragard to scavcngmg ;

(xm) a fee for cleansmg of Iatcnnes and privies ;

S

I. Subsmuted by Haryana Act 10 of 1991 w.ef 1st January, 199[ and further
substituted Haryana Act 14 of 2000

2. Substituted by Haryana-Act 3 of 1994, ’_
3. Inscricd by Haryana Act 14 of 2000.
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{(xiv) a fee in the nature of costs for providing internal services
under the scheme framed under section 203 ;

{xv) with the provious sanction of the State Government, any
" ather tax, toll or fee which the State Legislature has power
to impose in the State under the Constitution of India.

(2) The rates.of any tax,toll or fee under sub-section . ) except
that under clause (viii) thereof shall be determined by the committee :

Provided that such rates shall not exceed the maximum limits which
the State Government may, from time to time, by notification, specify in
this behalf.

71. Nothing contained in sections- 69 and- 70 shall authorise a
committee to levy any.tax, toll or.fece which the State Legislature has no
power to impose in the State under the Constitution of India :

Provided that any tax, toll or fee which immediately before the
commencement of the Constitution-was lawfully being levied, in any
municipality, may continue to be so levied until:provision to the contrary
is made by parliament by law. :

Explariation -~ In this section tax' includes any duty or cess.

72, (1)'A cornrmttee dta spccm] mceting, shall pass a resolution,
within a pcnod of [hlrty days frori‘the date of publlcatl on of notification
under section 69, directing the imposition of tax with effect from the
date to be fixed in the resolution.’If the committee fails to pass such a
resolution within the aforsaid périod, the resolution in this behalf shall
be deemed to have been passed by the committee on the expiry of the
period of said thirty days.

(2) Afterthe resolutionis; passed or deemed to have been passed
under sub-section (1) the State Govemment shall notify in the Official
Gazetie the imposition of the tax from the appomled date

"72A. Notw1thstandmg anythmg to the contrary comamed in any
provision of this Act, every committee shall be competent to impose, levy
and charge a tax payable by the owner on buiidings and lands in any
rating area for the period from Ist April, 1977 to 31st March 1978 and
from Ist April, 1978 to 31st March, 1979." 7+~

. Inserted by Haryana Act | of 1979.
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Explanation—The raling area shall have the meanings assigned to
in clause (e) of sectlon 2 of the Punjab Urban Immovale Property Tax
Act, 194[] ] o

73 {1) Thetax on consumptlon of clccmcnty rcferred to in clause
(vii) of section 70 shall be collected by the Haryana St]ate Electricity
Board set up under the Electncny (Supply) Act 1948, or by any other
person as the case may be, supplymg electndlty for consumpt10n in
mumclpaJ limits and paJd to the comn'uttec conccmed i

Provnded that where any person generates clectncuy for his
Own use or consumpuon it shall be paid by_ such person.

{2) Such tax shall be collected and paid in the same manner
as if it were electricity duly payable to the State Govemment under the
Punjab Electricity (Duty) Act, 1958.

~{3).Such tax shall not be leviable on the consumption of
clectricity by the Government of India or where it is cansumed in the
construction, malntcnance or.operation of. any rzulway by the Government
of India.. . _ _ o _
" 74. (1) A committee may, at a'special meeting, pass a resolution
to propose thé imposition of any tax under section 70.

" (2) When such a rcsolunon has been passed, the commitlee
shall publish a notice, defining the class of persons or description of

property proposed to be taxes, the amount or rate of the tax to be imposed,

and the system of .;.ssessment to be adopted

(3) Any mhabltant ob_]ectmg to the proposed tax may w1th1r|
Lhu'ty days [rom the publu,allon of the sald notice, subnnt his objection
in writing to the committee ; and the committee shall at a special meeting
take his objection into consideration. :

_ (4) If the commlttec decides 1o amend its proposal or any of
them, it shall publish amcnded proposals. alongw1th a notice indicating
that they arein modlﬁcatlon of those prev1dusly pubhshed for objectlon

{5) Any objecllons to thc amended proposal whlch may be
received within thlrty days of their publication shall be dealt with in the
manner prescribed in §ub- secuon (3). '

(6) When the comrmttee has ﬁnally settled its proposals it shall
if the proposed tax falls under clause (i) to clause (xiv) of sub-section (/)
of section 70, direct that the tax be imposed, and shall forward a copy of

Collection and
payment of tax
on consumptlion
of electricity-

Procedure to
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its order to that effect through the Deputy Comm1ssmner to the State
Govemnment and if the proposed tax falls under any other provision, it
shall submit its proposals togther with the objection, if any, made in
connection theréwith to the Deputy Commissioner, -

(7) If the proposed tax falls under clause (xv) of sub- section
(1) of section ?0 the Deputy Commissioner’ sha]l submit the proposals
and objcctlons with hlS recommendatlon to the State Govemment )

(8) The State Government on receiving proposals for taxation
urider sub-section (2) may ‘sanction or refuse to sanction the same, or
return them to the committee for further conmderatnon . '

(9) When — 1 -

(a) 2 copy of ordcr under sub-sections ( 6) and (7} has been'
received ; or ’

(b) a proposal has been sanctloned under sub-section (8),
the State Government shall notify the imposition of the tax
in accordanice with such order-or proposal,-and shall in the
notification specify a date not Iess than one month from
the date of the nouﬁcahon, on which the tax shall'come
into force. . -

.. {10) A tax leviable by.;he year shall come i_n_ro force on the
first day of January or on the 1st day of April or on the first day of July
or on the first day of October in-any year, and if it comes into force on
any other day than the first day of the year by which it is leviable shall
be 1ev1ab1c by the quarter till the first day of such year then nextensuing.

(11} A nonﬁcatlon of the lmposmon of tax under this Act shall,
be conclusive evidence that the tax has been 1mposed in accordance w1lh
the provisions of this Act.

73. (1) The Stale Government may by spec;al or gcncml order
notified in the ‘Official Gazette requxre a committee to 1mpose any tax
mentioned in sechon 70 not already lmpom:d at such rate ‘and within such
period as may be spemﬁed in the notlficaUOn and the comphittee shall
thereupon‘act accordingly.

(2 ) The State Government may requn'e a cormm ttee to modify
the rate of any tax already impaosed and Lhcreupon the committee shall
modify the tax as required mthm such pendd as the State Govemment

maychrect LA LR -



1973 ;: Haryana Act 24 | ’ MUNICIPAL 97

(3) If the committee fails to carry out any order passed under
sub-section (1) or sub-section (2), the State Government may, by a suitable
or order notified in the Official Gazette, impose or modify the tax. The

order so passed shall operate as if it were a resolution duly passed by the'.

committee and as if the proposal was sanctioned in accordance with the
procedure contained in section 74.

Procedure for assessing immovable property

76. The committee shall cause an assessment list of all buildings
and lands on which any tax is lmposed to be prepared containing—

{a) the name of the street or division in which the property is
situated ;

(b) the . descnpuon of the property, either by name or by
s number sufficient for identification ;

. {c} the names of the owner and occupier, if known ;
(d) the annual value ;
{e) the area or length of frontage ;
(f) the aihodnt of the 't.ai assessed thereoo by the committee.

. 77. "When the assessment list has been completed, the committee
shall give public notice thereof and of the place where the list or a copy
thereof may be inspected ; and every person claiming to be either owner
or.occpuier of property included in the-list, and any authorised agent of
such person, shall be at liberty, to 1nspecl the list and to make extracts
there from without charge. C

78. (1) The committee shall at the time of the publication of such
assessment list give publlc notlce of a time, not less than one month
thereafter when it will procecd to revise the’ valuatron and assessment
and in all cases in which any properly is for the first time assessed orthe |

assessment thereof i$ increased, it shall give a specific noUce Ihereof to

the owner ot occupier of the property. _

(2)" All objections to the valuation and assessment shall be made
in writing before the time ﬁxed in r.henotlce or orally orin wntmg at that
time. - R H X

79. (1} After the objections have been enquired into and the
persons making them have been allowed an opportunity of being heard
either in person or by authorised agent, as they may think fit, and the
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revision of the valuation and assessment has been completed, the
amendments made in the list shall be authenticated by the signature of not
less than two members of the committee, who shall at the same time certify
that no valid objection has been made to the valuation and assessment
contained in this list, except in the cases in which amendments have been
entered therein ; and, subject to such amendments as may thereafter be
duly made, the tax so assessed shall be deemed to be the tax '[or the year
commencing or since commenced] on first day of January or first day of
April as the committee may determine, or in the case of a tax then imposed
for the first time for the period between the date on which the tax comes
into force and such first day of January or April, as the case may be.

(2) The list when amended under this sction shall be deposited
in the office of the committee and the same shall be kept open for inspection
during office hours to all owners or 6ééiipicrs of property comprised therein
or the authorized agents of such person and a public notice that it is so
open shall forthwith be published.

80. (1) The committee may at any time amend the list by inscrting

amendments of the name of any person whose name ought to have been or ought to be
assessment list. jnserted, or by inserting any property which ought to have becn or ought

New list need
not be prepared
every year.

to be inserted, or by altcnng the assessmént on any preoperty which has
been erroneously valued or assessed through fraud, accident or mistake,
whether on the part of the committee or of the assessee, or in the case of a
tax payable by the occupier by a charice in the'tenancy, after giving notice
to any person affected by the amendiient, of'a time, not less than one
month from the date of service, at which the amendihent is to be ade.

( 2) Any person intérésted in any such a.mendment may tender
his ob_]ectlon to the commlttee in wnr.mg bcfore the t.lme fixedin the nouce
bemg heard in support of thc samc m person or by authonzed agenl as
he may think fit.

S

~+2[81., It shall be in the discretion.of the committee to prepare for the
whole or any part of the municipality a new assessment list every year or
to adopt the valuation and assessment contained in the list for any year,

1. Substituted by-Haryana Act 14 of 2000. .. -
. 2.7 Substituted by Haryana Act 23 0fi2002. -. : -
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with such alterations as may, in particular cases, be deemed necessary, by
giving natice of the revised valuation and assessment to the affected persons
if such alterations in the valuatton and assessment is caused for the reasons
other than change in regard to Collector's rate, cost of construction as
determined by the Government and depreciation ;

Provided that the valuation and assessment contained in the
list for any year shall not be adopted for a period exceeding five years.]

I[81A. (1) If any land has been let to a tenant and such tenant has
erected building upon the land, the tax on lands and buildings payable
under clause {a) of section 69 in respect of that land and the building
erected thereon, shall be primarily payable by the tenant. In case the tenant
vacales the said building or land it shall be the liability of the owner to pay
the said tax.

Explanation.— The term 'tenant’ includes any person deriving title
to the land or building erected upon such land from the tenant whether by
operation of law or by transfer inter vivos.

(2} The assessment, levy and payment of the tax on building
and lands shall not in any way confer any cight, title or interest in the
property upon either the owner or the occupier and shall not be proof of
the fact that the building is an authorised one and further that any building
or part thereof which is erected in contravention of the existing building
bye-laws or town planning regulations/scheme shall not get regularised
by virtue of being assessed to tax on buildings _and lands.

81B. If any building orland assessed to tax spec1ﬁed in section 69

(a)is let and its annual value exceeds the amoum: of rent payable inrespect
thereof then the tenant shall be liable to pay the difference between the
amount of the said tax levied upon the owner and the amount which would

have been levied upon the owner if the said tax ‘were calculated on the.
amount of rent payable to him. In case the tenant vacates the said building

or land then it shall be the llﬂblllty of the owner to pay the
said tax

[. Inserted by Haryana Act 1 of 2001.
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Provided that the lenancy agreements between the relatives
interse shall not’be covered under this section.]

General Provisions

82. 'No assessment and no charge or demand of any tax made under
the authority of this Act shall be impeached or affected by reason of any
mistake in the name, residence, place of business or occupation of any
person liable to pay the tax, orin the descnpuon of any property or thing
liable to the tax, or of any mistake in the amount on assessment or tax, or
by reason of any clerical error or other defect of form; and it shall be
enough in respect of any such tax on property or any assessment of value
for the purpose of any such tax if the property taxed or assessed is so
described as to be generally known; and it shall not be necessary to name
the owner ar occupier thercof.

83. (1) Acommittee may exempt, in whole orin part, for any period
not execeding one year, from the payment of any such tax any person
who by reason of poverty may in its opinion be unable to pay the same,
and may renew such exemption as often as may be necesary.

(2} A committee, by a resolution passed at a special meeting
and confirmed by the State Govemment may—

(a) provided that all or any persons may be allowed to
compound for taxes imposed under section 69 under clauses
(r'i) (iii), (iv), (vi), (xii), (xiii), (xiv) and (xv) of sub-section
.(1) of section 70 and under section 71 ; '

(b) abolish, suspcnd or reduce in amount any tax 1mposed
under sections 69, 70 and 71 ;

(c) exempt in whole or in part from the payment of any such
tax, any, person or ¢lass of persons or any property of
descnptlon of propcrty

84. (1) The State Govemment may by order exempt in whole or
in part from the payment of any such tax any person or class of persons or
any property or-description of property

(2) If at any time it appcars to the State Govermment, on
complaint made or otherwise, that any tax imposed under the forgoing
sections 1s unfair in its incidence or that the levy thereof or of any part
thereof is injurious to the interests of the general public, it may require the
committee to take within a specified period measures to remove the
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objection; and, if within that period the requirement is not complied with
to the satisfaction of the State Government, the State Government may,
by notification, suspend the levy of the tax or of such part thereof until the
objection has been removed.

85. (1) Whenany [bmldmg] assessed to a tax under clause () of
section 69 which is payable by the year or by instalments, has remained
unoccupied and unproductive of rent throughout the year or the period in
respect of which any instalment is payable, the committee shall remit the
amount of the 1ax or of the instalment, as the case may be :

Provided that no such remission shall be granted unless notice
in writing of the circumstances under which it is claimed has been given
to the committee within the' first month aftcr the expiry of the period in
respect of whlch itis so cIalmed

(2) When any such [bmldmg] as aforesaid—

{a) has not been occupied or productive of-rent'for any
" period of not less than sixty consecutive days ; or

M b) consists of sepa.rate tenements, one or more of which
Vi has or hdve not been ~occupied or productive or rent
for any such period as aforesaid ; or

‘(c) is wholly or in greater part demolished or destroyed
" by fire o'r otherwise ; -

i

the commitiee may remit such position, if any, of the tax or instalment
as it rnay think equitable. '

Remission of
tax on
unoccupied
building.

(3) The burden of provmg the facts enntlmg any. person o

claim relief under this section shall lie upon him.

. (4) For the purposes of this section neither the presence of a
care-taker nor the mere retention in an otherwise unoccupied dewelling
house of the furniture habllually used in-it shall constitute occupation of
the house

(5 ) For the purpose of this section a house shall be deemed to
be productive of rent if let to a tenant who has a continuing right of
occupation thereof, whether it is ‘actually occupled by such tenant
or not.

1. Substituted by Haryana Act | of 2001. -
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(6) The enquiry necessay for a decision whether any relief
should be granted under this section shail be held by the '[Executive
Officer or the Secretary} who shall make such rccommendauon 1o the

committee as he may deem proper :

Provided that the committee shall not grant any remission of
tax unless such remission is recommend by the '[‘Executwe Ofﬁcer or
the Secretary]. ;

I i

2[(7) If the remission of tax is granted on buildings- under Ihls
section then the tax shall be payable on the land undemeath the buildings
as on vacant land.]

86. (1) Every person shall ‘on. r.he demand of an ofﬁcer duly
authorised by the comimitiee in this behalf fumlsh such mformanon as
may be necessary in order to ascertain whelher such person is liable to ..
pay any municipal tax ; and every hotel or lodging house keeper or
Secretary of a residential club shall als6 on demand made as aforesaid
furnish a list of all persons residing in such hotel, lodging-house or club.

(2} If any person so called upon to furnish such information
omits to do so or fumishes information which is untrue. he shall be
punishable with a fine which sha[l not be less than 3[‘fwe hundred Tupees
and more than two thousand rupees]

87. (1} Whenever the title to or over any bulldmg land of any
person primarily liable for the paymcnt ‘of property taxcs on such property
is transferred, the transferor and the transféree shall within three months
of the registration of the deed of transfer if it be registered, or if it be not
registered within three months of its execution, orif no instruments be
executed, of the actual lransfer gwe l'lOthC in wrmng of such transfer to
the committee. B

(2) Every person pnmanly llab]e for the payment ofa tax on
any property who transfers his titlé'to or over such property, wnthout )
giving notice of such transferee to the commlttee as aforesaid, shall; in"
addition to any other liability which'he fncurs through such neglec{, '
continue liable for the payment of all such taxes from time to time payable
in respect of the said property until he gives suctrnotice, or until the transfer

1srecordedmthebooksoflheconmnltee L s

. Substituted by Haryana Act 3 ‘of 1988 and further substituted by 'Haryana Act "

15 of 1989. _
2. Added by ibid. . B L e
3. Substituted by Haryana Act30f 1994 A
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(3) Whenever the title to or over any building or land has
devolved upon any person by inheritance the heir shall within three
months of the date of the death of the former owner give notice in writing
of such inheritance to the committee.

(4) Nothing in this section shall be held to diminish the liability
of the ranferee or heir for the said taxes or to or affect the prior claim of
the committee for the recovery of the taxes due thercupon.

{5) Whoever cantravenes the provisions of sub-sections (/)
and (3) shall in addition to any other penalty which he incurs through
such neglect, be punishable with a fine which shall not be less than twenty-
five rupees and more than two hundred rupees, and, in the case of a
continuing breach with a further fine of ten rupees for every day after the
first during which the breach continues. -

88. The committee may authorize any person —

.. (a) after giving twenty-four hour notice to the occupier, or,

if there be occupier, to the owner, of any building or land,

*+.' al any time between sunrise and sunset, to enter inspect
and measure any building for the purpose of valuation ;

-~ {b). to enter inspect any stable, coach-house or other place

.. wherein there is reason to believe that there is any vehicle

or animal liable to taxation under this Act or for which a
licence has not been duly ta.ken -out.

][89 to 91.]

92. (1) When a committee, with the sanclion of the State
Govzrnment, has agreed with another cornrmttee or a Cantonment
autkority [ -~ ]thatin consideration of the payment of a jump sum
or otherw:sc the 3‘[same limits for any toll or tax) shall be established for
the contracting partlcs the committee may request the State Government
tofix limits under section 200 so asto include so much of the areacontrolled
by the said contractinig parties as it may deem necessary and shall have
tte powers of *[collecting such toll or tax on animals] or article brought
vithin such limits, and the provisions of this Act for the assesment and
3icollection of such tax or toll] shall apply in the same way as if the said
limits were wholly comprised in the-area of the mun1c1pal1ty

1. ‘Offiited by Haryana Act | of 2000.
2. Omitted by Haryana Act 12 of 1979,
3. Substituted by Haryana Act 1 of 2000.
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(2) - The total of the proceeds of such taxes or tools made, in
the joint area of the municipality and Cantonment and the cost thereby
incurred shall be apportioned between the municipal fund and the fund
subject to the control of the Cantonment authority '[ '] in such
proportion as shall have been determined by the agreement.

93. Subject to the provisions of section 72, sub-sections (7) and .
(8) of section 74 and section 79 any tax imposed under this Chapter and
payable periodically shal be payabie on such dates and in such instalments,
if any, as the committee, with the previous sanction of thc Deputy .
Commissioner, may from time to titne direct.

?( Provided that where the tax is not paid within one month of the
due date, an interest at the rate of one per centum per month shall be
charged for every calender month or part thereof].

94. (1) When any sum is‘due on account of a tax payable under
this Act in respect of any property by the owner thereof, the committee
shall cause a bill for the amount, stating the property and the period for

‘which the charge is made to be delivered to'the person liable to pay the

same.

(2) If the bill be not paid within ten days from the delevery
thereof, the committee may cause a notice of demand to be served on the
person liable to pay the same, and, if he does not, within seven days
from the service of the notice, pay the sum due, with any fee leviable for
the notice, or show sufficient cause for non-payment, the sum due, with
the fee, shall be deemed to be an arrear of tax. '

(3) The amount of every such arrear, besides being revoverable
in any other manner provided by this Act shall, subject to any claimon .
behalf of the State Government, be a first charge on the property in respect
of which it is payable, and shall be recoverable, on application made in
this behalf by the committee to the Collector, as if the property. were an *
estate assessed to land rcvenue and the arrear were an arrear of such revenue
due thereon.

*{(4) On the failure 1o recover any sum due on account of tax "
in respect of any building or land from the person primarily liable, the
executive officer or secretary, as the case may be, shall in the prescribed

1. Omitted by Haryana Act 12 of 1979. ' e
2. Added by Haryana Act 9 of 1990.
3. Substimted by Haryana Act 1 of 2001.
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manner recover the said sum from the occupier of such building or land
by attachment of the rent or licence fee, as the case may be, payable by
such occupier. The sum so recovered from the occupier shall be deemed
to have been paid by the occupier to the owner.]

95. (1) Any arrears of any tax, water-rate, rent, fee or any other
money claimable by a committee under this Act may be recovered on
application to a Magistrate having jurisdiction within the limits of the
municipality orin any other place where the person from whom the money
is claimable may for the time being be resident, by the distress and saie of
any movable property within the limits of his jurisdiction belonging to
such person. The cost of such proceedings shall be recoverable from the
defaulter in the same manner as the said arrears.

(2) An application made under sub-section () shall be in
writing and shall be signed by the president, a vice-president or the
[secrelary] of the committee, but it shall not be necessary to present it in
person. '

96. (1) If any person owns or occupies any vehicle or animal in
respect of which tax is payable under section 69 or section 70 without
having paid the tax and fails to pay the tax due on demand, any officer
authorised by the committee in this behalf may seize and detain such vehicle
and amimal, if any, by which itis deriven or animal, as the case may be.

{2) After such seizure the officer authorised by the committee
in this behaif shall forthwith issue a notice in writing to the owner thereof
by registered post that after the expiry ‘of fifteen days from the date of
service of the notice he will sell such vehicle or animal or both.

(3) If the animal or vehicle sezied be not claimed and the tax
due thereon be not paid within a period of fifteen days from the date of the
seizure, the officer authorised under-sub-section (1) may direct that the
vehicle or the animal or both shall be sold in public auction and the proceeds
of the sale applied to the payment of —

(a) the tax, if any, due on the vehicle or animal or both ;

(b} such penalty not exceeding the amount of the tax as
the officer authorised under sub-section (1) may
direct ; and

1. Substituted by Haryana Act 3 of 1988 and further substiluted by Haryrna Act
15 of 1989. '
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{c) all expenses occasioned by such non-payment, seizure,
detention and sale.

(4) The surplus sale proceeds, if any, shall be credited to the
municipal fund may be paid on the demand of the owner of vehicle or
animal or both or to other person entitled thereto to the satisfaction of the
officer authorised under sub-section {{):

Provided that, if at any time before the sale is concluded, such
person or his authorised agent tenders to the committee or to the person
authorised by it to sell the vehicle or the animal, the dutes referred to in
sub-section (3), the officer authorised under sub-section (1) shall forth
with release the vehicle or animal or both so seized.

97. '[(1) Incase of non-payment of any toll on demand, the officer
empowered to collect the same may seize any vehicle or animal on which
the toll is chargeable, or any part of its burden of sufficient value to satisfy
the demand.]

{2) The committee afier the lapse of five days from the seizure,
and after the issue of a proclamation fixing the time and place of sale,
any cause to be sold by auction any property so seized, or so much thereof,
as may be necesary lo satisfy the demand with the expenses occasioned
by the seizure, custody and sale thereof unless the demand and expenses
are in the meantime paid :

Provided that, by order of the president or a vice-president,
[ ] articles of a perishable nature which could not be kept
for five days, without serious risk of damage may be sold after the lapse
of such shorter time as he may, havin g regard to the nature of the articles,
think proper.

98. (1) Any amount on account of arrears of any tax, water rate,
rent, free or any other money claimable by a committee under this Act,
besides being recoverable in any other manner provided by this Act,
may be recovered, on an application made in this behalf by the committee
to the Collector, as arrears of land revenue.

3[(2) For the purposes of sub-section {1}, the State Government
may, on a request from any committee or otherwi se, appoint a person to

1. Substituted by Haryana Act 1 of 2000.

2. Inserted by Haryana Act 3 of 1988 and further om:tled by Haryana Act L5 of
1989, )

3. Inserted by Haryana Act 12 of 1979.
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exercise the powers of the Collector under the Punjab Land Revenue
Act, 1887, and where the Collector is so appointed, an application under
the said sub-section shall be made to such Collector].

99. (1) An appeal against the assessment or levy of any tax or
against the refusal any tax under this Act shall lie to the Deputy
Commissioner or to such other officer as may be empowered by the State
Government in this behalf :

Provided that, when the Deputy Commissioner or such other
officer as aforesaid, is, or was when the tax was imposed, a member of
the committee, the appeal shall lie to the State Govemnment.

(2) If, on the hearing of an appeal under this section, any
question as to the liability to, or the principle of assessment of, a tax
arises on which the office hearing the appeal entertains reasonable double
he may either of his own motion or on an application of any person
interested, draw up a statement of the facts of the case and the point on
which double is entertained, and refer the statement with his own opinion
on the point for the decision of the High Court.

(3) On a reference being made under sub-section (2}, the,

subsequent proceedings in this case shall be, a nearly as may be, in
conformity with the provisions relating to references lo the High Court
contained in section 113 and Order XLVI of the Code of Civil
Procedure, 1903.

(4) In every appeal the costs shall be in the discretion of the
officcer deciding the appeal.

(5) The costs awarded under this section to the committee
shall be recoverable by the commiftee as if they were arrears of a tax due
from the appellant.

-(6) 1If the committee fails to pay the costs awarded to an
appellant within ten days after the date of the order for payment thereof
the officer awarding the costs may order the person having the custody
of the balance of the municipal fund to pay the amount.

160. (1) No appeal shall lie in respect of a tax on any land or
building unless it is preferred within one month after the publication of
the notice prescribed by section 79 or section 80 or section 81, as the case
may be, and no appeal shall lie in respect of any other tax unless it is
preferred within one month from the time when the demand for the tax is
made :
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Provided that-an appeal may be admitted after the expiration
of the period prescribed therefore by this section if the appellant satisfies
the officer before whom the appeal is preferred that he had sufficient cause
for ot presenting the appeal within that period.

(2) No appeal shall be entertained unless the appellant has
paid all other municipal taxes due from him to the committee up to the
date of such appeal.

'[100A. Any person aggrieved by an order passed in appeal under
section 99 may, within thirty days of the communication to him of such
order, make an application in writing to the State Government for revision
against the said order and the State Government may confirm, alter or
rescind the said order : ' -

Provided that the State Government shall not pass an order
under this section prejudical to any person without giving such person a
reasonable opportunity of being heard].

- 101. {1) No objection shall be taken to any valuatlon or
assessment, nor shall the liability of any person to be assessed or taxed be
questioned, in any other manner or by any other authority than is provided
in this Act.

(2) No refund of any tax shall be claimable by any person
otherwise than in accordance with the provisions of this Act and the
rules.

2[101A. 1.

CHAPTER VI
POLICE

.. 102, (1} If the State Government is of the opinion that police force
is required by a committee on whole time basis for a specified period
exceeding one month for carrying out the purposes of this Act, it may,
on an application made by the committee through the Deputy
Commussioner, in this behalf, provide such police force.

{2} The committee shall pay the expenses incurred by the
State Government in respect of the police force provided under sub-
section (1), -
L. Inserted by Haryana Act 12 of 1979.

2. Omiftted by Haryana Act | of [979 and shall be deemed to have been omited
w.e.f. lst day of April, 1977.
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103. (1) Every member of a police force under this Act shall give
immediate information to the committee of any offence committed against
this Act orthe rules or bye-laws, and shall be bound to assist all members,
and employees of the committee in the exercise of their lawful authority.

(2) Every member of such police force may arrest any person
committing in his view any offence against this Act or the rules or bye-
laws—-

(a) if the name and address of the person are un-known to
him, and

{b} if the peson-declines to give his name and address, or if
there is reason to doubt the accuracy of the name and address
if given.

{3) A person arrested under this section may be detained until
his name and address have been comrectly ascertained :

Provided that no person so arrested shall be detained longer
than may be necessary for bringing him before a Magistrate except under
the order of a Magistrate for his detention.

104. When special police protection is, in the opinion of the State
Govemment, required on the occasion of any fair, agricultural show or
industrial exhibition, managed by a committee, or for the purpose of
guarding houses evacuated on ac_coun_'t of plague, the State Government
may provide such protection and the committee shall pay the whole
charge thereof or such portion of such charge as the State Govenment
may consider equitably payable by it.

, CHAPTER VII
EXTINCTION AND PREVENTION OF FIRE

105. For the prevention and extintion of fire, the committee may
and, if the State Government so directs shall, establish and maintain a
fire-brigade, and provide implements, machinery or means of
communicating intelligence for the efficient discharge of their duties by
the brigade.

106. (1) Onthe occasion of a fire in a municipality any Magistrate,
the '[Secretary] of the committee, any member of committee, any member
of 2 fire brigade maintained by the committee then and there directing the

1. Substituted by Haryana Act 3 of 1988 and fusther substituted by Haryana Act
15 of 1989. : -
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operations of men belonging to the brigade, and any police officer not
below the rank of Sub-Inspector, may—

(a) remove or order the removal of any person who by his
presence mterfares with or impedes the operations for
. extinguishing the fire or for saving life or property ;

(b) close any street or passage in or near which any fire is
burning ;

(c) for the purpose of extinguishing the fire break into or
through or pull down, or cause to be broken into or through
or pulled down or used for the passage of houses or other
appliances, any premises ;

{d) cause mains and pipes to be shut off so as to give greater
pressure of water in or near the place where the fire has
occurred ;

(e) call on the persons in-charge of any fire-engine to render
such assistance as may be possible ;

(f) generally, take such measures as may appear necessary
for the preservation of life or property.

When any Government building is endangered by such a fire, the
officer of the Public Works Department for the time being in charge of the
building may exercise the powers conferred on a Magistrate by this sub-
section. ' -

" (2) No person shall be liable to pay damages for any act done
by him under sub-section (1} in good faith.
{3) Any damage done in the exercise of a power conferred
or a duty imposed by this section shall be deemed to be damaged by fire
within the meaning of any policy of insurance against fire.

107. The powers conferred by the last foregoing section shall be
subject to any regulations, conditions or restrictions which may be
imposed by the rules. '

CHAPTER VIII
WATER-SUPPLY

-108. (1) The committee may, and when the State Govémm'ént S0
direct shall, provide the area under-its control or any part thereof with a
supply of wholesome water sufficient for public and domestic purposes.
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{2} For the purpose of providing such supply within the
municipality the committee shall cause such tanks, reservoirs, engines
pipes, taps, and other works as may be necessary to be contstructed or
maintained, whether within or without the municipality ; and shall erect

sufficient stand pipes or other conveniences for the gratuitous supply of

water to the public.

(3} When required by the Health Officer, the committee shall
arrange for the examination of water supplied for human consumption
for the purpose of determining whether the water is wholesome.

109. (1) The committee may, on application by the owner of any
building, arrange for supplying water from the nearest main 10 the same
for domestic purposes in such quantities as it deems reasonable, and may
at any time limit the amount of water to be so supplied whenever it
considers necessary.

{2) No additional charge shall be payable in respect of such
supply in any mupicipality in which a water tax is levid, but for water
supplied in excess of the quantity to which such supply is under sub-
section {I) limited, and in other municipalities for all water supplied under
this section payment shall be made at such rate as may be fixed by bye-
laws.

Explanation — A supply of water for domestic purposes shall not
be deemed to include a supply —

fa) for animals or for washing vehicles where such animals
or vehicles are kept for sale or hire;

(b) for any trade, manufacture or business ;

{c) for fountains, swimming, baths or for any ornamental or
mechanical purpose ;

(d) for gardens or for purposes of irrigation ;
(e) for watering roads and paths ;
{f) forbuilding purpoées. E

110. (1) The committee rrmjr supply water for any purpose other
than a domestic purpose, on receiving a written application specifying
the purpose for which such supply is required likely to be consumed.
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(2) For all water supplied under sub-section (1) payment shall
be made at a rate not less than the rate prescribed under sub-section (2) of
section 109. “

(3) The committee may withdraw such supply at any time if
it should appear necessary to do so in order to maintain sufficient supply
of water for domestic purposes.

111. (1) Where an application under section 109 or section 110
has been received, all necessary communication pipes and fittings shall
be supplied by the commiltee and the work of laying and applying such
communication pipes and fittings, shall be executed by municipal agency
under the committee's orders ; but the cost of making any such connection
and of all communication pipes and fitting so supplied and of all works
so executed, shall be paid by the owner or the person making such
application. The committee may either provide a meter and charge rent
for the same or may require the owner or applicant to provide a meter of
such size, material and description as it shall approve.

(2) Notwithstanding anything in sub-section (1), the
comrmittee may require any owner or person applying for a supply of
water to provide all communication pipes and fittings and to carry out at
his own cost under its supervision and inspection all the work of laying
and applying such communication pipes and fittings.

112. Any owner or occupier of any building or land, in or on which
water supplied under this Act is misused from negligence or other
circumstances under his control, or used without permission in excess of
the quantity fixed under section 109 or section 110, or in which the pipes,
mains, or other works are out of repair to such an extent as to cause waste
of water, shall, if he has knowledge thereof, be bound to give notice of
the same to such officer as the committee may appoint in this behaif.

113. If any person whose premises are supplied with water, neglects
to pay the water-tax, or any sum payable, under section 109 or section
110 when due, or to give notice as provided in the last preceding section
or wilfully or negligently misuses or causes waste of water the committee
may aiter due notice, cut off the supply of water from the sdid premises.

114. For the purpose of providing or maintaining the water supply
or of making or maintaining communications or connections with the
mains, or generally for the purposes of this Chapter the committee shall
have all powers which are conferred upon it in respect of dramage by
sections 138 to 143.
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CHAPTER IX
POWERS FOR SANITARY AND OTHER PURPOSES
Bathing and Washing places

115, ({) The committee may set apart suitable places for the
purposes of bathing and may specify the times at which, and the sex of
the persons by whom, such places may be used, and may also set apart
suitable places for washing animals or clothes, or for any other purpose
connected with the health, cleanliness or comfort of the inhabitants ; and
may, by public notice, prohibit bathing, or washing animals or clothes, in
any public place not so set apart, or at times or by persons other than those

Bathing and
washing
places.

specified, and any -other act by which water in public places may be -

rendered foul or unfit for use, and may charge fees for the use of such
places by any specified class or classes of persons or by the public generally.

(2) The committee may fix, by nolice, places at which articles
of clothing, bedding or other articles which have been exposed to infection
shall be washed, and, no persons shall wash any such article at any place
not so fixed. )

Burial and burning places

116. (1) The committee may by public notice order and, if so
directed by the State Government shall within one month of the
notification of such direction be deemed to have ordered, any burial or
burning ground situated within municipal limits or within one mile thereof
which is certified by the Health Officer to be dangerous to the health of
persons living in the neighbourhood to be closed, from a date to be
specified in the notice, and shall in such case, if no suitable place for
burial or buming exists within a reasonable distance, provide a fitting
place for the purpose. -

(2) Private burial places in"such burial grounds may be
excepted from the notice, subject to such conditions as the committee
may impose iri this behalf :

‘ Provided that the limits of such burial places, are sufficiently
defined, and that they shall only be used for the burial of members of the
family of the owners thereof. ‘

Powers in
respect of
burial and
burmning places.



114 MUNICIPAL (1973 : Haryana Act 24

{3) No bunal or buming ground, whether public or private,
shall be made or formed after the commencement of this Act, except with
the sanction in writing of the committee which shall not be granted unless
the Health Officer has certified in writing for the information of the
committee that such burial or buming ground is not prejudicial to public
health

~ Provided that no such burial or burning ground shall be made
or formed, except with the sanction of State Government.

(4) Should any person, without the permission of the
committee, bury or bum, or cause or permit to be buried or burnt, any
corpse at any place which is not a burial or burning ground or in any
borial or buming ground made or formed contrary to the provisions of
this section, or after the date fixed thereunder for closing the same, he
shall be punishable with a fine which shall not be less than twenty-five
rupees and more than two hundred rupees.

Dangerous animals

Disposal of 117. (1) The committee may—

mad and stray
dogs and other

animals (i) to destroy, or cause to be destroyed, or confine, or
cause to be confined for such period as the committee
may direct, any dog or other animal suffering, or
reasonably suspected to be suffering from rabies, or
bitten by any dog or other animal suffcrmg or
suspected as aforesaid ;

(a} authorise any person—

(ii) to confine, or cause to be confined, any dogs found
wandering about streets or public places without
collars or other marks distinguishing them as private
property and charge a fee for such detention and
destroy or otherwise dispose of any such dog if it is
not claimed within one week, and the fee is not
paid; '

(b) issue a temporary or standing order that any dogs without
. collars or other marks diStipguishing them as private
property, found straying on the streets or beyond the
enclosures of the houses of the owners of such dogs may

be destroyed and destroy or cause them to be destroyed



i
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accordingly. Public notice shall be given of every

such order.

(2) No damages shall be payable in respect of any dog or
other animal destroyed or otherwise disposed of under this section.

118. Whoever, being the owner or person in-charge of any dog,
neglects to restrain it so that it shall not be at large in any street without a
muzzle —

{(a) if such dog is likely to annoy or intimidate passengers, or

(b) ifthe committee has by public notice during the prevalence
of rabies directed that dogs shall not be at large without
muzzles,

shall be punishable with a fine which shall not be less than twenty-five
rupees and more than two hundred rupees.

Dangerous or insanitary buildings or places

-119. Should any building, or any well, tank, reservoir, pool,
depression or excavation be, for want of sufficient Tepair, protection or
enclosure, dangerous to the persons dwelling or working therein orin the
neighbourhood or to persons passing by, '{the committee, the executive
officer or the secretary, as the case may be,] may, by notice, require the

. owner or occupier thereof to repair, protect or enclose the same and should

appear it to be necessary in order to prevent imminent danger, '[the
committee, the executive officer or the secretary, as the case may be, shall
forthwith] take such steps to avert the danger as may be necessary.

120. Should any building, well or structure, or anything affixed
thereto, or any bank or tree, be deemed by the committee to be in a ruinous
state or in any way dangerous or there be any fallen building or debris or
other material which is unsightly oris likely to be in any way injurious to
health, it may, by notice, require the owner thereof either to remove the
same, or to cause such repairs to be made to the buildings, wall structure
or bank, as the comnmitiee may consider neessary for the public safety,
and should it appear to be necessary in order to prevent imminent danger,
the committee shall forthwith take such steps, at the expense of the owner,
to avert the danger, as may be necessary.

1. Substituted by Haryana Act [4 of 2000.
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Cleaning of 121. Should the owner, part-owner or occupier of any building or

filthy building  )and suffer the same to be in a filthy or unwholesome state, the committee

or fand. may, by notice, require him within twenty-four hours to cleans the same
or otherwise put in a proper state and thereafter to keep it in a clean and
proper state and if it appears to be necessary for sanitary purposes to do
so, may at any time by notice, direct the occupier of any building to {ime
wash or othcrwise clcanse the said building inside and outside in the
manner and within a period to be specified in the notice.

Paving or 122. The committee may, by notice, require the owner or occupier

draining of

of any land on which cattle or other animals are habitually tethered to

cade stands. - ve the same properly paved or drained or both.

Power 10 123. Should any building, or any part of any building, appear to
probibit use for the committee to be unfit for, human habitation in consequence of the
human want of proper means of drainage or ventilation of any sufficient reason

habitation of
buildings unfit
for such use.

the committee may by natice, prohibit the owner or occupier thereof from
using the same for human habitation, or suffering it to be so used, until it
has been rendered fit for such vse to the satisfaction of the committee, and
no such owner or occupier shall inhabit such building or suffer it to be

.inhabited until the committee shall have in formed in wrting the owner or
occupier that the prohibition has been withdrawn.

Power to require 124, The committee_ may by notice, requii'c the owner or occupier
owner toclear  of any land to clear away and remove and thick vegetation or undergrowth
away noxious  which may appear to the committee to be injurious to health or offensive
vegetalon. .

to the neighbourhood.

Power to require 125. The committee may, by notice, require the owner or occupier
hedges and rees o oy Jand to cut or trim within three days the hedges growing thereon

10 be trimmed. and boardering on any street or any branches of trees growing thereon
which overhang any street and obstruct the same or cause danger, or which
so overhang any well, tank or other source from which water is derived
for public use as to be likely pollute the water thereof or are in any way
offensive or injurious to health.

Power 1o require 126. The committee may, by notice, require the owner or partowner,

:z:fj'l‘:;:d or person claiming to be the owner or part-owner, of any building or land

becoming a which, by reason of abandonment or disputed ownership or other cause

nuisance to be  hasremained untenanted and become a resort of idle and disorderly persons
secured or or otherwise a nuisance, to secure or enclose the same within a reasonable

enclosed. time fixed in the notice.
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127. (1) If the Health Officer certifies that the cultivation of any
description of crop or the use of any kind of manure or the irrigation of
land in any specified manner :—

fa) in any place within the limits of any municipality, is
injurious or facilitates practices which are injurious to the
health of persons dwelling in.the neighbourhood ; or

{b) inany place within or beyond the limits of any municipality
is likely to contaminate the water supply of such
municipality or otherwise render it unfit for drinking
purposes ;

the committee may prohibit the cultivation of such crop, the use of such
manure or the employment of the method of irrigation so reported to be
injurious, or impose such conditions with respect thereto as may prevent
such injury or contamination :

Provided that if it is notified by the State Government that the
cultivation of such crop, the use of such manure, or the employment of
such method of irigation is prohibited or conditions are imposed with
respect thereto, the committee shall be deemed to have ordered such
prohibition, or imposed such conditions, and shall issue notices in
accordance with the notification :

Provided also that, when on any land to which such prohibition
applies the act prohibited has been practised during the five years next
preceding the prohibition, in the ordinary course of ‘husbandry,
compensation shall be paid from the municipal fund to ali persons interested
therein for any damage caused Lo them by the effect of such p'réfhibition.

{2) Should any peron fail within six months from the date of its
service to comply with a prohibitory notice issued under sub-section
(1), he shall be punishable with a fine which shall not be less than twenty-
five rupees and more than two hundred rupees and with a further fine of
ten rupee for every day during which the offence is continued.

Dangerous or offensive trades

128, (i} No place within a municipality shall be used for any of
the following purposes, namely :-—

(a) melting tallow, dressing raw hides, boiling bones, offal or
blood ; '
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{b) soap-house oil-boiling house, dying house or 1annery ;

{c} bnckf:eld brick-kiln, charcoal-kiln, pottery or Iime-
kiin;

(d) any other manufactory, engine-house, storehouse or place
of business from which offensive or unwholesome smells
gases, noises or smoke arise ;

fe) yard or depot for trade tn unslaked lime, hay, straw,
thatching-grass, wood charcoal or coal or other
dangerously inflammable materiai ;

(f) store-house for any explosive or for petroleum or any
inflammabile oil or spirit ;

except under a licence obtained by the owner or occupier from the
committee which shall be renewable annualiy.

" (2) The licence shall not be withheld unless the committee
considers that the business which it is intended to establish or maintain
would be Lhe cause of annoyance, offence, or danger to peronsresiding in
or frequanting, the immediate neighbourhood, or that the arez should be
for general reasons kept clear of the establishment of such business.

(3) Thecommittee may charge any fees according to a scale
to be - approved by the Deputy Commissioner for such licences, and may
impose such conditions in respect thereof as it may think necessary. Among
other conditions it may prescribe that any furnace used in connection with
such trade shall, so far as practicable, consume its own smoke.

1[(4 } Whoever, without a licence uses any place for any such
purpose as is specified in this section or in contravention of the conditions
of any such licence, shall be punishable with imprisonment for a term
upto six months or with a fine which shall not be less than one thousand
rupees and more than five thousand rupees and with a further fine of one
hundred rupees for every day during which the offence is continued.]

129. (1) Within any municipality no person shall establish a new
factory or workshop without having obtained the consent of the committee.

1. Substituted by Haryana Act 14 of 2000.
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(2} The consent of the committee may be given without
condition or subject to-the condition that the owner or user of the said
factory shall provide adequate housing accommodation for labourers
employed in the factory or for any proportion or class of such
labourers :

Provided that the consent of the committee shall not be withheld
for any reason except the refusal of such owner or user to comply with
such condition;

Provided further that if the committee neglects or omits to give
its consent within a pertod of two months from the date of application,
such consent shall be deemed to have given without condition.

(3) Whosoever commits a breach of the provisions of sub-
section {/) or sub-section (2) shall, on conviction be pumshable with a
fine which shall not be less than '[ two thousand rupees ] and more than
'{ ten thousands rupees ] and when the breach is a continuing one, with a
furhter fine or '[ one thousands rupees] for every day, aftcr the first,
during which the breach continues.

130. (1) No exhibition of pictures or other optical effects by means
of a cinematograph or other similar apparatus for the purpose of which
inflammable films are used, and no public dramatic or circus performance
or pantomime, shall be given in any municipality elsewhere than in premises
for which a licence has been granted by the committee undér this section.

(2) If the owner of a cincmatograph or other apparatus uses
the apparatus or allows it to be used, or if any person takes part in any
public dramatic or circus performance or pantomime, or if the occupier of
any premises allows those premises to be used, in contravention of the
provisions of this section or of any condition of a licence granted under
this section, he shall be liable to a fine which shall not be 1&s5 than two
hundred fifty rupees ] and more than '[two thousand rupees ] and in the
case of a continuing offence, to a further penalty of '[one hundred rupees
] for each day during which the offence continues, and the licence, if any,
shall be liable to be revoked by the committee.
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131. (1) Whenever it appears that any place registered or licensed Power to
under the preceding sections is a nuisance to the neighbourhood or likely prohibit trades.

to be dangerous to life, helath or property, the committee may, and if so

1. Substiluted by Haryana Act 14 of 2000,
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required by the State Government, shall by notice require the occupier
thereof to discontinue the use of such place, or to effect such alterations,
additions, or improvements as will, in the opinion of the committee, render
it no longer a nuisance or dangerous.

(2) Whoever, after any notice has been given under this
section, uses such place or permits such place to be used in such a manner
as to be a nuisance to the neighbourhood or dangerous, or does not effect
such alterations, additions or improvements, shall be punishable with a
fine which shall not less than '[five hundred rupees ] and more than
ffive thousand rupees ] and with a further fine of '[five hundred
rupees ] for every day during which the offence is continued.

Drains and privies

132. (7} The committee may, by notice, require the owner of any
building or land to provide, move or remove any drain, privy, latrine,
urinal, cesspoe! or other receptacle for filth or refuse, or provide any
additional drains, privies, latrines, urinals, cesspools or other receptacles
as aforesaid which should, in its opinion be provided for the building or
land, in such manner and of such pattern as the commiltee may direct.

(2). The committee may, by notice, require any person
employing more then twenty workmen or labourers to provide such
latrines, and urinals as it may think fit and to cause the same to be kept in

. proper order and to be daily cleaned.

(3) The committee may, by notice, require the owner or
occupier of 'any_ building or land to have any privy, latrine or urinal
provided for the same shut out by a sufficient roof and wall or fence
from the view of persons passing by or dwelling mm the neighbourhood, or
to remove or alter, as the committee may direct, any door or trapdoor of a
privy, latrine or urinal opening on to any street or drain.

(4). The committee may, and when required by the State
Government shall, provide latrines and unnals for the use of public.

133. (1) The committee may, by notice, require the owner or
occupier of any building or land to repair, alter, or put in good order any
drain, privy, latrine, urinal, cesspool or receptacle for any filth or refuse,
or to close any drain, privy, latrine, urinal or cesspool belonging
thereto. : :

1. Subsbruled by Haryana Act 14 of 2000.
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{2) The committee may, by notice, require any person who
has constructed any new drain, privy, larine, urinal, cesspuool or receptacie
for filth or refuse without its permission in writing or contrary to its
directions or regulations or the provisions of this Acl, or who has
constructed, rebuilt or opened any drain, privy, latrinc, urinal, cesspool
or receptacle for filth or refuse which it has ordered to be demolished or
stopped or not 1o be made, to demolish the drain, privy, latrine, urinal
cesspool or receptacle, or to make such alteration therein as it may
think fit.

134. (1) The committee may, by nolice, require any owner or
occupier on whose land any drain, privy, latrine, urinal, cesspool or other
receptacle for filth or refuse for the time being exists within fifty feet of
any spring, well, tank, reservoir or other source from which water is or
may be derived for public use, to remove or close the same within one
week From the service of such notice.

(2) Whoever, without the permission of the committee makes
or keeps for a longer time than one week after notice under this section
any drain, privy, latrine urinal, cesspool or other receptacle for filth or
refuse, within fifty feet of any spring, well, tank, rescrvior or other source
from which water is or may be derived for public use, shall be punishable
with a fine which shail not be less than '[two hundred fifty rupees], and
more than-![two thousand rupees] and, when a notice has been issued,
with a further finc of '[one hundred rupees) for each day during which the
offence is continued after the lapse of the period allowed forremoval.

{135, Whoéver, without the permission of the committee, causes

on knowingly or negligently allows the-contents of any sink, sewer or
cesspool or any other offensive matter to flow, drain or be put'upon any
street or public place or into any irrigation channel or any sewer or drain
not set apart for the purpose, or into the gound by boring or any other
means shall be punishable with imprisonment for a term upto six months
or with a fine which shall not be less than one thousand rupees and more
than five thousand rupees.]

136. Whoever, without the permission of the cornmittee, makes or
causes to be made, or alters or causes to be altered, any drain leading into
any of the sewer or drains vested in the committee shall be punishable
with a fine which shall not be less than [two hundred fifty rupees] and
more than {two thousand rupecs.]

L. Substituted by Haryana Act 14 of 2000.
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137. The committee may, by notice, require the owner or occupier
of any land or-building to cleause, repair, cover, fill up or drain off any
private well, tank, reservoir, pool, depression or excavation therein which
may appear to the committee to be injurious to health or offensive to the
neighbourhood :

Provided that if for the purpose of effecting any drainage under
this section, it should be necessary to acquire any land not belonging to
the same owner or to pay compensation to any person, the commiitee
shall provide such land or pay such compensation.

Laying and connecting pipes, sewers and the like

138. The committee may, carry, any cable, wire, pipe, drain, sewer
or channel of any kind, for the purpose of establishing telefonic or other
similar communication or for carrying out and establishing or maintaining
any system of lighting, drainage or sewerage, through, across under or
over any road, street, or place laid out as or intended for a road or street,
and after giving reasonable notice inwriting to the owner or accupier,
into, through, across, under, over or up the side of any land or building
whatsoever situate within the limits of the municipality, and, for the purpose
of the introduction, distribution of outfall of water or for the removal or
outfall of sewrage wilh out such limits, and may, at all times do all acts

. and things which may be necessary or expedient forrepamng ormamhumng

any such cable wire, pipe, drain, sewer, or channel, as the case may be, in
an effective state for the purpose for which the same may be used or
intended to be used:

Provided that work shall be done so as to cause the least
practical nuisance or inconvenience Lo any person :

Provided further that reasonable compensation shall paid to
the owner or occupier for any damage at the time sustained by h1m and
directly occassion by the carrying out of any such operations.

[138A. (I} A municipality may use any place or land belonging
to the municipality of the State Government or private land for the purpose
of collection, treatment and disposal of solid waste within or outside their
limit and may at all times do all acts, things which may be necessary or
expedient for repairing and mamntaining such lands selected for solid waste
management :

1. Substituted by Haryana Act 14 of 2000.
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Provided that resonable compensation shall be paid to the owner
or gccupier of the land, if it belongs to any private person.

{2} The urban development authorities as well as private
colonisers shall provide suitable land/site for solid waste management
at the time of planning of new residential, commercial and industrial
complexes.] .- ! -

139. In the event of any cable, wire, pipe, drain, sewer, or channel
being laid or carried above the surface of any iand or through, over or up
the side of any building, such cable, wire, pipe, drain, sewer or channel,
as the case may be, shall be so laid or carried as to interfere as little as
possible with the rights of the owner or accupier to the due enjoyment of
such land or building, and rcasonable compensation shall be paid in respect
of any substantial interference with any such right to such enjoyment.

140. Except in cases to which sections 218 and 220, relate the
comnnittee shall cause not less than fourteen days noiice in writing to be
given to the owner or occupier before commencing any operations under
section 138. _ -

141, (1) Noperson shali, without the permission of the commuttee,
at any time make, or cause to be made, any connection or communication
with any cable, wire, pipe ferrule, drain, sewer or channel constructed or
maintained by or vested in the committee, for any purpose whatsoever.

_(2) Any person acting in contravention of the terms of sub-
section {I) shall be punishable with a fine which shall not be less than
twenty-five rupees and morc than lwo hundred rupees.

142. The committee may, at any time, establish any connection of
communication from any water-main, dtain_of SCWCr to any premises, or
may by notice require the owner of any such premises to establish any
such connection or communication in such manner and within such times
as the committee, by notice-in that behalf, may prescribe, at the cost of
such owner or occupier.

143. (1) The commuttee may, by notice, require the owner of any
building or land in any street to put up and keep in good condition proper
troughs and pipes for receiving and carrying water and sullage from the
building or land and for discharging the same so as not to cause
inconvenicnce 10 persons passing along the street.
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(2) For the purpose of efficienlly draining any building or
land the committee may, by notice, in writing —

(a) require any courtyard, alley or passage between two or
more buildings to be paved by the owner or part-owner
of such buildings with such materials and in such
manner as may be approved by the committee ;

{b) require such paving to be kept in proper repair.
144. Whoever —

(a} being a medical practitoner or a person openly and
constantly practising the medical profession, and in
the course of such practice becoming cognizant of the
existence of any infections disease in any dwelling other
than a public hospital ; or

(b) being the owner of occupier of such dwelling, and being
cognizant of the existeénce of any such disease therein;
or

{c} being the person incharge of, or in anendance on, any
person suffering [rom -any such disease in such
dwelling, and being cognizant of the existence of the
disease therein ; ' :

fails forthwith to give information;, or knowingly gives falsc information
to the Health Officer or to any other officer to whom the committee may
require information to be given respecting the existence of such disease,
shall be punishable with a fine which shall not be less than twenty-five
rupees and more than two hundred rupees.

145. (1) In any municpality to which this section may at any time -
be extended by the State Government, when any person suffering from
any infectious disease is fuond to be -

(a) without proper lodgmg or accommodatlon or

(b) living in a sarai, hotel, boarding house or other public
hostel ; or

(¢} living in a room or house which he neither owns nor
pays rent for, nor occupies as the guest or relative of
any person who owns or pays rent foril ; or
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(d) lodged in premises occupied by members of two or more
families and any of such occupiers objects o his
continuing to lodge in such premises ;

the committee or any person authorized by it in this behalf, may, on the
device of any medical officer of the rank not inferior to that of an assistant
surgeon, remove the patient to any hospital or place at which persons
suffering from such disease are received for medical treatment, and may
do anything necessary for such removal.

{2) The committee shall, if required by the State
Government, erect an infections diseases hospital of such type and
dimensions as the State Government shall deem expedient.

146. If the committee is of opinion that the cleasnsing or disinfecting
of abuilding or any part thereof, or of any article therein, which is lkely to
retain infection, will tend to prevent or check the spread of any disease, it
may, by notice, require the owner or occupier to cleanse or disinfect the
same, or to destory such article, in the manner and within the time prescribed
in such notice, ’

147. Every person knowingly leiting a house or other building or
part of a house or building in which any person has been suffering fram
an infectious disease, whithout having such house or other building or
part thereof and all articles therein liable to retain infection disinfected
io the satisfction of the committee, shall be liable to a penalty which shall

not less than *[two hundred fifty rupees] and more than '[two thousand.

rupees] -

' Eip!anarion.; For the purpose of this secfion, a hotel or lodging
house-keeper shall be deemed to let part of his house to any.person
admitted as a guest into his hotel or lodging-house.

148. The committee may, and when the State Government so directs,
shall — ' -

{(a) provide proper places, with all necessary attendants and
apparatus, for the disinfection of conveyances, clothing,
bedding or other articles which have been exposed to
infection ;

1. Substituted by Haryana Act 14 of 2000.
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(b) cause conveyances, clothing or other articles brought for
disinfection to be disinfected free of charge or subject to
such charges as may be approved by it ;

(c} directany clothing, bedding, or other articles likely to retain
infection to be disinfected or destroyed, and shall give
compensation for any articles destroyed under this sub-
section. '

149. Whoever, while suffering from an infectious, contagious, or
loathsome disorder,—

{a) makes or offers for sale any article_ of féod or drink for
human.consumption or any medicine or drug; or

() wilfully touches, any such article, medicine or drpg, when
~ exposed for the sale by othier; or

(¢} takes any part in business of washing or carrying soiled
clothes ;

shall be punishable with a fine which shall not be less than twenty-five
rupees and more than two hundred rupees.

150. Whoever keeps any swine or other animals in disregard of
any orders which the committee may give to prevent them from becoming
a nuisance, or so as to be injurious to the health of the inhabitants or of
animals shall be punishable with a fine of '[five hundred rupees] and of
'[one thousand rupees] for every such subsequent offence.

151. Should the committee, on the report of the Health. Officer,
consider that the water in any well, tank or other place is likely, if used
for drinking to endanger or cause the spread of any dangerous disease, it
may—

(a) by public notice prohibit the removal or use of such water
for drinking ;

6) by notice require the owner or person having control of
such well, tank or place to take such steps as may be
specified in the notice to prevent the public from having
access to or using such water ; or

1. Substituted by Haryana Act 14 of 2000.
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(c) take such steps as it may, on the advice of the Health Officer,
consider expedient Lo prevent the danger or spread of any
such disease.

Scavenging and house-scavenging

152. The committee may fix places within or, with the approval of
the Deputy Commissioner, beyond the limits of the municipality for the
deposit of refuse, rubbish or offensive matter of any kind or for the disposal
of the dead bodies of animals, and may by public notice give directions as
to the time, manner and conditions at, in and under which such refuse,
rubbish or offensive matter or dead bodies of animals may be removed
along any street and deposited at such places.

153. Where the State Government s0 requires it shall be the duty of
the committee to subject all dung to the process of making compost manure.

154. (1} Where the property in any dung vests in any person or
class of persons other than the committee, the committee, requited under
the last preceding section shall acquire, either permanently or for such
penod as it may deem {it, the rights or interest in the dung belonging to the
aforesaid persons, on payment of such compensation as the committee
may consider reasonable and may assess the same in the manner hereinafter
provided. '

(2} Where any such dung is requisitioned or acquired under
this section the amount of compensation payable shall be determined in
the manner and in accordance with the principles enumerated below :—

(a) where the amount of compensation can be fixed by
agreement, it shall be paid in accordance with such
agreement ;

(b) where no such agreement can be reached, the committee
and the person or persons as aforesaid shall appoint an
arbitrator having knowledge of the price of the property
or interest in the dung requisitioned or acquired ;

(c) at the commencement of the proceedings before the
arbitrator, the committee and the person to be
compensated shall state what, in their respective opinion,
is the fair amount of compensation ; '
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(d) the arbitratar in making his award shall take into
cosideration the market value of the dung in the locality,
the damage, if any, resulting from diminution of the
profits accruing to the person or persons aforesaid and
any other factor of a like nature ;

{e) save as otherwise hereinafter provided in this Act or
the rules, nothing in any other law for the ime being
in force shall apply to arbitration under this section.

155, (1} Any person aggrieved by an award made under section
154 may, within thirty days from the date of the communication to him of
the award prefer an appeal in writing to the Deputy Commissioner of the
district wherein the committee is situated.

{2) The Deputy Commissioner shall decide the appeal after
sending for the records of the case from the committee after giving the
parties an opportunity of being heard and if necessary, after making such
further enquiry as he thinks fit either persona]]y or through an officer
subordinate to him.

(3) Afurther appeal shall lie to the State Government provided
that when the award is confirmed by the Deputy Commissioner no such
appeal shall lie.

(4) The State Government may, at any time, call for the record
of any case pending before or disposed of by the Deputy Commissioner :

Provided that this power shall not be exercised by the State
Government when an appeal has been preferred to it under sub-
section (3):

Provided further that the State Government shall no under this
sub-section pass an order revising or modifying an order affecting any
person without giving such person an opportunity of being heard.

156. Notwithstanding anything contained in any other law for the
time being in force, no civil court shall have jurisdicition to entertain or
adjudicate in any svit, application or other proceedings relating to the night
or interest to, or in the compensation referred to in section 154 or section
155 or the amount or apportionment or the payment thereof or any matter
connected therewith. '
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157. Whoever, being the owner or occupier of any building or land
keeps or knowingly or neglgently allows to be kept for more than twenty-
four hours, or otherwise thin in some proper receptacle or pit, any dint,
dung, bones, ashes, night-sd| or filth or any noxious or offensive matter
in or upon such building or la:d, or suffers any such receptacle or pit to be
in a filthy or noxious state, or teglects to employ proper means to cleanse
and purify the same, shall be punishable with a fine which shall not be
less than ![two hundred fifty rupzes] and more than '[twc thousand rupees).

'[158. Whoever without the permission of the committee or in
disregard of its order throws or dejosits, or permits his servants or members
throws or deposits, or permits hi; servants or members of his household

“under his control to throw or depssit earth or materials of any description,
or refuse, nibbish or offensive mater of any kind upon any street or public
place or inio any irrigation channel or public drain or into the grozd by
boring or any other means, shall-bepunishable with a fine which shali not
be less than one thousand rupees ard more than five thous:nd rupees and
with a further fine of one hundred rupees for every day during which
offence is conhnued ]

159, Whoevcr ina pubhc place within the limits of a municipality
to which the operation of this sction has been extended by a notification
by the State Government in th% behlaf, spits in a place ather than adrain
or a receptacle provided by the committee for this purpose shall, on
conviction by a Magistrate of the first or second class, be punishable with
a fine which shall not be less than twenty-five rupees and more than two
hundred rupees. ‘

" 160. Whoever permiis any person under his control to whom the
provisions of sections 82, 83 and 84 of the Indian Penal Code, 1860, are
applicable to commit 2 nuisance upon any street or into any public sewer
or drain or any drain communicating therewith, shall be punishable with a
fine which shall not be less than twenty five rupees and more than two
hundred rupees

. " 161. Theremoval ofﬁlrh rubbich, ordure or other offensive matter
from privy, latrine urinal, cesspool or other common receptacle for such
matter in or pertaining to a’house or building is called house-
scavenging.

]. Substituied by Haryana Act 14 of 2000.
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162. (1} The commitlee may, at any time, underiake house
scavenging of any house or building on the appllcatlon or with t.hc consent
of the occupier. - X

(2) The committee may by public notice undcrtake 1'he housc
scavening of any house or building in the municipality from any dale not

less than two months after issue of the notice. ,

{3) . The occupier of any house uf bulldmg affected by thc
notice, may at any, time, after the issue thereof; apply to the committee
to exclude that house or building from the notice.

(4) The committee shall consider and pass orders-upon every
such application within six weeks of the receipt thereof, and may, by -
any such order, exclude such house or building from the notice., .-

(5) In deciding whether to-exclude any house or building
from the notice, the committee shall consider, among other matters, the
efficiency of the arrangements for house-scavenging made by the
occupier, if any, and the purpose to which hc applies the filth, rubblsh
ordure.or other offensive matter:.

163. (1} From the date of coming into forc'e of this Act, the
customary rights, if any, of a Safai Mazdoor in respect of the house
scavenging shall stand abolished. '

(2) -The committee may; and shall'if s6 required by the State
Government pay to the Safai Mazdoor whosé customary nghts have been
abolished such amount by way of grant as it may deem proper. The amount
and the person entitled therto shall be determined in accordance wuh the
rules.

164. (1) No person shall carry night—soil in any. rec_epta‘clc‘ on his
head. - Ca EER,

(2) No person who is not-more than eighteen years of age '
shall be engaged by any person to take up house-scavengmg or swecpmg

(3) Whoever contravenes the provisions ofthls section, shall ..

be punishable with a fine which shall not be less than twenty-five rupees

. and more than two hundred rupees.

165. When once the committee has undertaken the house
scavenging of any house or bujlding, under this Chapter, it may continue_
to perform such house-scavenging with or withour the consent of the
occupier for the time being of such hodse or building..’ -
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166, When the committee has undertaken the house-scavenging of
any house or building, it shall be bound to perform the same properly,
untill it shall have relieved itself of the obligation by an order under
sub-section (4) of section 162,

167. The employees of the committee employed in house-
scavenging may, all reasonable times, do all things necessary for the
proper performance of any house-scavenging undertaken by the

| committee. '

168. All matter removed by the employees of lhe'committec m
the course of house-scavenging shall belong to the committee.

169. The committee may, and when so directed by the State
Government shall, in the manner prescribed by rules, make provision for
the establishment and maintenance of creches for the children of women
of Balmikis who are in the employment of the committee or work in private
houses. s

Slaughter Places

170. (1) The committee may, and shall when so required by the

State Government, fix Premises, with the approval of the Deputy

~ Commissioner either within or without the limits of the Municipality, for

“the slaughter of animals forsale, or of any specified description of such

animals, and may, with the like approval, grant and withdraw licences for

the use of such premises, or, 1f they belong to the cormmittee, charge rent
of fees for the use of the samne. ' '

(2) When such premises have been fixed by the commitiee
beyond municipal limits, it shall, inspect and regulate the same in
accordance with the bye-laws, as if they were within those limits.

(3) When any such premises have been fixed no person shall
slaughter any such animal for sale within the municipality at any other
place.

(4) Any person who slaughters for sale any animal at any
place within 2 municipality other than one fixed by the committee under
this section, if any places have been so fixed, shall be punishable with a
fine which shall not be less than '{one thousand rupees] and mare than {
five thousand rupees] respectively shall be substituted.

"1, Substituted by Haryana Act 14 of 2000.
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Dispasal of 171. (1) Whenever any animal in the charge of any person dies
dead animals.  otherwise than by slaughter eighter for sale or for some religious purpose,
71 : . e .

the person incharge thereof shall within twenty-four hours either —

fa) convey the carcass to a place, if any, fixed by the
committee under section 152 for the disposal of the dead
bodies of animals or to any place at least one mile
beyond the limits of the municipality ; or

{b) give notice of the death to the committee where upon
the committee shall cause the carcass to be disposed
of. '

(2) In respect of the disposal of the dead body of an animal
under clause (5} of sub-section (1) the committee may charge such fee as
the committee may, by public notice, have prescribed.

_ (3) For the purpose of this section the word “animal” shall
be deemed to mean all horned cattle, elephants, camels, horses, ponies,
asses, mules, deer, sheep, goats, swine and other large animals.

{4) Any person bound to act in accordance with sub-section
(1) of this section shall, if he fails so to act, be punishable with a fine
which shall not be less than ![two hundred fifty rupees] and more than
'[two thousand rupees].

Streets and buildings
Powers in 172. The committee— -
connection : : ' ) ‘
with streets. _ fa) may lay out and make a new public street and construct

tunnels and other works subsidiary thereto ;

(b) may widen, lengthen, extend, ér_;large, raise or lower
the level of, or otherwise improve any éxisting public
street vested in committee ;

{(c) mziy close temporarily any pljblic street or any part
thereof for any public purpose ;

(d) may turn, divert, discontinue or close any public street
so vested ; '

(e) may provide within its discretion building sites of such
dismensions as it deems fit, to about on or adjoin any

L. Substituted by Haryana Act 14 of 2000.
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public street made, widened, lengthened, extended,
enlarged, improved, or the level of which has been

- raised or lowered by the committee under clauses (a)
and () or by the State Government ;

(f} subject to the provisions of any rule prescrbing the
conditions on which property may be acquired by the
committee, may acquire any land, along with the
building thereon, which it deems necessary for the’
purpose of any scheme or work undertaken ar projected
in exercise of the powers conferred under the preceding

clause ;

{g) subject to the provisions of any rules prescribing the
conditions on which propeny vesﬁng in the commitiee
may be transferred, may lease, sell or otherwise dispose
of any property acquired by the committee under clause
{f) ; or any land vesting in and used by the committee
for a public street and no longer required therefor, and
in so doing may impose condition regulating the
removal and construction of buildings upon it and the
other uses 1o which such land may be put :

Provided that land owned by proprietors other than the State
Govemment shall becorne the absolute property of the committee after it
has continuously vested in the committee for use as a public street for a
period of twenty-five years, but that the possession of such land which
ceases to be required for use as a public street before the expiry of twenty-
five years from the time it became vested in the committee: shall be
transferred to the proprietor thereof, on payment by him of reasonable
compensation to the committee for improvements of such land, and subject
to such restrictions as the committee may impose on the future use of such
land, and that should the proprictor be unable or unwilling to pay the
amount of such compensation thc committee may, subject to such
conditions as it may deem fit, sell the land, and shall pay to the owner the
proceeds, if any, over and above the amount of such compensation, which
shall be paid into the municipal fund, or may dispose of it in such manner
as it may deem fit.
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173. (1) No person shall cut down any trees or cut off a branch of
any tree, or erect or domolish any building or part of a building or alter or
repair the outside of any building, where such action is of a nature to
cause obstruction, danger or annoyance, or risk of obstruction, danger,
Of annoyance to any person using a street, without the previous permission
in writing of the committee.

_ (2) The committee may at any time by nolice require that
any person doing or proposing to do any of the acts referred to in sub-
section (1) shall refrain from beginning or continuing the act unless he
puts up, maintains, and provides from sunset to sunrise with sufficient
lighting such hoardings or screens as are specified or discribed in the notice
and may further at any time by notice require the removal, within a time to
be specified in the notice, of any hoarding or screen erected in anticipation
or in pursuance of any of the said acts.

{3) Whoever contravenes the provisions of sub-section (1)
or fails to-comply with the terms of a notice under sub-section (2) shall
be punishable with a fine which shall not be less than twenty {ive rupees
and more than two hundred rupees and when the contravention or non-
compliance is a continuing one, with a further fine of ten rupees for every
day after the [irst during which the coniravention or non-compliance
continues.

174. (/) No person shall lay out or make or commence to lay out
or makc a street with out the sanction of the committee.

(2) Every person who intends to lay out or make a street shall
given notice in writing to the committee of such intention.

{3) Where a committee has issued an order under clause (b)
of section 175 no notice under sub-section (2} shall be deemed to be valid
until the particulars required such order have been furnished to the
satisfaction of the committee.

175. The Committee may within one month of the receipt of the
notice required by sub-section (2) of section 174, issue—

(a} an order directing that for a period therein specified,
which shall not be longer than one month from the
date of such order, the intended work shall not be
proceeded with ; or

{b) an order requinng further particulars.
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176. With in two months after receipt of the notice required by sub-
section (2) of section 174 the committee may refuse to sanction the proposed
street, or may sanction it either absolutely or subject to such written
directions as to levelling, metalling, paying means of drainage, direction
and width as the committee may deem fit to issue, and the person laying
out'or making such street shall comply wlth the sanction of the committee
in-every particular : :

Provided that should the commiltee neglect or omit for two
months after the receipt of such notice or if an order has been issued under
clause (b) of section 173 fail within the period specified in such order, to
make and deliver to the person who has given such notice an order of
sanction or refusal in respect thereof, it shall be deemed to have sanctioned
the proposed strect absolutely. |

177. Every sanction for the laying out or making of a street which
shall be given, or be deemed to have been given, by a committee, shall
remain in force for one year only from the date of such sanction. Should
the laying out or making of the street not have been commenced within
the said period of onc year, the sanction shall be deemed to have lapsed;
but such lapse shall not bar any subsequent application for fresh sanction
under the foregoing provisions of this Act.

Explanation— A street shall be deemed to be made or laid out
when it is demarcated on the ground made by permanent boundary-marks.

178. Whoever begins, contirues ‘o completes the laying out or
making of a street without giving the notice required by section 174, or
in contravention of any. written directions made under section 176 or of
any bye-law or provision of this Act,shall be lizble to a fine which shall
not be less than '[five hundred rupees] and more than '{five thousand

rupees).

179. In any case where the committee considers that any land is
being or has been laid cut as a street without the notice required by
section 174 having been given or in contravention of any written direction
made by the committee under section 176, or of any bye-law or provision
of this Act, the commuttee may, by notice in writing, require the owner of
the land to alter the street in such manner as it deems necessary -

1. Substituted by Haryana Aci 14 of 2000.
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180. (1) (a) When the commuttee considers that in any streel other
than a public street, or in any part of such street within the municipality, it
is necessary for the public health, convenience or safety, that any work
should be done for the levelling, paving, metalling, flagging, channelling,
draining, lighting or cleaning thereof the municipal committee may by
written notice require the owner or owners such street or part thereof, to
carry out such work in a manner and within a time to be specified in such
notice.

{b) Should the owner refuse or should he fail to carry out the
work within the time specified, the committee may, by wrtien notice,
require the owners of the land or buildings, fronting adjoining or abutting
upon such strect or part thereof to carry out the work in such manner and
within such time as may be specified in the notice.

(2} If compliance with the terms of the notice 1ssued under
clause (b) of sub-section (1) is not effccted within the time specified the
committee, may, if it think fit, itself exccute the work and may recover
under the provisions of sectioni 95 the expenses incurred in doing so in
such proportion as il may deem equitable from the owner of the street and
the persons served with notice under clause (b) of sub-scction {1).

After such work has been carried out by the persons served with a
notice under clause (b) of sub-section { I ) or as provided in sub-section (2)
by the committee at the expense of such persons and the owner of the
street, the street or part thereof, in which such work has been done, may,
and on the requistion of the owner or owners of the major portion of the
said street or part thereof, or on the requistion of a majonty of the persons
served with a notice underclause (&) of sub-section (), it shall be declared
by a public notice to be put up there in by the:comittee to be a public street
and shall vest in the committee.

(4) A commillee may it any time, by notice fixed up in any
street or part thereof not maintainable by the committee, give intimation
of their intention to declare the same a public street, and unless within
one month next after such notice has been so put up, the owner or any
one off several owners of such street or such part of a street lodge objection
thereto at the municipa) office, the municipal committee may, by notice in
writing, put up in such street, or such part, declare the same to be a public
street vested in the commitiee. :



1973 : Haryana Act 24 ) MUNICIPAL 137

'1181. { 1) Whoever without the written permission of the Committee,
makes any immmovable encroachment on or under any street, on, over or
under any sewer, Or. waler Colrse or erects or re-erects any tmmovable
overhanging structure projecling into a street at any point above the said
ground level shall be punishable with imprisonment for aterm up to six
months or with a fine which shall niot be less than [two thousand rupees]
and more than ?[ten thousand rupees] or both.

*[(2) Without prejudice to the pfovisions of sub-section (1),
the commitiee, the executive officer or the secrétafy, as the case may be,
may, by notice, call upon any person who has committed a breach of the
provisions contained in the said sub-section, to stop the unauthorised
construction forthwith and to remove or.alter such immovable
encroachment or overhanging structure as. aforsaid within a period of
seven days and if such person fails to show cause to the satisfaction of
the commiittee, Lhe executive officer or the secretary, as the case may be,
within the said period of seven days, the committee, the executive officer
or the secretary, as the case may be, shall proceed to remoye, the
unauthorised construction and the cost of such removal shall be recovercd
from the defaulier. If the defaulter fails to pay the cost of removal of
unauthorised construction on demand within fifteen days, the cost shall
be recoverable from such person as amrears of land revenue and the
comnittee shall dis-connect the water supply and th{éfsf:werage connections

Provided that if a penod of morc thaﬁ fwc years has elapsed
from the complctlon of encroachment or over hangmg structure, no
prosecution shall lie under bub sectlon {1).]

182. (i) The commlltcc may grant pcnmssxon in wntmg, on such
conditions as may be approved by the Deputy Commissioner for the
safety or convenience of persons passing by, or dwelling or working in
the neighbourhood, and may ‘at l[S chscrenon w1thdraw the permission,
to any person to —

(a} place in front of any blnldmg any movable
encroachment upon the ground level of any public
strect Or over or on any sewer, drain or water.course or
any movable overhanging structure projecting into such
public street at a point above the said ground level,

L. Substitwicd by Haryana Act 29 of 1988,
2. Substituied by Haryana Act 14 of 2000.
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(b) rake up or alter the payment.or other materials for the
fences-of posts of any public street,

L. {c) deposit or cause to be deposited building materials,
goods for sale, or other articles on'any public street,

(a') make : any. hole or excavatron on, in or under any street,
" orremove matenials from benealh any street, so as (o
cause risk of subsu:lence or

(é) erect or set up any fence post stall or scaffolding in
- any public street,

and may chargc fccs according to a scale to be approved by the Deputy
Commussioner for.such permission.

(2) Whoever does any of the acts mentioned in sub-section
(1) wihtout the Wfitten’permission of the commiittee shall be punishable
!(with a fine which shall not be less than two hundred rupees and more
than twor thousand rupees] and the committee or the 1[s.ecreleu'y] of the
cominittce orthe Health Offrcel or any person authorised by the
commiltee may— . '

(i) afler rcasonable opporuruty has been given to the owner
... to remove his material and he has failed to do so,
| remove or cause Lo be removed by the police, or any
other agency, any such moveable encroachments or
overhanging structures and any such materials, good or
“tarticles of merchandise and Lany such fence post, stall
or scaffoldmg, ' '

( if} take measures to restore lhe street to the condition it
“ was in before any such alteratron excavation or
darnage '

|

( 3) If the matenal specrfled in clause (i) of sub—secﬂon (2 )
has not been claimed by the owner within a fortnight of its having been
deposited for safe custody by the committee, or of the owner shall fail to
pay to the committee the actual cost'of removal or deposit in safe custody,
the committee may have thé material soid by auction at the risk of the
owner, and the balance of the proceeds of such sale shall after deduction
of the expenditure incurred by the committee be paid to the owner, or if

. Substifuted by Haryana Act 29 of 1988.

2. Substituted by Haryana Act 3 of 1983 and further subsmuled by Haryana Act
15 of 1989,




1973 : Haryana Act 24 ) MUNICIPAL 139

the owner cannot be found, or refuses to accept payment the balance
shall be kept in deposit by the committee until claimed by the person
entitled thereto, and if no claim is made within two years the committee
may credit the amount to the municipal fund.

Explanation.— For the purposes of this section ‘movable
encroachment’ includes a seat or settee, and 'movable overhanging
structure' includes an awning of any materials,

183. Notwithstanding anything contained in sections [81 and 182,
the Deputy Commissioner may within his jurisdiction order any person
responsible for any unauthorised encroachment as specified in sections
181 and 182 to remove or alter such encroachment within a specified time
not exceeding two weeks and on non-compliance with such order may
remove or alter such encroachment and realise all expenses thereby incurred
from the person concerned as fine in a criminal court.

184. (1} Should any house, shop, wall or other building or part of
a building project beyond the regular line of a street, either as existing or
as determined for the future, or beyond the front of the building on either
side thereof, the committee may, whenever such house, shop wall or other
building or part thercof, has been either entirely or in greater part taken
down or burned down, or has fallen down, by notice require such building
or part when being rebulit to be set back to or towards the said regular line
or the front of the adjoining buildings; and the portion of the land added to
the street by such setting back or removal shall become part of the street
~ and shall vest in the committee :

Provided that the committee shall make full COMpENsation 1o
the owner of the building, or of the land thus vacated, for any demage he
may sustain in consequence of his building or any part thereof being set
back.

(2) The Committee may, on such terms as it may think fit,
allow any building to be set forward for the improvement of the line of
the street.

185. Notwithstanding anything contained in sections 181, 182 or
184, orin clause (w) of section 200, and snbject to any general or special
order that the State Government may make in this behalf, if any street is
vested in the State Government—

{a) the commiliee shall not, in respect of such street, grant
permission to do any act the doing of which without
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the written permission of the committee is punishacle
under section 181 or section 182 or allow any building
to be set forward under the provisions of sub-section
(2) of section 184, except with the sanction of the State
Government which may be given in respect of a class
of cases generally or in respect of a particular case ;

{b) the committee shall, if so required by the Siate
Government, exercise the power conferred upon it by
sub-section {2) of section 181 or sub-section (2} of
section 182 or sub-section {/} of section 184 or clause
(w) of section 200 or any bye-law made in exercise of
the power conferred by clause (w) of section 200 in
respect of any encrochment or overhanging structure
on or over such street or any matcrials, goods or articles |
of merchandise deposited on such street or fence, post,
stall or scaffoiding erected or set up in any such street
or inrespect of any building or pait of a building which
projects beyond the regular line of such street.

. 186, The committee may, subject to thc payment of reasonable
compensation, by notice, requirc the owner or ocupier of any building
within 2 period of not less than six weeks, to be specified in such notice,
to remove or alter any balcony, projection, structure or verandah, erected
with the sanction of the committee, overhanging, projecting into or
encroaching on any street or into oron any drdin, sewer or aqueduct therein.

187. The committce may attach to the outside of any building
brackets for lamps in such manner 2s not to occasion any injury thereto or
inconvenience.

188. The committee may, and if so required by the State Government
shall construct stalls, and shall lease them out to any person on such
conditions as the State Government may by general or special order specify.

189. Whoever, without being authorised by the committee, defaces
or distrubs any municipality direction-post, lamp post or lamp or
exlinguishes any municipal:light, any public place, shall be punishable
with a fine which shall not be less than twenty-five rupees and more than
two hundred rupees.
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190. (/) Whoever, without the consent of the owner or gccupier
or other person for the ime being in-charge, affixes any posting bill natice,
playcard or other paper or means of advertisement against or upon any
building, wall, tree, board, fence or pale or write upon soils, defaces or
marks any such building, wall, tree, board, fence or pale, with chalk or
paint or in any other way whatsoever, shall be punishable with a fine
which shall not be less than twenty- ﬁve rupees and more than two hundred
rupees. -
{2) Notwithstanding anything contained in section 243 a court
may take cognizance of an offence under sub-section (1} of this section
upon the complaint of the owner or occupier or other person in-charge of
the property in respect of which such offences is alleged (o have been
committed.

191. (1} The committee may cause a name or number to be given
to any street, chowk, locality or building and to be affixed on any chowk
locality or building in such place as it may think fit.

{2) Whoever shall destory, pull down or deface any name or
number affixed to any street, chowk, locality or building under this section,
or put up any different name or number from that put up by order of the
commitlee, shall be punishable with  fine which shall not be less than
twenty-five rupees and more then two hundred rupees.

192. The committee may, where it appears to it be nccessary for
the prevention of danger ta life or property by public notice, prohibit all
persons from stacking or collecting timber, wood, dry-grass; straw or other
inflammable materials or placing mats or thatched huts or lighting fires in
any place or within any limits specifted in the notice. :

193. The committee may direct that, within certain Jimits, to be fixed
by it, the roofs and external walls of huts or other buldings shall not be
made or renewed of grass, mats, leaves or other highly inflammable
marerials without the permission of the committee m writing; and the
committee may, by written notice, require any person, who has dlsobeyed
any such direction, remove or alter the roofs or walls so made or iénéwed
as it may think fit.

194. (1) Whoever, without the permission of the committee, pickets
animals or collects carts on any street, or uses any street as a halting place
for vehicles or animals of any description or as a place of encampment, or
causes or permits animals to stray shall be punishable with a fine which
shall not be less than twenty-five rupees and more than two hundred
rupees.
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(2) Any animal found picketed, tethered or straying on aay
public street without permission of the committee may be removed to a
pound by any employees of the committee or by a police officer-

195. (1) Whoever drives or propels any vehicle not properly

supplied with lights in any street during the period from half-an hour

after sunset to half-an-hour before sunrise, shall be punishable with a
fine which shall not be less [han twenty-five rupees and more than two
hundred rupees.

(2} Whoever, indriving, lezrlding or propelling vehicle along
a strect, fails without reasonable excusc — -

(a) tokeep to the left, or

(b) When he is passing a vehicle going in the same
direction, to keep to right of that vehicle,

shall be liable to a fine which shall not be less than twenty-five rupecs
and more than two hundreed rupees. '

Exception — This sub-section shall not apply to a mﬁnicipah’ty
wholly or in part situated in a hilly tract.

196. Whocver, in contravention of any gencral or $pecial
prohibition issued by the committee, without.the permission of the
commitiee beats a drum or lomtom, blows a horn or trumpet or beat or
sounds any-brass on other instrument or utensil, shall be punishable with
a fine which shall not be less than twenty-five rupees and more thantwo
hundred rupees. N '

Explanation I — In the case of bands, each individual member of =«

such band shall be punishable under this section.

Exp!anat:on Il — For the purposes of this section "instrument”
shall include z gramophdne a wireless receiver, a loud-speaker or any

. elcctnca]ly or mechanically operated instrument capable of producing

loud noise.

-197. Whoever discharges fire-arms or lets off fireworks,
fireballoons or detonators, or engages in any game, 1n such a maaner as

_to cause, or be likely to cause, dangers to persons passing by or dwelling

or working in the neighbourhood, or risk of mjury to property, shall be
punishable with a fine which shall not be less than twenty-five rupees
and more than two hundred rupees.
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198. Whoever quarties, blasts, cuts timber or carries on building
operations in such a manner as to cause, or to be likely to cause, dangers
to persons passing by or dwelling or working in the neighbourhood, shall
be punishable with a fine which shall not be less than twcnty -five Tupees
and more than two hundred rupees. '

199. A commitee may, with the previous sanction of the Deputy
Commissioner, levy small fees on each person attending a fair on which
the commmttee incurs expenditure under clause (7) of sub section (2) of
section 57 and on persons exposing goods for sale and all persons carrying
on any occupation for gain, except waler-carriers, scavenger and others
employed in conneclion with fair, for defraying the cost of sanitary
arrangements, watch and ward and the like.

CHAPTER X
BYE-LAWS

200. The State Govemment shall make bye-laws applicable to all
or any of the municipalities as it may, by notification, specify, by which
the committees shall— '

(a) render licenses necessary for the proprietors or drivers
of vehicles, other than motor vehicles or animals kept
or plying for hire within the limits of the municipality,
and fix the fees payable for such licenses and condijtions

- on which they are to be granted and may be revoked,
and may by such conditions provide among other things
for a minimum breadth for wheel tyres and for a
minimum diameter of the wheels; '

{b) limit the rates which may be demanded for the hire of
any carriage, cart, or other conveyance, or of animals
hired to carry loads or persons, or for the services of
persons hired of carry Joads or to impe! or carry such
conveyances and limit the loads which may be carried
by any animal, or carriage, cart, or other conveyance,
plying for hire, within the limits of the minicipality;

(c) provide for the proper registration of births, marriages
and deaths, and for the taking of a census;-
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{d) fix, and from time to time vary, the number of persons
who may occupy a building or part of a building which
" is letin lodgings or occupied by members of more than
one family, or which 1s situated within such congested
bazar areas as may be specified in the bye-law; and

- proyide—

)

(i)

i

(iv)

for the registration and inspection of such
buildings ; -

for the licensing of hotels and todging-houses and

“for the fees payable for such licences and the

conditions on which they may be granted ér revoked
for promoting cleanliness and ventilation in such
buildings ;

for the notice to be given and the precautions to be

. laken in the case of any infectious or contagious
. discase breaking out in such buildings ;

v

{vi)

for the scavenging, removal and disposal of all
rubbish, filth, night soil, sullage or sewage in such
buildings ;

in the case of hotel, serai and lodging-house-keepers
and. the secretaries of residential clubs for the

maintenance of registers in such form as the

committee may prescnbe of visitors and lodgers ;

. and

{vii)

generally forthe proper regulation of such buildings,

(e) prov;de -—

(i)

i)

for the inspection and proper regulation of
encamping grounds, pounds, serias, bakeries,
aerated-water factories, ice factories, dhobighat,
flour-mills, foodgrain godowns, dispensing

_ chemists shops, slaughter-houses and places licenced

under sq'c_"rion |28,

for the iﬁspé_ction and proper regulation of markets
and stalls for the preparation and exhibition of a list
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of current price and fixing the fees, rents and other
charges, to be levied in such markets and
stalls ;

(iif) for the holding of fairs and industrial exhitbiions
within the municipality or under the control of the
committee, and for the collection of fees under
section 199 ;

(iv) for controlling and regulating the use and
management of burial and burning grounds ;

{v) forthe supervision, regulation and protection from
pollution public wells, tanks, springs or other sources
from which water is or may be made availablc for
the use of the public, whether within or without the
municipality ;

(vi) for Lhe licensing, inspection and proper regulation
of theatres and other placcs of public resort,
recreation or amusement; '

{vii} fortheinspection and proper regulation of channels
which are supplied with water from any canal to
which either the Northern India Canals and
Drainage Act, 1873, or the Punjab Minor Canals
Act, 1905, applies ;

'[(viii) for the control of malaria in municipal areas ;]

(f) tequire and regulate the appointment by owners of
buildings or Jand in the municipality, who are not
resident in the municipality, of persons residing within
or near the municipality to act as their agents for all or
any of the purposes of this Act or the rule;

(&) 1

(i) renders licences necessary for using premises as stables,
cow-houscs or houses or enclosures for sheep, goats,
or swine, and regulate the grant and withdarwal of such
licences; .

1. Inseried by Haryana Act 29 of 1988.
2. Omitted by Haryana Act 1 of 2000,
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in any municipality where a reasonable number of
slaughter-houses has been provided or licensed by the
committee, control, regulate or prohibit the admission
within the municipal limits for the purpose of sale of
the flesh, other than cured or preserved meat, of any
cattle, sheep, goat, or swine slaughtered at any
slaughter-house or place not matntained or licensed
under this Act, and may provide for the seizure,
destruction or disposal otherwise of any flesh broughl

within municipal limits inconmavention of any such bye-

)

law ;

fix premises within the municipality in which the
slaughter of animals of any particular kind not for sale,
shall be permitted, and prohibit, except, in case of
necessily, such slaughter clse where within the
municipality :

Provided that not such bye-laws shall apply 1o animals

(k)

(1)

(m)

siaughtered for any religious purpose ;

prohibit the letting off of fire arms, fireworks, fire-
balloons, bombs or detonators except (1} with the
permission of the committee or of a municipal officer
empowered to give such permission, (2) subject to
such conditions as the committee may impose, and (3}

on payment of such fees, if any, as may at any time

have been fixed by the committee in that behlaf ;

regulate the conditions on which the consent of
committee to establish new factories or workshops be
given under section 129 ; -

provide for the issue of directions for abatement of
nuisance caused by the steamn, water, electrical,
mechanical or other power ;

(n) regulate the making and use of connections or

communications between private houses and premises
and mains or service cables wires, pipes, drains, sewers
and other channels established or maintained by the
committee, under any of the provisions of this Act;
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(o)

(p)

(q)

(r)

(s)

(1)

(u)

regulate the collection, storage, preservation from
pollution and use of rain water and the carrying out of
the provisions of sections 108 to 114;

regulate the posting of bills and advertisements and the
position size, shape, and style of name-boards,
signboards and sign-posts;

provide for, rcgulate, require or prohibit the
construction, pattern of construction, maintenance and
materials of boundary walls, hedges and fences hereafter
erected or re-erected so as to abut on a public street or
upon property vested in the committee;

regufate or prohibit any description of traffic in the strects
and provide for the reduction of noise caused thercby;

prohibit the storage of more than a fixed maximum
quantity of any explosive, petroleum, spirit, naptha, or
other inflammable material in any building not registered
or licensed under section 128;

provide for the seizure and confiscation of ownerless
animals straying within thc limits of the municipality;

provide for the registration of all or ahy specified classes
of dogs, and in particular and without prejudice to the
generality of the foregoing —

(i) prov1de for the xmposm onof an annual fee for such
registration ;

- (it) require that every registered dog shall wear a collar

to which shall be attached a metal token to be issued
bythe committee

(ii:') provlde that any dog not registered and weanng

(v)

such token, may, if found in any public place, be
detained at a place 1o be set apart for the purpose,
and will be lable to be destroyed or otherwise
disposed of after a penod to be specified in the bye-
laws; '

render licences -nééessary for hand cants employed for
(ransport, or hawking articles for sale, and for the
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persons using such hand carts, and prescribe the
conditions forthe grant and revocation of such licences;

(w) regulate the conditions on which and the periods for

which permission may be given under sub-section (/)

- of section 18! and sub-section {1} of section 182, and

provide for'the levy of fees and rents for such
permission ; .

{x) provide for the registration,- inspection and proper

- regulation of buildings ordinarily wulized for the

residence or treatment of persons suffering from

infectious diseases and for the limiting of the number of

such persons who reside in such buildings or part of
such buildings ; N

'‘[(x) regulate the conchuons for installation of tents by tent
owners ; and]

(y) generally provnle for carrymg out the purposes of this
AcL

_Provided that the State Government may of its own or on a
representation from a committee alter, vary or modify the bye-laws so as
to suit the particular needs of the committee.

201. 2[(1) No person shall erect or re-erect Or commence to erect
or re-erect any building wuhoul the san¢tion of thc committee

. Prowded that erection or re-erection of any building in a
controlled aera shall be in conforn'uty with the plans, the restrictions and
conditions referred to in sections 203C to 203E.]

(2) Every person wha intends to erect or re-erect any building
shall give notice in writing to the comlmttcc ofsuch mention.

(3) The Stdte Govcrnmcm shall by byc»laws—

(a) prescnbe the manner in WhICh notice of the intention
to erect or re-erect a bulldmg shall be given to the
comynittee ;

(b) require that with every such notice shall be furnished a
site plan of the land on which:it is intended to erect or
re-erect such building and a plan and specification of

1. Inserted by Haryana Act i8of 1998.
2. Substituted by Haryana Act { of 2001.
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the building, of such character and with such details as
the bye-law may require ;

(c) where the building appears likely to be used as a factory,
require the provision of adequate housing
accommodation in connection therewith :

Provided that the Staie Government may of its own or on a
representation from any committee alter, vary or modify the bye-laws
50 as to suit the particular needs of the committee.

(4) Where bye-laws have been framed under this section no
notice under sub-section (2) shall be considered to be valid until the
information, if any, required by such bye-laws has been furnished to the
satisfaction of the committee. '

202. ({) The State Government shall make bye-laws applicable
to all or any of the municipalitics as it may, by notification specify, by
which the commitces shall regulate in respect of the erection or re-erection
of any building within the municipality or parn there of —

(a} the materials and method of construction to be used for
exlernal and party walls, roof, floors, stair-cases, lifts,
fire-places and chlmneys

{b) the materials and melhod of construction and posntlon
of fire-places, chimeys, drains, '[watcr seal latrines]
privies, urinals and cesspools

{c) the helght and slope of the roof abovc the uppermost
floor upon which human beings are to live or coolu ng
operations arc to be carried on;

(d) the ventilation and the space to be left about the building
S to secure the free circulation of air and for the prevention
f . Ofﬁl'c;- R T

(e) the line or frontage where the building abuts on a
street ; :

' (f) the number-and height of the storeys of which the
building may consnst

(g) the means to bc prov1ded for cgress from the building
in case of fire ;

1. Substituted by Haryana Act 3 of 1994,
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(h) the materials and method of construction to be used for
godowns intended for the storage of foodgrains in
excess of fifty maunds, in order to render them rate-
proof ;

(i) the minimum dimensions of rooms intended for use as
living rooms or sleeping rooms ;

(j) the ventilation of room and the minimum dimensions
of doors and windows ; '

(k) the position and dimensions of projections beyond the
outer face of any external wall of a building ;

(1) the height of lactory chimneys and the provision to be
made for consumption of smoke arising from the
combustible used in any fi rc-placc or fumance in a
factory :

Provided that the State. Government may of its own or on a
representation from any committee alter, vary or madify the bye-laws
SO as to suit the pamcular needs of the commiittee.

(2) Notwnhstandmg anything contained in section 105, no
person shall erect or re-erect any building in contravention of any bye-
law made vnder sub- SCCUOH (1).

Building 203, (1} The commnrtec may, and 1f so required by the Deputy

schemes. Commissioner shall, within six months of the date of such requisition,
draw up a buildirig schéme for built areas, and a town planning scheme
for unbuilt areas, which' may among other things provide for the following
matters, namely :— ' '

(a) the restriction of the erection or-crection of buildings or
any class or buildings in the whole of or any part of the
municipality, and of the use to which they may be put;

(b) the prescription of a building line on either side or both
sides of any street existing of proposed;

‘[{c) the amount of land in such unbuilt area shall be transfemmed
to the committee for public purposes including use as
publlc streets by owners of land on payment of
compcnsahon

1. Substituted by Haryana Act 6 of 1993 and further substituied by Haryana Act
18 of 1998.
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(d)

(e)

Provided that the total amount so tranferred shall not
exceed fifty per centum :

Provided further that where owners of land offer land
willingly without payment of compensation to draw up a
town planning scheme they shail not'be entitled to any
compensation;| -

the determination of the size and shape of a reconstituted
plot so as to render it suifable for building purposes and
where the plot is already built upoen, lo ensure that the
bulding, so far as possible, complies with the provisions of
the scheme in respect of open spaces ;

the formation of a reconstjtuted plot by thé alteration of the
boundaries of an original plot ;

(f} the formation of a reconstituied plot by the transfer wholly

or partly of the adjoining lands ;

A - g} the allotment of a plot to any owner dispdéscssed of land

in furtherance of the scheme ;

(h) the wransfer of ownership of 2 plot from one person to

(i)

-another ; and

the details of the internal services, estimated cost for
providing them, the extcnt of the liability of the owners
of buildings and lands for the payment of the cost and the
manner of payment of the same.

Explanation.— For the purposes of this section,—
i

(1) thereconstituted plot shall mean a plot whichis altered in

{2) intemal services shall mean,—

ownership or other wise as a result of making of a town
planning scheme; -

N
(i) metalling of roads and paving of footpaths ;

(:i) turfing and plantation with trees of open spaces ;

(iii) street lighting:

(iv) adequate and wholesome water-supply ;
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{v) sewers and drains both for storm and sullage water
and necessary provision for their treatment and
disposal ; and

(vé) any other works that the comrnittee may think necessary
for the development of the area comprised in the
scheme.

(2) When a scheme has been drawn up under the provisions
of sub-section {7}, the committee shall give public notice of such schemes
and shall at the same time intimate a date not less than thirty days from

' the date of such natice by which any person may submit o the commiitee
in writing any objection or suggestion with regard to such scheme which
he may wish to make. '

{3) The committee shall consider every chjection or suggestion
with regard to the scheme which may be received by the date intimated
under the provisions of sub-scction (2) and may medify the scheme in
consequence of any such objection or suggestion and shall then for ward
such scheme as originally drawn up or as modified to the Deputy
Commissioner, who may if he thinks fit, return it to the committee for
reconsideration and re-submission by a specifted date; and the Deputy
Commissioner shall submit the plans as forwarded, or as re-submitted, as
the case may be, with his opinion to the State Govermment, who may
sanction such scheme or may refuse to sanction it, or may returmn it to the
commiltee for reconsideration and re-submission by a specified date.

{4) If acommittee fails to submit a scheme within six months
of being required to do so under sub-section (7} or fails to re-submit a
scheme by a specified date, when required to do so under sub-section (3)
or re-submits a scheme which is not approved by the State Government,
the Deputy Comrnissioner may draw up a scheme of which public notice
shall be given by notification and by publication with in the municipality
together with an intimation of the date by which any person may submit
in writing to the Deputy Commisstoner any objection or suggestion which
he may wish to make, and the Deputy Commissioner shall forward with
his apinion any such objection or suggestion to the State Government,
and the State Govemment may sanction such scheme as originally notified
or modified in consequence of any such objection or suggestion, as the
State Government may think fit; and the cost of such scheme or such
portion of the cost as the State Government may deem fit shall be defrayed
from the municipal fund.
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(5) When sanctioning a scheme the State Government may
impose condition for the submission of periodical reports on the progress
of the scheme to the DPeputy Commissioner or to the State Government,
and for the inspection and supervision of the scheme by the State
Governmeni. :

(6) After the scheme has been sanctioned, the committee shall
proceed to-provide internal services as soon-as possible and complete it
within a period of five years from the date of its sanction.

1[203A. (1) Notwithstanding anything contained in section 203,
the State Government may; in the public interest, regularise the buildings
in any area whether constructed with of without sanction of the municipal
comumittee and for which no building scheme or town planning scheme
has been sancuoned ]

[(2) The comnnttee phall in respect of area covered under

sub-section (1) prepare a, rcoulmsatlon scheme as may be prescribed in
the rules.

(3) Everyhouse owner/plot holdersshall bc ljable to pay the
rcgulansahon fee on demand to the municipality w1thm thirty days of
demand notice. ]

2[203B. (! ) The State Govemment shall, by notlﬁcahon in the
Official Gazette, constitute in each district, a District Planning Committee
to consolidate the plans prepared by the Panchayats and the municipalities
in the district'and to preparc ‘a dmft dcvclopmcm plan forthe dlStht as a
whole. B B . '

" (2) Thc State Government may prescribe by rules the
manner in which the seats in lhc District Planning Commlrtees shail be
filedin: .- - :

Provided that not less than four—ﬁfths of the total number of
members of sich Committes shall be elected by and from amongst the
elected members of the Panchayat at the district level and of the
Municipalities in the district in proportion to the ratio between population
of the rural areas and of the urban areasin the district.

1. Inserted by Haryana Act 8 of 19835.
2. Inseried by Haryana Act 3 of 1994,
3. Substituted by Haryuna Act 14 of 2000.
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(3) Every Distnict Planning Committee shall, while preparing
the draft development plan— ‘

fa) have regard to —

(i) matters of common' interest between the °
Panchayats and the Municipalities including
spatial planning, sharing of water and other
physical and natural resources the integrated
development of infrasturcture and environmental
consewaﬂon

{ii) the extent a.nd type of avaﬂablc resources whether
. financial or otherwise ; :

(b) consult such institutions and organisations as the
Government may, by order, specify.

- (4) The Chairperson of every District Planning Commttee
shall forward the development plan; as recommended by such Committee,
to the State Government. ]

'[203C. (1) Notwithstanding anythm gto the contrary contained
in the Punjab Schéduled Roads and Controlled Areas Restriction of
Unregulated Development Act, 1963 (Act 41 of 1963), the Director may,
with prior approval of the State Govrnment, by notification in the Official

. Gazettg, declare any area within the limits of amunicipality to be controlled

area. In case any area has already been declared as controlled area by the
Director, Town and Country Planning, then the same shall be deemed to
be the controlled area for the purpose of this Act.

(2) The Director shall not later than six months from the date
of declaration under sub-section (1), or within such further period as the
State Government may allow, prepare plans showing the controlled area
and signifying therein the nature of restrictions and conditions proposed
to be made applicable 1o the controlled area and submit the plans to the
State Government :

Provided that the plans of the areas already declared as controlled
area by the Director, Town and Country Planning and nature of
restrictions and conditions made applicable to such controlled areas, may
be adopted as such or with modificalions by the’ Dlrector with prior
approva] of the State Government.

. Substituted by Haryana Act 1 of 2001.
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{3) Without prejudicate ta the generality of the powers
specified in sub-section (2) above, the plans may provide for any one or
more of the following matters, namely :—

(a) the division of any site into plots for the erection or re-
erection of any building and the manner in which such
plots may be transferred to mtendmg purchasers or
lessees ;

(b) the allotroent or resservation of land for roads, open
spaces, gardens, recreation grounds, schools, market and
other public purposes ;

{c) the development of any gite into a colony and the
restrictions and conditions subject to which such
development may be undertaken or carried out;

(d) the erection or re-erection of buildings on any site and the
restrictions and conditions in regard to the open spaces (o
be maintained in or around buildings and the height and
character of buildings ;

(e) the alignment of buildings on any site ;

. (7 the architectural features of the elevation or frontage of
buildings to be built on any site ;

(g) the amenities to be provided in relation to any site or

_ buildings on such site whether before or after the erection

or re-erection of buildings on such site and the person or
authority by whom such amenities are to be provided;

(i) the prohibition or restriction regarding erection or reerection
of shops, workshops, warehouses or factories or buildings
of a specified architectural feature or buildings designed
for particular purposes | n any
locality ;

(i) the maintenance of walls, fences, hedges or any other
structural or architectural construction and the height at
which they shall be maintained ;

(j) the restrictions regarding the use of any site for purposes
other than the erection of re-erectiot of building, gs ;
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(k) any other matter which is necessary for the proper planning
of any controlled area and for preventing buildings being
erected or re-erected haphazardly in such area.

(4} The State Government may either approve the plans with-
out modifications or with such madifications as it may consider necesary
or reject the plans with directions to the Director to prepare fresh plans
according to such directions.

{5) The Director shall cause to be published by notification
the plans approved by the State Government under sub-section (4) for the
purpose of inviting objections thereon.

(6) Any person.within thirty days from the date of publication
of the notification under sub-section (5) send to the Director, his objections
and suggestions in wnting, if any, in respect of such plans and the Director
shall consider the same and forward them with his recommcendations to
the State Government within a period of sixty days from thc aforesaid
date.

(7) After considering the objections, suggestions and
representations, if any, and recommendations of the Director thereon, the
State Government shall decide as to the final plars showing the controlicd
area and signifying therein the nature of restrictions and conditions
applicable to the controlled area and publish the same in the Official Gazetite
and in such other manner as may be prescribed.

(8)' Provision ay be made by rules made in this behlaf with
respect to the form and contenit of the plans and with respect 1o the procedure
to be followed, and any other matter in connection with the preparation,
submission and approval of the plans.

(9) Subject to the foregoing provisions of this section, the State
Government may direct the Director to furnish such information as the
State Government may require for the purpose of approving the plan
submitted to it under this section. '

203D. '[(I) No iand and building within the conirolled acea shall,

except with the pemmission of the Director and on payment of such

conversion charges, scrutiny fee and development charges as may be

prescnbed from time to time, be used for purposes, other than those for

which it was used on the date of publication of the notification under
1. Substituted by Haryana Act 5 of 2002,
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sub-section (/) of section 203 C and nodand within such controlled area
shall be used for the purposes of a charcoal-kiln, pottery-kiln, lime-kiln,
brick-kiln or brick-field, or for quarrying stone, bajri; surkhi, kankar or
for other similar extractive or ancillary operation except under and in
accordance with the conditions of a licence as may be prescribed. ]

(2) The licence so granted shall be valid for one yéér and
may be renewed annually on payment of such fees as may be prescribed.

203E. (1) Every person desiring to obtain the permission or licence
referred to in section 203D shall make an application in writing to the
Director in such form and containing such information in respect of the
land, building, excavation or means of access to a road to which the
application relates, as may be prescribed.

(2) On receipt of such application the Director, after making
such enquiry as he may consider necessary, shall by order in writing
either—

(a) grant the permission or licence subject to such conditions,
if any, as may be specified, in the order ; or

(b) refuse to grant such permission or licence; provided that

the order of refusal shall not be passed unless the applicant -

has been afforded an opportunity of being heard.

(3) If, at the expiration of a period of three months after an
application under sub-section (1} has been made to the Director, no order
in writing has been passed by the Director, the permission shall be deemed
to have been granted without the imposition of any conditions but subject
to the restrictions and conditions signified in the plans published in the
Official Gazette under section 203C. '

(4) The D]l‘CClOl' shall maintain such registers as may be-

prescribed with sufficient particulars of all such cases in which permission
or licence is given or deemed to have been given or refused by him
under this section, and the said register shall be available for inspection
without charge by all persons intersted and such persons shall be entitled
to take extract therefrom.

203F. Any person aggriéved or affected by an order of the
Director under sub-section (2) of section 203E may within sixty days
from the date of such order, prefer an appeal to the State Government
and the order of the State Government on such appeal shall be final.

-
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[203G. Al! powers and functions of the Director, Town and
Cauntry Planning, Haryana, being performed under the Punjab Scheduled
Roads and Conurolled Areas Restriction of Unregulated Development
Act, 1963 (Act4] of 1963}, and the rules made thereunder as applicable
to the'areas within municipal [imits, shall be exercised and performed by
the Director and the acts already done under the provisions of the said Act
and the rules made theréunder, shall be construed to be acts done by the
Director under this Act. The powers of the Commissioner and Secretary
to Government, Haryana, Town and Country Planning Department under
the above Act, shall be cxercised by the Commissioner and Secretary to
Government, Haryana, Urban Development Depariment, under this Act,
within the municipal limis.

203H. Within the limits of municipality every owner before applying
for sanction/release of electricity, water and sewerage connection, shail
obtain no objection certificate from the municipality.

' 203[. {1) The State Government shall, for exercising the powers
conferred on and performing the functions and duties assigned to the
Board by or under this Act, establish and constitute the Haryana Urban
Infrastructural Development Board.

(2) TheBoard so constituted shall be a body corporate having
perpetual succession and a common seal with power, subject to the
provisions of this Act, 10 acquire, hold and dispose of property, both
movable and immovable, and to enter into contracts, and shall by the said
name sue and be sued.

{3} The Board shall consist of a Chairman, Vice-Chairman,
Chief Admlmstrator Secretary and- the followmg other ex-officio
members, namely —

.(:) Fmancml'Commissioner and Secretary to Government,
Haryana, Finance Department;

(7} Commissioner and Secretary to Government, Haryana,
Town and Country Planning Department;

{. Substitbted by Haryana Act 5 of 2002.
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(iij) Chief Administrator, Haryana Urban Development
Authornty;

(iv) Chief Administrator, Housing Board, Haryana:;

{v) Project Director, Swam Jayant: Shehri Rojgar Yoyna and
State Urban Development Society;

‘ fvi) Engineer—in—Chic_f, Public Works Department (Public
Health Branch);

(vii) Engineer-in-Chief, Public Works Department (Buildings
- and Roads Branch);

{viii) Chiel Town Planner, Urban Development Department,
Haryana;

{ix) Supcrin[endinlg Engineer, Urban Development
Department, Haryana.

{4} The Minister, Urhban Development Department, Haryana,
Commissioner, Urban Development Department, Haryana, Director
Urban Development Department, Haryana and Additional Director,
Urban Development Department Haryana, shall be-ex-officio Chairman,
Vice-Chairman, Chief Administrator and Secrelary of the Board,
respectively. The Board may associate any person whose assistance or
advice it may require for carrying out the purposes of this Act.

203J. (1) The Board'shall meet at least once in six months, Every
meeting shall be presided over by the Chairman and in his abscnce by the
Vice-Chairman. The Chairman may, whenever so required, call a special
meeting. '

-{2) Inevery meeting one third of the members shall form the
quorum.

{3) The minutes of each proceeding shall be recorded and
maintained in such form as may be prescnibed.

203K. To maintain the record, accounts, proceedings of the meeting
and other works or any duty under this Act, the Chief Administrator may
utilise the services of the Staff of Directorate of Urban Development
Department. The board may, with the prior approval of the State
Government, create such posts and appoint such Officers and Servants
thercto as it may constider necessary for the efficient discharge of its duties.
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203L. (1) There shall be constituted a Fund to be called the Haryana
Urban Infrastructural Development Fund which shall vest in the Board.

(2) It shall be administered by the Chief Administrator of the

Board.

(3} To the credit of the Fund shall be placed —

203M.

{a) licence fee, scrutiny fee, service charges and
composition fee realized on account of licences granted
by the Director under the provisions of the Punjab
Scheduled Roads and Controlled Areas Restriction of
Unregulated Development Act, 1963 (Act 41 of 1963)
and the Haryana Development and Regulation of Urban
Areas Act, 1975 (8 of 1975), in the Municipal Areas of
the State.

(b} grants, loans and financial assistance from the Central
Government or State Government or from any other
source which is deemed appropriate by the Government
to be credited to the Fund; "

(¢) any other fee or charges to be specified by the
Govermment.

The Fund shall be utilized By the Board for —

(1} p;dyisidn for and upgrzidétion of Urban Infrastructure
in all Municipalities in the State ;

{2) upgradation and modernization of Town Planning and -
its implementation Techniques and Urban Affairs in all
Municipalities in the State ;

(3) providing training facilities in Urban management and
Human Resource Development of Muriicipalities and
the Urban Development Department ;

(4) organizing seminars, workshops and conferences on
Urban management ;

{5) cordinating, planning and implcmenting the approved
schemes and projects of the municipalities ; and

(6) any other purpose as approved by the Board.
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203N. The Directorate of Local Audit or the authority as specified
by the State Government by order, shall audit the account of Fund
annually.]

204. If under the provisions of any scheme sanctioned under section
203 the erection or re-erection of buildings in a specified area for a specified
purpose is prohibited any person who after such scheme is sanctioned
uses any building for such purpose shall, unless it was used for this purpose
before the scheme was sanctioned, on conviction be liable to a fine which
shall not be less than *[one thousand rupees] and more than *[five thousand
rupees] and if after such conviction, he continues to use such building for
such purpose shall be liable to a further fine of *[five hundred rupees] for
every day during which such use continues.

205. (1) The committee or the '[Executive Officer], as the case
may be, shall refuse to sanction the erection or re-erection of any building
in contravention of any bye-law made under sub-section (1) of section
202 or in contravention of any scheme sanctioned under sub-section (3)
or sub-section (4) of section 203, unless it be necessary to sanction the
erecton of a building in contravention of such a scheme owing to the
committee's inabilily to pay compensation as required by section 184 for
the setting back of a building. -

(2) When the eréction or re-erection of a building is likely, in
the opinion of the committee or the '[Executive Officer], 4s the case may
be, interfere with the enforcement of a scheme proposed under section
203, the committee may refuse its sanction, and in such case shall
communicate its refusal in writing together with the ground therefore, to
__the applicant within sixty days of the receipt of his application, and the
applicant may thereafter by written notice require the committee to proceed
with the preparation of the proposed scheme with all possible speed. The
application shall be deemed to have been sanctioned if an order of refusal
is not passed by the committee, or the '[Executive Officer], as the case
may be, within the time specified above, or if the proposed scheme has
not received the sanction of the State Government within tweleve months
of the date of delivery of the applicant's written notice hereinbefore referred
to:

1. Substituted by Haryana Act 3 of 1988 and further substitured by Haryana Act
15 of 1989.

2. Substituted by Haryana Act 14 of 2000.
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Provided that should a resolution refusing such sanction be
suspended under section 246, the period prescribed above shall commence
to run afresh from the date of communication of final orders by the
Commissioner or the Deputy Commussioner under section 249.

Explantion— A scheme shall be deemed to have been proposed
under section 203 if a requisition for its preparation has been received
by the committee from the Deputy Commissioner or if the preparation of
the scheme is under the consideration of the committee.

(3) The committee, or '[Executive Officer], as the case may
be, may refuse to sanction the erection or re-erection of any building for
any othcer reason, to be communicated in writing to the applicant, which
it, or he as the case may be, deems to be just and sufficient as affecting
such building, or if the land, on which it is proposed to erect or re-erect
such building is vested in the Government or in the committee, and the
consent of the Government ‘concemed or, as the case may be, of the
committee has not been obtained, or if the title to the 1and is in dispute
between such person and the committee or any Government.

(4} Subjectto provisions of sub-section (1) the committee or
the '[Executive Officer], as the case may be, may san;ilion the erection or
re-erection of any building either absolutely or subject to such modifications
in accordance with the bye- laws and ruleq as l[ or he, as the case may be,
may deem fit. o

(5) Notw:thstandmg anythmg conta]nedm sub-section ( / ) or
sub-section (3) but subject to the provisions of sub- section (2 } of section
202 and sub-section (2} of this section if the committee or the ![Exccutive
Officer), as the case may be, nec’lects or ommits, within s:xty days of the
receipt from any person of a valid notice of such pcrson s intention to
errect or re-erect a building, or wlthm one hundred and twenty days, if the
notice relates 1o a building on the same or part of the same site, on which
sanction for the erection of a building has been refused within the previous
twelve months, to pass orders sanctioning or refusing to sanctior such
crection or re- erection, such erection or re-erection shall, unless the land
on which itis proposed to erect or re-erect such building belongs to or
vests in the committee, be deemed to have been sanctioned, except int so
far as it may contravene any bye-law, or any bmldmg or lown plannmo
scheme sanctioned under section 203 :

1. Substituted by Haryana Act 3 of 1988 and further substituted by Haryana Act
15 of 1989,
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Provided that should a resolntion conveying or refusing such
sanction be suspended under section 246, the period prescribed under this
sub-section shall commence to run afresh from the date of communication
of final orders by the Commissioner or the Deputy Commissioner under
section 249 :

Provided further that if not less than one-fifth of the members
present vote against resolution conveying sanction, the sanction shall be
deemed not to have been conveyed until after the lapse of fourteen days
from the passing of the resolution.

200. If at any time before the coh‘npletion of a building of which the
erection has been sanctioned under section 205 the committee finds that

any modification of the sanctioned plan is necessziry, the committee may, .

subject to compensation for any loss to which the owner may be put,
direct that the building be modified accordingly.

207. Every sanction for the erection or re-erection of any building
which shall be given or be deemed 10 have been given by a commitiee,
or the '[Executive Officer], as the case may be, shall remain in force for
one year only from the date of such sanction, or for such longer period as
the committee, or the '[Executive Officer], as the case may be, may have
allowed, when conveying sanction under section 201, Should the erection
or re-erection of the building not have been commenced within one year
and completed within two years of such longer period as may have been
allowed by the committee, or the '[Executive Officer], as the case may
be, the sanction shall be deemed to have lapsed, but such lapse shall not
bar any subsequent application for fresh sanctmn under the foregoing
provisions of the Act.

2[208. (1) Where the erection of any building or execution of any
work has commenced or is being carried on, or has been completed without
or contrary to the sanction as required by sub-section (/) of section 201,
or without notice as required by sub-section (2) of section 201; or when
sanction has been refused; or in contravention of any provisions of this
Act or bye-laws made thercunder, the committee, the execulive officer or
the secretary, as the case may be, may, within six months from the
c0mplcnon of the building, in addition to any other action that may be

. Substituted by Haryana Act3 of 1988 and further substltuted by Har)'ana Act
15 of 1989,

2. Substitried by Haryana Act 14 of 2000.
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taken under this Act, make an order directing that such erection work
shall be demolished by the person at whose instance the erection of work
has been commenced or is being carried on or has been completed, within
such period (no being less than five days and more than fifteen days from
the date on which a copy of the order of demolition with a brief staternent
of the reasons therefor has been delivered to that person), as may be
specified in the order of demolition :

Provided that no order of demolition shall be made unless the
person has been given by means of a notice served in such manner as the
committee, the executive officer or the secretary, as the case may be, may
think fit, a reasonable opportunity of showing cause as to why such order
shall not be made : '

Provided further that where the erection or work has not been
completed, the committee, the executive officer or the secretary, as the
case may be, may at the time of the issue of the notice under the first
proviso or at any other time, direct the person to stop the erection or work
until the expiry of the period within which an appeal against the order of
demolition, if made, may be preferred under section 209.

(2} Where no appeal has been preferred against an order of
demolition made by the committee, the executive officer or the secretary,
as the case may be, or the same has been confirmed on appeal, whether
with or without variation by the Deputy Commissioner, the person against
whom the order has been made shall comply with the order within the
period specified therein, and on the failure of the person to comply with
the order within such period, the committee, the executive officer or the
secretary, as the case may be, may himself cause the erection of the work
to which the order relates, to be demnolished and the expenses of such
demolition shall be recoverable from such person as arrears of tax under
this Act.

(3) Any person failing to comply with the terms of such notice
shall be punishable with imprisonment for a teom up to six months or
with a fine which shall not be less than five thousand rupees and more
than ten thousand rupees or both and when non-compliance is a continuing
one, with a further fine of one hundred rupees every day after the first
offence during which the non-compliance continues, provided that the
offence under this section shall not be deemed to be compounded unless
the offender has paid all the charges and got the building regularised by
following due procedure :
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Provided that the committee may, instead of requiring the
altération or demolition of any such bulldmg, accept by way of comp osition
fee prescribed in the rules : : : -

'{Provided further that the committee may, instead of _Iéi:]uiring '

the alteration or demolition of any such building constructed in
contravention of the provisions made under sections 203C to'203E of this
Act, accept by way of composition fee as prescribed but'such acceptance
shall not be without the prior approval of the Director.]

Provided further that if the violation of the building bye-laws
is higher than the pemussnble lumts under the rules the’ buﬂdmg shall
be demolished : -

Provided further that the committee s’hau require 4 building to
be demolished or altered so far as may be necessary to avoid contravention
of a building scheme drawn up under section 203.

209. (1) Any person aggrieved by an order of the committee, the
executive officer or the secretary, as the case may be, made under section
208 may prefer an appeal against the order to the Deputy Commissioner
within the period specified in the order for the demohnon of the erection
of work to which it relates, -

(2) Where an appeal is preferred under sub-section (/) against
the order of demolition, the Deputy Commissionetr may stay the
enforcement of the orderon furnishing of sufficient secufity and on such
terms, if any, for such period, as it may think fit. -

* {3) The Deputy Commissioner after giving opportunity of
hearing to both the parties'shall dispose of the appeal by confirming,
varying or setting aside the order appealed against or he may pass such
other orders as he may deem fit.] L

210. (1) No compensation shall be claimablé'by an owner for any
damage which he may sustain in conscqucnce of the prohlbmon of
erection of any building. . ' ST

(2) The committee shall make rcasonable compensation to
the owner for any damage or loss which he may sustain in consequence
of the prohibition of the re-erection of any building or a part of a building
except in so far as the prohibition is necessary under any bye-law.:

Provided that'the committee shall make full compensation to
the owner for any damage he may sustain in consequence of his'building

1. Inserted by Haryana Act 1 of 2001.
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or any part thereof being set back, unless for a period of three years or
more immediately preceeding such notice the building has by reason of
its being in a ruinous or dangerous condition become unfit for human
habijtation or unless an order or prohibition issued under section 123 has
been and still i in force in respect of such building, |

.-~ 211. When' the Improvement. Trust adopts and communicates a
resolution to the committee indicating its intention to take up preparation
of development scheme in any part of the municipal area, the committee
shall not iease, alienate or sell any part of the land covered under the
s_chej_rnc, except with the pe_nm"ssion of the Deputy Commissioner.

212. The State Government shall make bye-laws applicable to all
or any of the municipalities as it may, by notification, specify, by which
the committee, shall-—.

(a) prohibit the manufacture, sale, orprcparatlon Qr exposure
for sale, of any specified articles of food or drink, in any
place or prermses not licensed by the committee ;

(b} rcgu_lar{: the hours and manner of transport within the
municipality of any specified articles of food or drink,
and prescnbe the route by which such articles shall be
carried;

{c) prohibil the sale of milk, butter ghee curd, meat game,
fish and poultry by persons not licensed by the
comn‘uttee

(d) prohibit the import into the mummpahty for sale of milk,
cream, butter, ghee, curd, meat, game, fish and poultry by
persons not licensed by the committee ;

e) regulate the grant and withdrawal of licences and thc
. lc_vymg of fees therefor under th:s section :

Provided that the State: Government may of its own or on a
representation from a committee alter, vary or.modify.the. bye laws so
as to suit the particular needs of any commiltee :

-Provided further that no person shall be pumshable for breach
of any bye-law made under clause {a) of this section by reason of the
continuance of such manufacture, preparation or exposure for sale, or
sale upon any premises which are at the time making of such bye-law
used for such purpose until he has received from the committee six months'
notice in writing to discontinue such manu facture, preparation or exposure
for such sale in such premises :
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Provided {urther that nothing herein contained shall affect the
operotion of section 43 of the Ponjab Laws Act, 1872, and the mles made
thereunder.

213. No wild animal in respect of which any close time has been
notified by the State Government under ‘'section 16 of the Wild Life
Protection Act, 1972, shall whether dead or alive be possessed or sold
during such close time within any municipality ; and no such animal shall
at any other time be sold within any municipality except under an annual
licence to be granted by the committee. Provided that these prohibitions
shall not extend to wild animals possessed or sold as pets.

214. In making any bye-taw under any section of this Chapter, the
State Government may direct that a breach or an abaternent of a breach
of i1, shall be punishable with a fine which shall not be less than iwenty-
five rupees and more than two nundred rupees, and when the breach is a
continuing breach, with a further fine of ten rupees for every day after
the first during which the breach continues : *

{Provided that a breach or an abettuent of ‘a breach under
clause (xx) of section 200 shall be punishable with a fine which shall riot
be less than two thousand five hundred rupees and more than five thousand
rupees.] : .

215. (1) Inany casein Wthh no bye- Iaws have been made by the
State Government under section 31 or section 200, or section 201, or
section 202, or section 212, the commuittee may make bye-laws for that
DUTpOSE. o o ‘ o

(2) No bye-law made urder sub-section () shall come into
force until it has been confirmed by the State Government. :

(3) The bye-laws made under the aforesaid sub-sections shall
cease to operate when the State Government makes bye-laws in that behalf.

216. All bye-laws made under this Act shall be subject to prévious
publication.

217. (1) A copy of all -bye-laws made under this Act for any
municipality shail be kept at the committee’s office, and shall be open
during office hours without charge to the inspection of any inhabitant.

(2) Copies of all such bye-laws shall be kept at the committee's
office for sale to the public at a price not exceeding one rupee.

1. Added proviso by Haryaﬁa Act 18 of [998.
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| CHAPTER XI
' PROCEDURE
Power of entry and inspection

218. (1) The committee or '[Executive Officer] may authorize any
person to entér, between sunrise and sunset, into any building or upon
any land and to inspect any drain, privy, latrine, urinal, cesspool, cable,
wire, pipes, sewer or channel therein or thereon and to cause the ground
to be opened where such person as aforesaid may think fit for the purpose
of preventing or removmg any nuisance arising from the drains, privies,
latrines, urma]s cesspools cables wires, pipes, sewers or channeis.

(2) If, on such mspectmn it appears that the opening of the
ground was necessary for the prevention or removal of a nuisance, the
expenses thereby incurred shall be paid by the owner or occupier of the
land or‘building; but if it be found that no nuisance exists or but for such
opening would have arisen, the ground or portion of any building drain or
other work, if any, opened, injured or removed for the purpose of such
inspection shall be filed in, reinstated and made good by the committee.

(3} No building other than a latrine, urinal or privy shall be
intered under this section until six hours notice in writing has been given
to the occupier of the building by the committee or by the person authorized
by the committee to make theentry. = -+

219, (1 ) The committec o [Executive Officer] may authorize any
person after giving three hours' notice to the occupier, or, if there be no
occupier, to the owner of any building to enter and inspect it at any time
between sunrise and sunset where such inspection appears necessary for
sam[ary reasons. _

- (2) If the: bmldmg to be inspected is a stable for houses or a

house or shcd for cows or other cattle, previous notice shall not be requisite

beforc mSpcctlon

220. The committee, or (Executive Officer), may authorize any

person, after giving twenty-four hours notice to the ocupier, orif there be .

no occupier, to,the owner of any building or land at any time between
sunnse and sunset —

1. Substituted by Haryana Act 3 of 1988 and further substituted by Haryana Act
150f 1989.
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(a) to ‘enteron and to survcy, and to take levels or measurements
of any bu1lamg or Iand '

(b) toenterintoany building oron any land for the purpose of
€xamining works under construcUon of ascertaining the
‘course of sewers or drains, or of execiiting or repairing
any work which it is by this Act empowered to execute or

- to maintain ;

(¢) to enter into any building or on any land for the purpose
of inspecting or repaining gas, water, telephonic electric or
other installations and for taking readings of uneters
_col)nectcd therewith ;

‘() to enter into any building or on any land for the purpose
of ascertaining whether any building is being or has been
erected orre-erected without sanction or in contravention
of any sanction given by the committee or ![Executive
Officer] or of any bye-laws made under section 202 or of
any scheme sanctioned under section 203 and to take such
measurements and:do any other such acts as may bc
necessary for such purpose. ‘

221, The comm1ttee or '[Executive Officer] may authonze any
person at all reasonable times to enter into and to inspect any, market,
building, shop, stall or placc uged for the sale of food or drmk for man, or
as a slaughter-house, or for the sale of drugs and to inspect and examine
any food or drink, amimal or drug;'which may be therein; and, if any
article of food or drink, or any animal therein appears to be intended for
the consumption of man to be unfit-therefor may seize and remove the
same or may cause it to be destroyed or to be 56 disposed of as to prevent
its being exposed for sale or used for such consumption; and in case it is
reasonably suspected that any drug is adulterated in such manner as to
lessen its to efficacy or to change its.operation or to render it noxious, to
remove the same, giving a receipt therefore, and to cause the owner thereof
to be brought before a Magistrate for enquiry whether any offence has
been committed in respect thereof, and for orders as to the disposal of the
said drug.

1. Substituted by Haryana Act 3 of 1988 and further substiied by Haryana Act
15 of L989. )
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222, If there are reasonable ground for believing that any animal
has been, is being, or is about to be, slaughtered in any place or premises
not fixed for such purpose under section 170 or in contravention of any
bye-law made under sub-clause, (i) of; clause (e) of section 200, the
committee or l[Executwe Ofﬁcer] or any person authorized by it or him
in this behlaf may, at all reasonable times enter into and inspect any
place or premlses

Prowded that no entry shall be made under the provisions of
this section without an order in writing from the President or from Health
Officer. Such order shall specify the jlace or premises to be entered and
thelocality in'which same is situate and'the period which shall not exceed
seven days forwhich it is to remain m force

223. Whoever in contravennon of sectmn 220 or section 221 or
‘secuon 222 or section 225, refuses to suffer inspection of any premises,
‘food d.rmk drug or ammals, shall be pumshable with a fine which shall
not be less than twenty ﬁve TUpees ; and more than two hundred rupees.

Iz 224. (1} The.committee or'[Executive Officer] may authorize any
persqn to enter upon, at-any reasonable time, and inspect any house or
building which-is suspected to contain petroleum, explosive or other
inflammable material in excess of the quantity permitted to be kept in
such house or building under the provisions of this Act or of any rule,
bye- law or public notice made or published thereunder

(2) Should any such excess quanmy of such material be
dlscovered it may be seize and held subject to such order as aMaglstrale
may pass wlth respect toit.”

{ 3) Ifthe Maglstrate deczdes that the matena] seized was stored
in the house or building contrary to the provisions of this Act or of any
rule, bye-law or public notice made or pubhshed thereunder, he shall pass
an order conﬁscanng the same. . S

Sl (4} Subjectto any general rules for the time bemg appllcable
thereto, the material confiscated may be sold by order of the Magistrate,
and the proceeds, after defraymg the expenses of such sale sha]l be credned
to !he municipal fund.= . .

(5) No order of conﬁscatlon under this section sh all operate
fo prevent ‘any othet criminal or civil proceedings to which the person
storing the material in excessive quantity may be liable. '

1. Substituted by Haryana Act 3 of 1988 and further substituled by Haryana Act
15 of 1989.
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2285, (1) The Health Officer or any other officer authorised by the
committee may enter, at any time, after thrirehours 'notice into any building
or premises.in which any infectious disease is reported or suspected to
exist, for the purpose of inspecting such building or premises.

X .{2) No such inspection shall be madc except 1n the hours
between sunrse and sunset.

226. The commitiec or '[Executiwéc Ofﬁéer] may authorize persons
to exercise the powers of entry conferred by the foregoing sections of this
Chapter either generally in regard to all buildings and land or particularly
in regard to specified buildings and lands or classes'of buildings arid"la’ﬁ’ds’

227. When any building used as ahuman dwelling is entered under
this-Act, due regard shall be pmd to the sociat and rehgxous sentiments of
the occupiers ; and before 2 any apartmernt in the actual occu pancy of any
woman, who.according to custom does not appear in public, is entered
under this Act. Notice shall be given to her that she is at liberty to withdraw,
and rcasonable facility shall be afforded to her for withdrawing.

' Notice and consequences of non-compliance

228. When any notice;under this Act requires any act to be done
for whlch no urnc 15 fixed by this Act, it shall fix a reasonable time for
doing the same. o

229. (1} Every notice issued by a committee under this Act or under
any rule or bye-law shall be in writing, signed by the president, vice-
president, ![Secretary or assistant secretary], or by.the members-of any
sub-committee specifically authorized by the committee in that behalf,
and every such notice and every order made under section 205 may be
served on the person to whom it is addressed or dchvcrcd or left at his
usual place of abode or business with some adult male’ ‘member or servant
of his familiy, or, if it cannot be so served,’ may bc affixed to some
conspicous part of his.place of abode or husiness :;

Provided that stich'notice may be mgned by the Health Officer
when it is issued by the commitiee under any section of this Act under
which power may be'delcgated to the Health’ Ofﬂcer under clausc ( b) of
section 33 and has been so delegated. . . o "o

. “Substituted by Haryana Act3 of 1988 and further subsututed by Haryana Act

15 of 1989.
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(2) When the place of abode or business of the person to whom
notice is addressed is not within the limits of the municipality, the notice
may be served by posting itin a reglstcred cover addressed to his usal
place of abode. :

(3, if the owner of any property has no place of abode or
business within the municipality, every such notice addressed to him as
such owner may be served on the occupier.

(4) When the place of abode or busmess of lhc occupier of
any property is not known, every such notice addressed to him as such
occupier may be served by affixing it to some conspicuous-part of the
property.

{5) Nonotice issued by the comrmuee under this Act or under
any tule or bye-law shall be mvahd for defect of form.

230. Whenever it is provided by this Act that any-notice may be
given to the owner or occupier of any land-or building, and the owricr
and occupier are different persons, such notice shall be given to one of
them primarily liable to comply with such notice and in case of doubt to
both of them :

Provided thatin any such case, where there is no owner resident
within the municipality, the delivery of such notice to the occupler shall

- be sufficient.

- 231.-When any notice is under the provisions of this Act to be given
to orserved on the owner or occupler of any property a.nd hc is unlcnown
it may be glven or served—

(a) by delivering a wntten notice to some person on the property
or, should there be no person on the property to whom it
can be delwered by affixing it to some conspicuous: parh

“of the property or . : -

al
.l !

(6) by putting into the post a pre paid letter containing a written
-notice and addressed by the description of the ‘owner” or
“occupier” of the property, naming it, in respect of which -

the_ _no‘tllc,c, is- gllven without-further name ordescription.

232, Every public notice given by 2 committee under this-Act or
any rule or bye-law shall be published by proclaimation or in such other
manner as the State Government may, by rule, direct.
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233, Whoever disobeys any lawful direction or prohibition given
by the commiitee by, pulic notice under-this Act or any written notice
lawfully issued by it thereunder, or fails to comply with the conditions
subject to which any permisston was given by the committee to him under
those powers, shall, if the disobedience or ommission is_not an offence
punishable under any other secuon. be pumshablc Wl[h a fme which shall
not be less than twenty-five l'I.lPBBb and morc thdn two hundred _Tupees,
and in the case of a continuing breach, with a further fine of ten rupces for
every day after the first dunng which the breach continues.

234. Every person convicted of an offence under this Act on accout
of any act or omission, shall, notw:thstandmg any pumshment to which
he may-have been sentenced for'such offence, pay cornpensauon the
amount of which sha!l be determined by the Magistraté before whom he
was so convicted to the committee for any damage that may have occurred

_to any property of the commiittee,in consequence of such act or ormission.

-

235, Whenever the terms of any, nouec other than a notlcc under
section 181 have not been complied with, the committee may; after six
hours notice, by its officer, cause the act to be done.

- 236. Any person w11fully 'obstructinj g thc commlttcc _OT any
cmployee of the commlttec, or any person aulhon sed by the commmce
in the exercise of thé powers conferred by this Act, sha]l be pumshablc
with z fine which shall not be less than lwenty flvc rupees and more than
two hundrccl rupees '

237 (1) Where, under this Act, the owner of Occupier of property
is required by the commillee to execute any work and defauit has been
made in complying with the requirement, and the committee has executed
the work, the committee may recover the cost of the work from thc person
in default. : Ly -

(2) As between themselves and the committee both owner
and occupier shall be deemed to be in dafault for the purposes of this
section, but that one of themn shall be deemed to be primarily in default
upon whom, as between ladlord and icnant, the duty of doing the required
act would prOperly fall either in pursuance of the contract of tenancy or
by law.
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(3) When the person primarily in default is the owner, and
the committee has recovered the whole or any part of the cost from the
occupier, or he has paid the same upon its demand, he may deduct the
sum so recovered or paid from the rent from time to time becoming due
from him to the owner, or otherwise recover it from such owner :

; ProVided that no occupier shall be required to pay under sub-
section (3) any sum grealer than the amount for the lime being due from
him to the owner, eitherin respect of rent due at the date of such demand
as aforesaid or thereafter accruing, unless he has refused on demand by
the commiltee truly to disclose the amount of his rent and the name and
address of Lhe pcrson to whom it 1s payable; but the burden of proof that
the sum so demanded by the committee from the occupier exceeds the

’ rent due at the tlme of the demand, or which has since accrued due, shall
) Ile on the occuplcr

{4) All money recoverable by a committee under this section
may be recovered on application to a Magistrate having junisdiction within
the municipality, by distress and sale of the movable property of the person
from whom thie money is recoverable; and if payable by the owner of the

¢ property’shall, untill it is paid, be a charge an the property.

(5) Nothing in this section shall affect any contract between
an owner and in occupier.

(6) Where under section 119 or section 120 the committee

: has executed any ‘work, the cost thereof may be recovered from the owner

or occupler in connectlon with work ‘done under section 119, and from
the owner in connection with work done under section 120, in the manner
herein’ provided for the recovery of the cost of work from a defaulting
owner or occupier and subject to the provisions herein contained.

238. (1) When any peson,-by reason of his receiving, or being
entitled to receive the rent of immovable property as agent or trustee of a
.person or society, would under this Act, be bound to discharge any
obligation imposed by this Act on the owner of the property for the
discharge of which money is required, he shall not be bound to discharge
the obligation unless he has, or but for his own improper act or default
might have had, in his hand funds belonging to the owner sufficient, for
the purpose.

(2) The burden of provng the fact cntitling an agent or trustee
to relief under this section shall lie on him.
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(3) When any agent or trustee has claimed anit established
his right to relief underthis section, the commiittee may give him notice to
apply to the discharge of such obligation as aforesaid the first moneys
which shall come to his hands on behalf-or for the use of the ownler, and
should he fail to' comply with such ‘notice, he shall be-déemed-to be

' personally liable to dlschargc such obhganon

ol B R

Payment of compensatron by the committee. . o
239. (1) The committce, may make compensation out of the
municipal fund to any person suslammg any damagc by reason of the
excrcise of any of the powers vested in the committee, its cmployees
under this Act, and shall make such compensation where the damage
was caused by the. negligence-of the committee,-its employees and the
person sustaining the damage was not himself in default in lhe matter in
respect of which the power was exercised. as R

(2) Should any dispute, for thc seltlcment of whichnoexpress . ..

Payment of

compensation.

prov:s:on is made by any other secti on, arise, touchmg the amount ofany ..i.

* compensation which the | commmcc is by this: Act required to.pay, or
empowered to receive fori lﬂle}' toorin reSPect of any building or land, it
shall be settled in such manner asthe pamcs may agree, of, in default of
agreement, in the manner provided by the Land.Acquisition Act;, 1894,

with refercnce to the acquisition of and payment of Compensallon for land )

for public purposcs S0 far asitcan be rade’ apphcab]e

Appeals ﬁam orders erc.
2490. (1) Any person aggncvcd—— .

{a) bythe refusal of a commlttee undcr section 205 to sanction
the crectlon or re erection of a bmldm gJ or.

(b } by a not:ce from acomrmttee under sccllon 180 requmng
a street 10 be drained, leveﬂed paved, flagged metalled or
prowdcd with proper means of lighting, ordeclaringa street
to be a pubhc street. q . . lor

\1!* "

(c) by any ordcr made by a commutee or an, ‘[Exqcuuve
Offi cer] under the powers conferred upon it by section 1 16
or sectlon 123 or sectlon 128 ~or section 131 or
section 233,

1. Substituted by Haryasa Act 3 of 1988 and furlher subsumted by Haryana Acl
" [50f 1989." :

2 -Omitted by Haryana Act 14 of 2000.
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Commlttae .
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., may appeal within thirty days, from the date of such prohibition, notice or
' order to such ofﬁccr as the officer as the State Government may appoint
) for the .purpose; of hearing such appeals or any of them, or, failing such
- appomtmcnt to the Deputy Commissioner, and no such refusal, notice or

" order shall be l1able to be called in question otherw1se than by such appeal.

(2) The appeuafe aulhonly may, il shall think fif, extend the
period allowed by sub- section {7) for‘appeal.

13, Thi order of the appellate authonly conﬁn‘nmg, setting
cor s tgidd! o modlfymg the rcfusa] nonce or order. appealed from shali be

ﬁnalf R N I Tiit
apuLE S TREIEIN (RN )RR P

e Prowded thatthe refusal notice or order shall not be modified or set
.. aside until the appellant and the committee haw: had reasonable opportumty
of being heard. '

Prosecution to 14 241 When ar yTorder of the kind spemf ied in'section 116, section
be suspended 'l131 and settion'233 i subjecl to appcal and an appcal has bcen msututed
in cerain * -agdinst ity all- proceedmgé to enforce’ such order and all prosecutlons for

Cascs.

' any breach'theréof shall be suspcnded pcndmg the decision of the appeal,
* and if, s\ieh orderis set asuie on appcal d1sobed1cncc thereto, shall notbe
5 decmed to be an offence '

TN l\ U . Tt T

L aod e '
Appeals from 242, Every orderof conﬁscan onu under secuon 224 shall be sub_]ect
certain orders.  to appeal 1o the next supenor court, but shall not be otherwise open to
appeal.
O_ﬁ"ences and prosecunous .
Authority for " 243, Unless otherwrse exprcssly prov:ded no: .court shall take
prnsencuuon

cognizance of any “offence pumshable under this Act or any rule or any

“bye:law except on‘the complamt of , or upon 1nf0rmat10n received from
the ¢ommitteg or its '[Execuhvc Officer] or some person authorized by
the commiticc’or by the 1[Executwe Ofﬁcer] 1n thls behalf

Exp!ananon — The committee or its ‘[Exe:cutwe Officer] may
authorize any person and shall be deeméd to have alithorized any person
appointed-to this’ cnd ‘by the State Govermnment to make complaints or
give information, without ' previous reference to the committee, cither
generally in regard to all offences agamst this' Act and the'rules or bye-
laws, or particularly in rcgard only to specified offences or offenccs of a

1. Substituted by Haryana Act 3 of 1988 and further substituted by Haryana Act
15 of 1989.
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specified class. The person authorized may be authorized by office, if he
is president, vice-president, Health officer or secretary of the committee
or officerin charge of a police station ; in other case the authority must be
personal. The avthosity mustin all cases be in writing and may at any time
be cancelled by the committee. '

244. (1) Exceptas otherwise provided under any other provision
of this Act, the Municipal Council or its Executive Officer and the
Municipal Commtittee or its Secretary, may accept from any person who
has committed an offence agamst this actor any rule or bye-law, 2 sum of
money not less than fifty rupees by way of composition for such offence.

{2) On payment of such sum of money such person if in
custody shall be discharged, and no further proceedings shall be taken
against him in regard to the offence or alleged offence so compounded).

(3) Sums paid by way of composition under this section shall
be credited to the municipal fund.

CHAPTER—XII -
CONTROL

245, (1) The Deputy Commissioner or any officer niot below the
rank of Extra Assistant Commissioner authoitzed in writing by him or
any person empowered by the Statc Government in this behalf by a general
or special order, may— '

{a) enter on, inspect and survey, or caused to be entered on,
inspected and surveyed, any immovable property occupied
by any committee or joint committee, or any work in
progress under its directions ;

(b) by order in writing addressed to the '[secretary] call for
and inspect or cause to be inspected any book or documents

+  in the posscssion or under the control or any commiltee or
Joint committee and the member or employee of the
committee in possession of such book or document shail
immediately place such book or document at the disposal

of the [secretary] who shall immediately comply with such

1. Substituted by Haryana Act 3 of 1988 and further substituied by Haryana Act.
15 of 1989,

2. Substituted by Haryana Act 3 of 1994.
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order and shall immediately inform the president of the
requisition. He shall also brmg the matter to the notice of
thecommmee at its meeting next followm g;

by order in writin g addressed to '[secretary] require any
such commiittee or joint committee to furnish within a
specified period such statements, accounts, reports and
copies documents relating to the proceedings or duties of
the committee as he may think fit to call for;

inguire generally into the affairs of a committee or joint
committee with a view to ascertaining whether a
municipality is being satisfactorily administered, and for
the purpose of such inquiry make use of any property of
the committees, and of the powers mentioned in clauses
(a), (b) and (c), and the members and employees of the
committee shall render such assistance in the enguiry as
may be deemed necessary. S

Explanation.— Any person so empowered shall be deemed tobe a
public servant within the meaning of section 21 of the Indian Penal

Code, 1860.

4

~ (2) The Deputy Commissjoner may record in writing for the
considertion of any such committec or joint committee any observations
that he may thmk proper in regard to the proceedings or dutxes of the

COH‘IITIJHGC

(3) Every committee shall submit such periodical reports to
the Deputy Commissioner or other authority as the State Govemment

may dircct.

246. The Dcputy Commissioner may, by order in writing, suspend
the execution of any resolution or order of a committee, or joint committee
or prohibit the doing of any act which is about to be done, or is being
done in pﬁrsuance of or under cover of this Act, or in pursuance of any
sanction or pcnmssmn granted by the committee in the exercise of its
powers under this Act if, in his opinion the resolution, order or act is in
excess of the porwers confered by law or contrary to the intcrest of the
public or likely Lo cause waste or damage of municipal funds or property,
or the execution of the resolution or order, or the doing of the

f. Substituted by Haryana Act 3 of 1988 and further substituted by Haryana Act
15 of 1989.

f



1973 : Haryana Act 24 | MUNICIPAL 179

act, is likely to lcad to a breach of the peace, to encourage lawlessness, or
itcause injury or annoyance to the public or to any class or body of persons.

247. (1) In case of emergency the Deputy Commissioner may
provide for the execution of any work, or the doing of any act which a
committee is empowered to execute or do, and the immediate execution
or doing of which is, in his opinion, necessary for the service or safety of
the public, and may direct that the expenses of executing the work or of
doing the act shall be forthwith paid by the committcc.

(2) Should the expense be not so paid, the Deputy
Cornmissioner may make an order directing the person having the custody
of the balance of the municipal fund to pay the expense, or so much thereof
as may from Lime to time be possible, frorn that balance, in priority Lo all
other charges against the same.

248. (1) When the Deputy Commissioner after due enquiry is satisfy
that'a committee has made default in performing any duty imposed upon
it by this Act, or by any order or rule under this Act, he may, by an order
in writing, fix a period for the performance of that duty; and, should it not
be performed within the period so fixed, he may appoint some person to
perform it, and may direct that the expense thereof shall be paid, within
such time as he may fix, by the committee. !

(2) ‘Should the expense be not so paid, the Deputy
Commissioner may make an order directing the person having the custody
of the balance of the municipal fund to pay the expense, or so much thereof
as may from time to time be possible, from that balance in priority to all
other charges against the same. :

249. When the Deputy Commissioner makes any order under section
246 or section 247 or section 248 he shall forth-with forward it to the
Commissioner a copy thercof, wilh a statement of reasons for making it
with such explanation, if any, as the committee of such municipality may
wish to offer and the Commissioner may thereupon confirm, modify or
rescind the order :

Provided that if an officer subordinate to the Deputy Commissioner
under the delegated powers makes an order under section 246 or section
247 or section 248 in the case of a [Municipal Cornmittee], the power of

t. Substiiuted by Haryana Act 12 of 1979 and further substituted by Haryana Act
3 of 1994,
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confirmation, modification or rescision of such order shall vest in the
Deputy Commissioner, who shall, before exercising such power, consider
the explanation of the committee of such municipality which it may wish
Lo offer and the Deputy Commissioner may thereupon confirm, modify or
rescind the order.

250. The State Government may issue directions to any committee
for carrying out the purposes of this Act and in particular with regard
to— -

(a) various uses to which any land within a municipal are may
be put

(b) repayment of debts and discharging of obligations ;

{c) collection of taxes ;

(d) observance of rules and bye-laws';

(e) adoption of development measures and measures for
promotion of public safety, health, convenience and
welfare ;

{f) sanitation and cleanliness ;
(g) establishment and maintenance of fire-brigade.

251. (1) When a new mumicipality is constituted under this Act,
the State Government may appoint a person to exercise the powers,
discharge the duties and perform the functions of the committee until the
committee is established and he shall for the purpose aforesaid be deemed
to be the committee.

(2) The person so appointed under sub-section (1) shall comply
with such directions as may be given to him by the State Government
from time to time, for carrying out the said purposes.

252. (1) The State Government and Deputy Commissioners, acting
under the orders of the State Government, shal! be bound te require that
the proceedings of committees shall be in conformity with law and with
the tules in force under any enactment for the time being applicable to
Haryana generally or the areas over which the committee have authority.

{2) The State Government may exercise all powers necessary
for the performance of this duty, and may among other things by order in
writing, annual or modify any proceeding which it may consider not to be
in conformity with law or with such rules as afaresaid, or for the reasons
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which would in its opinion justify an ordcr by the Deputy Commissioner
under section 246.

(3) The Deputy Commissioner may, within his jurisdiction
for the same purpose, exercise, such powers as may be counferred upon
him by rule made in this behlaf by the State Government.

253. Notwithstanding anything in this Act the State Government
shall have the powcr of reversing or modifying any order of any officer
of the Statc Government passed or purperting to have been passed under
this Act, if it considers it to be not in accordance with the said Act orthe
rules or to be for any reason inexpedient, and generally for carrying out
the purposes of this Actthe State Government shall exercise over its officers
all powers of superintendence, disection and control :

Provided that the power of reversing or modifying any arder
of any officer of the State Government shall not apply to the orders
passed by the 2[Tribunal] or the District Judge in an election petition.

254, (1} Should a committee be incompetent to perform, or
persistently makes default in the performance of, the duties imposed on
it by or under this or any other Act, or exceed or abuse its powers, the
State Government may, by notifications, in which the reasons for so doing
shall be stated, declare the committee to be *[dissolved] :

'[Provided that no notification declaring the committee to be
superseded shall be made unless the matter has been enquired into by an
officer, not below the rank of an Extra Assistant Commissioner, appointed
by the State Government and the commitice concermed has been given a
reasonable opportunity of being heard. ]

(2) When a committee is so *[dissolved], the following
consequences shall ensure :— -

{a) all members of the committee shall, from the date of the
notification, vacate their seats ;

fb) all powers and duties of the commitiee may, until the

commilttee is reconstifuied, be exercised and performed by

--. such person as the State Government may appoint in this
behlaf ;

{c) all property vested in the committee shall, untill the
comrnittee is reconstituted, vest in the State Government.

. Added by Haryana Act 12 of 1979.
2. Substiwted by Haryana Act 3 of 1994.
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'3 x X x]..

255. When the State Government, after due enquiry, is satisfied
that a committee has committed default in as much as its particular branch
or a department is incompetent of performing or does not adequately
perform any or all of its functions, it may take over the control of such
branch or department of the commitiee under its controi and may appoint
additional staff, if necessary, for the éfficient discharge of the functions of
such branch or department and may direct that the expenses thereof shall
be paid by the committee within such time as the State Government may

fix in this behlaf.

* 256, (1) If any dispute, for the decision of which this Act does not
otherwise provide, arises between two.or more commitiees constituted
under this Act, or between any such committee and a Zila Parishad or a
Panchayat Samiti or a Cantonmcnt Authonty, the matter shall be
referred — ' Co

(a} to the Deputy Commissioner if the local authorities
concemed are in the same district ;

{b)_ to the State Government if the lopzil authonties concermed
‘are in different districts. '

{2) The decision of the authority to which any dispute is rcferred
under this section shall be final :

Provided that;where a dispule referred to the State Government
under clause (b) sub-section (. } is between a committee and Cantonment
authority, the decision of the State Government shall be subject to the
concurrence of the Central Government. N

257, (1) The State Government may frame forms for any
proceeding of a committee and may make any rules consistent with this
Act to carty out the purposes therof and ir particular and without prejudice
to the generality of the foregoing power may make rules—

{a) with respect to the powers and duties of committees
'[ 13 _

(b} as to the division of municipalities into wards, or of the
inhabitants into classes, or both ;

{c) asto the number of rcpresentatlves proper [or each ward
orclass ; :
1. Omitted by Haryana Act 12 of 1979
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{d) as to the qualifications of ¢lectors and of candidates for
election ;

(e) astothe registration of electors ;

{f) as to the nomination of candidates, the time of election
and the mode of recording votes;

(g) regulating the procedure for elections under this Act, the
contribution towards election expenses by candidates the
deposit of sccurity by candidates and the conditions of
forfeiture of such deposits ;

(h) prescribing the qualifications requisite in the case of persons
appointed by a committee to offices requiring professional
skill ;

(i) as to the priority to be gtven to the several dutics of the
committee ;

(j) as to the authoﬁty on which money may be paid from the
municipal fund ;. :

{k) as to the appointment, promotion, suspension, reduction
fining and dismissa! of municipal walchmen ;

(U as to the formation and working of municipal fire brigades
and the provision of implements, machinery or means of
communicating intclligence for the efficient discharge of
their duties by such brigades ;

{m) as to the procedure to be observed for the employment,
punishment, suspension or removal or other conditions of
services of members of Municipal Services and other
employees of the committee and as to appeals from orders
of punishment or removal ;

{n) as to the conditions on which property may be acquired

by the committee or on which property vested in the

K committee may be transferred by sale, mortgage, lease,
exchange or otherwise ;

(o) as to the intermediate office or offices, if any, through
which correspondence between committees or members
of committees and the State Government of officers of that
Government shall pass ;
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for the preparation of plans and estimates for works partly
or wholly to be constructed at the expense of commitiees,
and for the preparation and periodical revision of maps
and registers made under section 62 and for the authorities
by which and the conditions, subject to which such plans,
cstimates, maps and registcrs are to be prepared and
sancioned ;

for the regulation of contracts with electric supply
companies for the supply of electric energy ;

for the assessment and collection of, and for the
compounding for, refunding or limiting refunds of taxes
imposed under this Act, and for préventing evasion of the
same; and for fixing the fees payable for notices of
demand ;

as to the conditions on which a municipal cornmittee may
receive animals or articles into a bounded-warehouses and
as to the agreements to be signed by traders or others
wishing to deposit animals or articles therein ;

as to the accounts to be kept by committees, as (o the
conditions on which such accounts are to be open 10
inspection by inhabitants paying any tax under this Act,
as to the manner in which such accounts are to be audited
and published, and as to the power of the auditors in respect
of disallowance and surcharge ;

as to the preparation of estimates of income and expenditure
of committees, and as to the persons by whom, and the
conditions subject to which, such estimates may be
sanctioned ;

as to the returns, statements and reports to be submitted by
committees ; '

as to the powers to be exercised by Deputy Cornmissioners
under section 252 and the powers to be exercised by such
Local Self-Government Board or Inspectorate as the State
Govemment may establish ;

as to the language in which business shall be transacted,
proceedings recorded and notices issued ;

as to the publication of notices ;
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(z)
{zi)
(zif)
{zfif)
(ziv)

{zv)

(zvi)

(zvii)

(zvifi)

{zix)

(zx)

(zxi)

to regulate the proceedings of persons empowered to
accept composition under section 244 for alleged
offences ;

mode of assessment, apportionment of compensation under
section 154 amongst, and payment to the persons entitled
thereto ;

mode of communication of the order under section 154 to
the persons affected thereby ;

the manner in which the composite is to be made ;

as to establishment of (raining institution foremployees of
committees and coursc of training for different classes of
employees ;

as 1o the imposition of fine where owners do not take

advantage of amentiies provided by the committees, such
as electricity, tap-water-supply, sewerage, etc ;

as to regulate the charges to be paid to the Satai Mazdoors
engaged in house scavenging; -

to regulate the crection and setting up of substantial
boundary marks, defining the limits or altered limits of
the area subject Lo its authonty ;

as to the penalty for cutting streets or cmoval of obstruction
or encumberances obstructing streets or
drains ;

as to the exemption to a committee from liability to any
forteiture, penalty or damages for cutting of the supply
of water or not supplying water in case of draught or other
unavoidable cause or accident, etc.

“as to regulate the licensing of markets, forming of markets,

collection of rents and fees and removal of such persons
who occupy stalls or space tn markets in an unauthorised
manner ;

as to the constitution of committees consisting of officia)
and non-official members at Divisional and District Head-
quarters, to examine and discuss the annual accounts and
the reports of the committees and to suggest remedial
measure thereto ;
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'[{zxii) asto the manner in which the seats in the District Planning
Committees shall be filled in ;

(zxiii) as to the manner in which the Chairpersons of the District
Planning Committees shall be chose ;

{zxiv) as to the functions relating to the District Planning
Committees ;

{zxv) generally for carrying out the purposes of this Act.]

(2) The rules under clause (g) of sub-section { /) may among
other matters provide—

{r} for the definition of corrupt practices at elections heid
under the provisions of this Act which arc to be deemed
to be corrupt ;

(ii) fortheinvestigalion of allegations of corrupt practices ;

(iii) for making void the election of any person proved to the
satisfaction of the State Govemment to have been guilty
of 4 corrupt praclice or (o have connived at or abetted the
comrnission of a corrupt practice or whose agent has been
so proved guilty, or the result of whose election has been
materially ‘affected by the breach of any law or rule for
the time being in force ; '

(iv) for rendering incapable of municipal office, any person
who may have been proved guw'lty as a aforesaid of a
corrupt practice or of conmiving at or abetting the same;

v) for prescribing the authority by which questions relating
to the matters referrcd to in clauses (d), {e) and (f) of
sub-section (1) shall be determined; and

{(vi) for authorizing courts to take cognizance of the breach of
any such rules on the complaint of the Deputy
Commissioner or some person authorized in wnting by
the Deputy Commissioner.

{3) The Municipal Account Code al present in operation in
the municipalitics in the State of Haryana shall be deemed to have been
made in pursuance of the powers conferred upon the State Govemment
by sub-section { 1) of this section.

1. Substituted by Haryana Act 3 of 1594,
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(4) In making rules under clauses {d) to (g), and clauses {])
and (r), of sub-section (1), the State Government may direct that a breach
of any provision thereof shall be punished with a fine which shall not be
less than fifty rupees and more than fire five hundred rupees.

(5) Allrules made under this Act shall be subject to previous
publication. * ST

(6) A rule under this section may bc general for all
municipalities or may be special for the whole ro any part of any one or
more municipalities as the State Government directs.

CHAPTER XIN
NOTIFIED AREA

![Section 258 to 263] x x X X

CHAPTER XIV
MUNICIPAL ELECTION INQUIRIES
264. In this Chapter, unless there is anything repugnant in the subject
or context, —

*[{a) "Tribunal" means the Municipal Election Tribunal
consisting of a person or persons appointicd by the State
Government to hold an inguiry in respect of an election
petition under this Act];

(b} "costs". mecans all', costs, charges and expenses of or
Incidental to an inquiry ;

c) "election" means any election held under the provisions of
this Act or the rules, '

{d} “inquiry" means an inquiry in respect of an election by the
Trbunal]; )
(e) "pleader" means any person entitled not appear and plead

for another in a civil court, and includes an advocate, a
vakil and an attomey of a High Court.

L. Omitted by Haryana Act 20 of 1979.
2. Substiied by Haryana Act 3 of 1994,
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2635. The State Government may appoint a '[Tribunal] consisting
of one or more person to hold an inquiry.

266. In respect of the following matters a '[Tribunal] shall have the
powers which are vested in a court under the Code of Civil Procedure,
1908, when trying a suit :—

(a) discovery and inspection,

(b) enforcing the attendance of witnesses, and requiring the
deposit of their expenses,

(c) compelling the praduction of documents,

(d} examining witnesses on oath,

(e) grant adjournments,

(f) reception of evidence taken on affidavil, and

{g) issuing commissions for the examination of witnesses;

and may summon and examine suo rﬁom any pcrson whose evidence
appears to be material; and shall be deemed to be a civil court within the
meaning of sections '[345, 346 of the Code of Criminal Procedure, 1973].

267. The provisions of the Indian Evidence Act, 1872, shall, subject
to the provisions of this Chapter, be deemied to apply in all respects Lo an

inguiry.

268. Nowwithstanding anything contained in any enactinent to the
contrary, no document shall be inadmissible in evidence on the ground
that it is not duly stamped or registered.

269. (1) No witness shall be excused from answering any question
relating to any matter relevant to a matter in issue in an inquiry upon the
ground that the answer to such question will incriminate or may tend, .
directly or indirectly, to incriminate him, or that it will expose, or tend,
directly or indirectly, to expose him to a penalty of forfeiture of any
kind :

Provided that —
1. Substitmied by Haryana Act 3 of 1994,
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(1) no person who has voted at an election shall be required to
state for whom he has voted ; and
(fi) a witness who, in the opinion of the '[Tribunal] has
- - answered truly all questions which he has been required
by the said '[Tribunal] to answer shall be entitled to receive
a certificate of indemnity and such a certificate may be
pleadcd by such person in any court and shall be deemed
1o be a full and complete defence to or upon any charge
under Chapter IX-A of the Indian Penal Code, 1860,
arising out of the matter to which such certificates relates,
nor shall any such answer be admissible in evidence against
him in any suit or other proceedings.

{2) Nothing in sub-section (/) shall be deemed (o relieve a
person receiving a certificate of indemnity from any disqualification in
connection with an clection imposed by any law or any rule having the
force of law.

270. Any appearance, application or act before the ![Tribunal] may
- be made or done by the party in person or by a pleader duly appointed to
act on his behalf :

Provided that any such appearance shall, if the '[Tribunal} so directs,
be made by the party in person.

271. The reasonable expenses incured by any person in attending

“to give evidence may be allowed y the '[Trnbunal] to such person, and

shall, unless the '[Tribunal] otherwise directs, be deemed to be part of the
COSS.

272. (1) At the conclusion of the trial of an election petition, the
![Tribunal] shall make order— '
b fa) dismissing the election petition;
(b) declaring the election of ali or any of. the returned
candidates to be void;

fc) declaring the clection of all or any of the returmed
candidates to void and the petitioner or any other
candidalc to have been duly elected.

I. Substituted by Haryana Act 3 of (994,
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{2) Atthe time of making an order under sub-section (1}, the
'[Tribunal] shall also make an order—

{a) Where any charge is made in the pétition of any corrupt
practice having been committed at the election
recording—

(i} a finding whether any corrupt practice has or has
not been proved to have been commitied at the
elcction, and the nature of that corrupt practice; and

(ii} thc names of all persons, if any, who have becen
proved at the trial to have been guilty of any corrupt
practice and the nature of that corrupt practice; and

(&) fixing the total amount of costs payable, and specifying
the persons by and to whom costs shall be paid,

{3) Corrupt practices shall entail disqualilication for being
elected as a member or ![president] of a committee for such period, not
exceeding ![Six] years, as the '[Tribunal] may In its orders direct :

Provided that the State Governmenl may, for reasens to be
recorded, remove any disqualification under this Chapter or reduce the
period of any such disqualification.

N {4} The }[Tribunal] after announcing the orders made under
this scction shall send 4 copy thereof 10 such authority as may be specified
in this behalf by the State Govemment.

(5) Every order 6£ the '[Tribunal] under this section shal] take
effect as soon as it is pronounced by it :

Provided that where by any such order the election of a returned
candidate is declared to be void, acts and proceedings in which that
candidate has, before the date of the order, participated as a member of
the commiliee shall not be invalidated by reason of that order.

Appeal from 273. (1) An appeal from the order of the '[Tribunal) passed under
arders of section 272 shall lie to the District Judge.
HTribunal)

(2) The District judge shall, subject to the provisions of this
Act, have the same powers, jurisdiction and authonity, and follow the

1. Substitmed by Haryana Act 3 of 1954,
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same procedure, with respect to an appeal under this section as if it were
an appeal from an original decree passed by a civil court situated within
the local limits of his civil court appellate jurisdiction.

{3) Every appeal under this section shall be preferred within
a period of thirty days from the date of the order appealed from :

Provided that the District Judge may entertain an appeal after
the expiry of such period of thirty days if he is satisfied that the appellant
had sufficient cause for not preferring the appeal within such period.

(4) The decision of the District Judge on appeal, and subject
only to such decision, the order of the *[Tribunal] under section 272
shalt be final and conclusive.

274. Any order as to costs under this chapter may be produced
before the principal civil of original jurisdiction within the local limits
of whose jurisdiction any person directed by such order to pay any sum of
moncy has a place of residence or business, and such court shall execute
such order or cause it to be executed in the same manner and by the
same procedure as if it werc a decrce for the payment of money made-by
itself in a suit.

275. (1) Every employee, agent or other person who performs any
duties in connection with tecording or counting of votes at an election
shall maintain and aid in maintaining the secrecy of the voting and shall
not (except for some purpose authorized by a under any law) communicate
to any person any information calculated to violate such secrecy.

(2) Any person who wilfully act in contravention of the
provisions of this section shall be punished with imprisonment of either
description for a term not exceeding three months or with fine, or with
both.

'[275-A. The provisions of sections 24 to 31 of the Haryana
Municipal Corporation Act, 1994, shall so far as may be consistent with
the provisions of this Act. shall apply mutatis mutandis to the Municipal
Committees and Municipal Councils constituted or deemed to have been
constituted by or under this Act.

1. Toscrted by Haryana Act 3 of 1995.
2. Subsriwuted by Haryana Act 3 of 1994.
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3[275B. Not withstanding anything contained in this Act-—

{a) the validity of any law relating to the delimitation of
constituencies, made or purporting to be made under
this Act, shall not be called in question in any court ;

{6) no election to any municipality shall be called in
question except by an election petiton presented to the
Tribunal and in such manner as may be prescribed by

~Tules.]

276. The State Government may make rules consistent with this
Act, to carry out the purposes of this Chapter, and all such rulcs shall be
subject to previous publication.

CHAPTER XV
Miscellaneous

277. (1) Any committee constituted under the Punjab Municipal
Act, 1911, which has functioned for a period of three years shall, from
the date of commencement of this Act, cease to function..

(2) When the committee ceases to function under this section
the same consequences shall follow as if the committee had been superseded
under section 254.

(3]

*[277-A. Notwithstanding anything tc the contrary contained in
any provision of this Act, the State Government may, by notification,
published in the Official Gazette, entrust any of the functions duties and
responsibilities of 2 committee refating to water supply and sewerage to
the P.W.D. (Public Health) which shall exercisc such functions duties
and responsibilities.]

278. 1f any difficulty arises in giving effect to the provision of this
Act, the State Government may by order do any thing not inconsistent
with such provisions which appears (o it to be necessary or expedient for
the purpose of removing the difficulty.

—

. Omited by Haryana Act 9 of 1980.
. Inseried by Haryana Act 6 of 1993.
Inserted by Haryana Act 3 of 1995,

[ 8]

bt
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- 279. (1)’ As from the commencement of this Act, the following
enactments shall stand repealed, namely—

()
{if)
(ifi)

the Punjab Municipal Act 1911 ;
the Punjab Municipal (Executive Officer) Act, 1931

the Patiala Municipal (Executive Officers) Act, 2003
Bk.

(2) Notwithstanding the provisions of sub section (J)—

(a)

{b)

(c}

any appointment, notification, order, scheme, rale, form,
notice or by-law made or issued, and any licence or
permission granted under any of thé enactments referred
lo in sub-section (1) and in force immediately before
the commencement of this Act, shall, in so far as it is
not inconsistent with the provisions of this Act, continue
in force and be deemed to have been made, issued or
granted under the provisions of this Act, unless and until
itis superseded by any appointment, notification, order,
scheme, rule, form, notice or bye-law made or issucd
or any licence or permission granted under the said
provisions ; '

all debts, obligations and liabilities incurred, all contracts
entered into and all matters and things engaged to be
done by, with or for any of the committees constituted
under the ‘Punjab Municipal Act, 1911, before such
comimencement shall be deemed to have been incurred,

“entered into or engaged to be done by, with or for the

committee concemed;

all budget estimates, assesmenls, valuations,
measurements or divisions made by any of the
committees shall, in so far as they are not inconsistent
with the provisions of this Act continue in force and
be deemed to have been made under the provisions of
this Act unless and until they are superseded by any
budget estimate, assessment, valuation, measurement
or divisions made by the committee under the said
provisions ,

Repeal and
savings.
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(d) ali properties movable and immovable and all interests
of whatsoever nature and kind therein, vested in any of
the committees immediately before such commencement
shall with all rights of whatever description used,
enjoyed or possessed by any such committee, vest in
the committee concemed ;

(e) allrates, taxes, fees, rents and other sums of money due

___toany of the aforesaid committees immediately before

such commencement shall be deemed to be due to the
comrnitiee concerned ;

(f} all rates, taxes, fees, rents. fares and other charges shall, .

until and unless they are varied by the committee
concemed continue to be levied at the same rate at which
they were being levied by the aforesaid comrmnitiee
immediately before such commencement ; and

(g} all suits, prosecutions and other legal proceedings
instituted or which might have been instituted by or
against any of the aforsaid committee may be continued
or instituted by or against the committec concerned.

71280. (1} Any committee constituted as a result of the operation of
the Tlaryana Municipal (Amendment) Act. 1979, in place of an existing
committee or a notified area commitee shall, noiwithstanding anything
contained in any other law for the time being in force, be deemed tobe 2[a
perpetual successor of such commitee or the notified area committee, as
the case may be, in respect of all its rules, orders, bye-laws, notifications,
appointments, taxes and all other matters whatsocverj and all assets and
Jiabilities, rights and obligation vesied in such commiittee or notified area
committee 1mmed1ately before the coming into force of the said Act shall
vest in such commltlee

(2) The president or the committee, as the case may be, of the
notified area committee existing immediately before the commencement
of the Haryana Municipal (Amedment) Act, 1979 shall be deemed to
have vacated his or their office immediately on such commencement of

. Inserted by Haryana Act 40 of 19?3 and further substiuted by Haryana Act 12
of 1979.

2. Substtuled by Haryana Act 9 of 1980,
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the said Act and the State Government may appoint a person o exercise
the powers and perform the duties of a committee under this Act until a
committee is reconstituted in accordance with the provisions of this
Act.]

'[Notwithstanding anything contained in the principal Act anything
done or any action taken or purporting to have been done or taken, dunng
the period commencing on the 18th day of April, 1979, and ending with
the 17th day of October, 1979, under the provisions of the principal Act
or the rules, orders bye-laws and notifications made or issued thereunder,
shall be deemed to have been validly done or taken, as the case may be, as
if the principal Act as amended by this Act had been in force al all material
times when such things were done or actions were taken and the same
shall not be called in question in any court or before any authority.]

*[Nothwithstanding any judgement, decree or order of any court or
other authority to the Contrary, the toll imposed and collected on motor
vehicles under clanse (vi} of sub-section { 1) of section 70 of the principal
Act, for the period commencing on the 2nd day of July, 1973 and ending
with the commenccment of the Haryana Municipal (Amendment) and
Vatidation) Acl, 1986, shall be deemed to have been validly imposed and
collectd under the principal Ac(, as amended by this Act and
accordingly:—

{a) all acts, proceedings or things done or actlion taken or
which may be done or taken by any municipal
commiltee or its officers, in connection with the
imposilion or collection of such toll shall, for all

purposes, be deemed to be, and to have always been, -

done or taken in accordance with law ;

{b} no suit or other proceedings shall be maintained or
continued in any court or before any authority for the
refund of any such toll so collected, and

{c) no court or authority shall enforce a decree or order
directing the refund of any such toll so collected.]

1. [Validation] Added by Haryana Act 9 of 1980.
2. [Validation] Added by Haryana Act 12 of 1986.

Validation.

Validation.
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106 MUNICIPAL
YSCHEDULE
[Sce section 2ZA {2)]
MUNICIPAL COUNCIL]
Serial Name
No.
| 2
B Ambala Ciry
2, Ambala é.‘:mtl.
3. Yamunanagar
4. Japadhri
5. Thanesar
6.  Kaithal i
7. Karnal
8.  Panipat
9. Rohmk
Q. Bhadurgarh
11. Sonepal
iz Gurgaon
13.  Palwal
i4. Rewari
15. Narnaul
16. Bhiwani
17.  Jind
18. Hisar
19, Hansi
20. Sirsa

1. Substituted by Haryana Act 3 of 1994.
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MUNICIPAL COMMITTEE
Serial Name ~
No.
I 2
1. Kalka
2. daraingarh
3. Chhachhrauli
4. Buria
i Radaur
6. Sadhaura
7. Shahibad
&, Ladwa
9. Pehowa
10. Pundri
11 Checka
12. Kalayat
13. Gharaunda
4. Indri |
15. Nilokheri .
16.  Taraon
17. Assandh
18. Samalkha
19.  Jhajjar
20. Meham
21. Kalanaur
22. Beri
23. Gohana
24 Ganaur
25. Kharkhoda
26.  Ferozepur Zirka
27. Farakh Nag'ér
28. Nuh
29.  Sohna
30. Taoru
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Secal Name S
No. . . . ) l:’
l 2 .
31.  Pataudi !
32.-  Punhana |
33. Haili Maadi
34, Hodc!
35, Hathin
36. Hasanpur
37. Bawal
38. Ateli Mandi
39. Kanina

40. Mohindergarh
41, Charkhi Dadri
42. Bawani Khera

43. Loharu
44.  Tosham
45. MNarwana
0. Tulana .
47. Uchana
48. Salidon
49, Fatchabad
50. Tohana
Sl. Jakhai
a Ratia
+3 Barwala

EL % Narmnaud

33. Uklana Mandi
56. Siwani

57. Mandi Dabwali
58. Kalanwali

59 Ellgnabad

00. Rania




HARYANA GOVT. GAZ. (EXTRA.), DEC. 7. 2004 399
( AGHN. 16, 1926 SAKA)

PART 1
LEGISLATIVE DEPARTMENT
Notification
The 7th December, 2004

.+ No. Leg. 27/2004.—The following Act of the Legislature of the State of
aryana received the assent of the Governor of Haryana on the 6th December,
004, and is hereby published for general information :(—

Haryana Act No.25 of 2004
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2004
A.N

ACT
Surther fo amend the Harvana Municipal Act, 1973,

. Beitenaeted by the Legislature of the State of Haryana in the Fifty-fifth Year
‘of the Republic of India as foliows :(—

1. This Act may be called the Haryana Municipal {Amendment) Act, 2004.

o 2. In section 3A of the Haryana Municipal Act, 1973 (hereinatter called the
meipal Act), —

ay 1

()  in the first proviso, for sign .
shall be substituted;

existing at the end, the sign **'

(if) after the existing proviso, the following proviso shall be added,
namely - —

“Provided further that—

(iy in case of reconstitution of the municipality on accouat of
the expiry of its duration of five years, such date shall not
be earlier than 120 days before the expiry of duration;

{11} in case of reconstitution of the municipatity an account of
dissolulion of the municipality where the remainder of the
period for which the dissolved municipality woeuld have
continued is six months or more thun six months, such date
shall nol be later than two months  after the date of
dissolution of the municipality;

(ii1) incaseof Dilling up of casual vacancy, as specified in section
15, where the remainder of the period for which the casual
vacancy to be filled up is 5ix months or more than six
months, such date shall not be later than two months after
the date of the occurreace of such vacancy;

(iv) such election shall be conducted in the manner as may be
prescribed.”,

Short utle.

Amendmen of
seciion 34 of
Hacyana Act 24 of
1973.
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HARYANA GOVT. GAZ (EXTRA)), DEC. 7, 2004
(AGHN. 16, 1526 SAKA)

of
24 of sub-section shall be substiluted, namely:-—

3. For sub-section (2) of section 24 of the principal Act, the following

“(2) Every election of a member shall be notified in the Official
Gazette by the State Election Comrmission not earlier than one week
before the expiry of the duration of the existing municipality. Every
election of a President shall be notified by the State Government in the
Official Gazette within thirty days from the date of declaration of the
result of such election:

Provided that notification regarding bye-election results shall be
published in the Official Gazette by the State Election Commission
forthwith.”.

R. 8. MADAN,
Secretary to Gavernment, Haryana,

Legislative Department.
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LEGISLATIVE DEPARTMENT
Notification
The 18th July, 2003

No. Lep. 14/2005.— The following Act of the Legislature of the Stale
of Haryana reccived the assent of the Governor of Haryana on the il July,
7005, and is hereby published for general information \—

Haryana Act No. 10 ¢f 2003
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2005
AN
Acr i
Sfurther to amend the Haryana Municipal Act, 1973
B: it enacted by the Legislature of the State of Haryana in the Fifty-
sixth Year of the Republic of India as follows ' —

1. This Act may be called the Haryana Municipal (Amendment}
Aci, 2005,

2. Tn sub-section (3) of section 9 of the Haryana Municipal Act, 1973
(hercinafter called the principal Act),—
/

(a) the following clause shall be added, namely :(—

*(i) not morc than three persons in case of Municipal Council
and not more than twao persons in case of Municipal
Commitice having special knowledge or expericnce in

municipal administration;™;

{b) for the first proviso, the following proviso shall be sulbstituted,

namely —

“Provided that the persons referred to in clavse (i) above shall
not have right to vote in the meetings of thc municipalities
and the persons referred to in clauses (i) and (i) shali

not have any right 1o contest tor the election of president

or sevive-president:”.

Y

Short title.
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(80 HARYANA GOVT. GAZ. (EXTRAL JTULY 18, 2005
(ASAR. 270 1927 SAKA)

A, i section 200 of the principal Ack, for the words and stans “wenty-
five runces, und more than two hoodred rupees, and when the breach s a

v

BOlbibg Femeols with o farther fine of ten rupees™  the wards and sigps
(%3 ' -
three hundred rupees, and mosre Uian twis Widbnisel Fijmen, Bl s liond the

breach is a continuing breach. with a further fine of one hundred rupees”
shall be substiluted.

R.S. MADAN,
secretary lo Government, Haryana,

Legislative Dcepartment.

ISTT—LR—H.G . Che.
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(MAGH. 21, 1927 $AKA)

PART 1
HARYANA GOVERNMINT
PUEGISLATIVE DEPARTMENT
MNotification
The 10th February, 2006

No. Leg. 13/2006.—The following Act of the Legislature of the
State of Faryana received the assent of the Governor of Haryana on the
23rd January, 20006, und is hercby published for general information —

HARYANA ACT NO. 12 OF 2006
J THE HARYANA MUNICIPAL (BECOND AMENDMENT) ACT, 2005
AN
ACT
further to amend the Haryana Municipel Ace, 1973
Be it enacted by the Legislature of the State of TTaryana in the Fifty-sixth
Yeur of the Republic of Ilia as follows —-

L This Actmay be called the aryinn Munieipal (Sceond Amendment) Shorl tille,
Act, 2005.

2. In section 2 of the Haryana Municipal Act, 1072 thereinafter called  Amerdment of

\ o e o
the principal Act),— ;:;.leon z Sr[ N
nryand Acl £

(i) after clause (19A), the following clause shall be inserted, © 973

namely —

i (1913) “Private agencies™ shall  incluwe private  service
providers like Airtel, Spice, Tata lelecom, Reliance,
Hulch and ali private banks with Aulomatic Teller
Machine {ATM), operators ol Ielevision cable- and
National Stock Exchange (NSE) and the iike;” and

(1) after clause (2203), the Tollowing clause shali be inscried,
namely —

(2200 tsemi-Government agencies” shall include Bharat
Sanchar Nigam Limited (BSNLY, Mahanagar Telecom
Nigum Lumited (MTHL), Videsh Senchar Nigam Limited
(VSNL) and ail nationalised barks »ilh Automatic Teller
Machine (ATM) and the like:.
30 In section 200 of the principal Act,— Amendment of
seclion 200 of

(i} in clause (xx), the word “und™ cri<ting at the end shall be  Haryana Act 24
of 1973

nmitied;




)

&%

.

) HARYANA GOVT. GAYZ. (EXTRA}, TEBR. 10, 20006
( MAGHL 21, 1927 SAKA)

(if) after clause (xxj. the following clause shall be inscerred,
nanecly —

“laxxy regufate the luying of communicarion cables
(undergrotnd as well as overgrovad), ercclien of
communicaiion towers and dish artennas established
and maintained by private ageicics as well as

semi-Government apencies; and™,

R. 5 MADAN,

Secrelary to Goverument, Haryana,

Legisiative Department.
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HARYAMA GOVERNMENT
LEGISEATIVE DEPARTUNENT

Naotilicstion
Flee 280y April, U006

No. Leg. 2172006.-—The lollowing Acl of the Legislature of the
Sime of Harvana received the assent of the Governor of Haryana on the
st Aprii, 2006, wnd is hercby published for general inlormation :—

HARYANA ACT NO. 20 OF 2006
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 20606
AN
ACT
Jurihier to amend the Haryana Municipal Ac, "v73,

Be it enacted by the Legislature of the State of Harr rain the Filty-seventh
Vear of the Republic of Tndia as lollows:—-

1. This Act may be called the Haryans Muricipal (Amendment)
Act, 2006,

2, Insceton i3A of the Haryana Municipal Act, 1373 (hereinatier called

e principal Acl).—
(M in sub-section (1)—

(1Y in clause (e, in the existing provise, for sign *." existing at
the ead, the sian =77 shal) be substitaicd; and

() atter cinuse (o), the toifowing clwse shail be added|
namely — '

“(d) if he s convicied or has been convicted of an offence
puntshable under seetions 29, 30 and 31 of the Haryana
Municipal Covporation Act, 994 (16 of 1994), the
Preveniion of Caorruption Act, 1988 (49 of 1988) or the
Prevention of Terrovism Act, 2002 (15 of 2002).

(L) after sub-scction (29, the foliowing sub-scetion shall be added,
namely —

“(30 W any person (urnishes a faise caste certificate at the lime
ol {iling nomination. he shall be disquyiliad for a perivd of six
years [rom contesting the clection to 01 unicipality.”.

sSnort litle.

Amendment aof
section 13A of
Haryana act 24
uf 1973,
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30 Aler section 1313 of the principai Aat, the following secuons shall he
insetted, namedy @ -
CPAC, Mok Tadse declinatons Hany person makes in connechon

willy—-
(2} the preparation, revision or correclion of an elecloral roll; or
() the inclusion or exclusion ol any entry in or [rom an electaral roll,

a statement or declaration in writing, which is [1ise ang which he cither knows or
believes to be (alse or docs not believe to b suz, he shall be punishable with
imprisenment for a term which may extend 1o ene month, or wih fine which may
extend to one thousand rupees, or with boil.

“13D. Application of certain scetions of Central Act 43 of 1951 —
The provisions ol sections 208, 28A, 33A, 338, 125A, [34A, 134B,
1158 and 135C of the Representation of the People Act, 1951 (Central
Act43 of LY31Y, shall rutaris nintandis apply Lo the provisions of this
Act”,

4. To sub-scction (1) of seciion 15 of e principal Act, the following
proviso shuall be added, namiely 1 —

“Provided that no election shalt be held w fill a casual vacancy
vecurring within six monthy prior o the holding of a generat election.”.

3. After sub-section (1) of secnon 275 of ihe principal Act, the following
sub-sccuien shall be inserted, namely -~

“(IA). Notwithstanding anvihing contained in this Act or the rules
made thereunder, the cnsting sed recording of voles by voling machines
may be adopted in such manncer as may be prescribed, in such
municipaily o municipalifies as vhe State Election Commission may,
having regard (o the cireumsiances of cach case, specily.

Explanation.—Ior ihe purposc o this sub-seetion “voting machine” means
any machine or apparalus whether operated electronicatly or olherwise uscd for
casling or recording of votes and any referernce w a babiot box or ballot paper in
this Actor the rules made thereunder shall, sovo ne alherwise provided, be construed
as including a reference w such voling mecaive wherever such veling maching is
used at any clecdon.'.

M.S.SULLAR,

Secrctury to Government, Haryana,

Legislaiive Department.
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The 11th Oaeber, 2006

No. Les. 30/2006.—

of Hlaryana received the assent of the Governor of Haryana on the 3rd Qclober,

006, and is hereby pubbshed lor general informetion o -

LARYANA ACT NGO 26 OQF 2006

THE HARYANA MUNICIPAL (SECOND AMENDMIINT)
ACT, 2006

AN
ACT

Ferifier o amend e flarvanee Manegpal Act §975

Be il enacted by the Legislature of the State of Haryana in the Fifty-
sevemh Yeur of the Repubite of Indin as Tollowsy —

1

This Actinay be called the aryana Municipal (Sccond Amendmend)
A, 006G,

]

Alter cluuse (14) of section 2 of the Tarvana Mumeipal Act 1973

derernafter callee the principal Acty, the following classe shal e nserted,
smrelys -

HEAY CRember™ means a member of the municrs ay daly elecled
ar nomiued by the State Government;'.
3. Tnsub-section (1) of section 13A of the srincipal Avl~
(iy i clange (B), tor stpn™ the sion™” shall be substiuted;
i1} Clause (¢ und.prrwim therenmder st be onatred and

shall be deemied (0 have been omured witli etlect {rom

st Jonuary, 2005, except in situations where the re-electiong
adter yemoval have been hedd.

4o In secion 13D of the principal Act, after the waonds “The provisions
Asections™, the

1R

fctives, letter and sizn TIOALT shalt be inserted

The following Act of the Legisiouie of the Stue

shaet titde,

Amendment of
seetion 2 ool
Haryana Act T
ol 1072

Amendment of
seetion 12A ol
Haryana Act 24
ol 1973,

Amendment of
swenon P30 of
MHaryana Act 24
ol 1073




!t Hally

ANA GOVT. GaZ cBEXNTRAL, OC1 T, 2000 lq '
CARVRL 1 s SAakay

ﬂqe‘){m !)"fv S0 Adr seeton 3D Gl the pomapal At the oliowing section shall be

[%ggg%éﬂ pseried, el

M 1_3‘-“'-‘,']’; ' CUARL Accoum of clection expensey and masonum thercol.—
! iy Every eandidate o an elechion shiadls erther himself or by
; his cfecuon agent, keep a sepmirate and correct account ol all
expenditure in connection with ihe clection incurred or
3

i
h
K

Sy rt et i, T

.

o T

authorized by him or by bis clection agent from the dae of
fiting ol nomimatian papers to the date of declaration uf the

result thereof, both dates inclusive,
(2) The account shall contair such paorticulars, as may - he
notified by the Stale Election Commission in this behalf,

{3y The total of the sai. sxpenditure shadl not exceed such
amount a5 may be notificd by the State Clection Cammission

from ume 1o 1ime.",

MoS SULLAR,
Secrerary o Government, Harvana,

Lemsiative Department,

FITA LR —=H G P Chil

T
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PART - 1
HARYANA QOVERNMENT
LEGISLATIVE DEPARTMENRNT

Motitication
The 1ith April, 2007

No. Leg. 13/2007 .~The following Act of the Legislatuee of the Staie of
HMaryana received the assent of the Governor of Haryana on the 7t April, 2007,
and 18 hereby published Tor general information :—

HHARYANA ACT NQ. 12 OF 2607
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2677
AN
Acr

fierther to amend the Haryuna Municipal Act, 1973

Be it enacted by the Legistature of the State of Haryana in the Fifiy-eighth
Y ear of the Republic of India as follows:-—

1. Tiis Act may be called the Haryana Municipal {Amendnient)
Act. 2007,

2. ln proviso o section 81 of the Haryana Muricipal Act, 1973, for the
waords “tive years”, the words “ten years” shall be substituted.

| ‘ M. S. SULLAR,
: Secrelary to Government, Haryana,
Legislalive Depanment.

Shorl 1igle.

Amcndment of
stetion 8 of
Haryana Avi 24
ol 1973,

R LT

‘.'_\
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Short title and

commencement.

Amendment of
section 2 of
Haryana Act 24
of 1973.

Amendment of
section 69 of
Haryana Act 24
of 1973.

252 HARYANA GOVT. GAZ. (EXTRA.), OCT. I, 2012
(ASVN. 9, 1934 SAKA)

PART 1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 1st October, 2012

No. Leg.27/2012.—The following Act of the Legislature of the State of
Haryana received the assent of the-Governor of Haryana on the 26th September,
2012, and is hereby published for general information:— :

HARYANA ACT NO. 22 OF 2012
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2012

AN
Act

further to amend the Haryana Municipal Act, 1973.

Be it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows:—

1. (1) This Act may be called the Haryana Municipal (Amendment)
Act, 2012,

(2) 1t shall be deemed to have come into force with effect from
Ist April, 2010.

2.  Inthe Haryana Municipal Act, 1973 (hereinafter called the principal
Act), clause (1) of section 2 shall be omitted.

3. Inthe principal Act, for clause (a) of section 69, the following clause
shall be substituted, namely:—

“(a) a property tax payable by the owner of building or land at the
rates notified by the Government, from time to time depending
upon the area in which the building or land is situated, its
location, purpose for which it is used, its capacity for profitable
use, quality of construction and other relevant factors;”.
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4.

In the principal Act, clause (viiie) of sub-section (1) of section 70

shall be omitted.

S.

In the principal Act, after section 75, under the heading “Procedure

for assessing immovable property”, the following sections shall be inserted,

namely:—

6.

“7TSA. Self assessment of tax.—Notwithstanding anything
contained in this Act, every person liable to pay the property tax
shall himself calculate the tax of the building or land according to
the procedure notified in this regard, of which he is the owner, at the
rates notified under clause (a) of section 69.

75B. Deposit of property tax.—(1) On the basis of assessment
made as per section 75A, the owner shall deposit the amount of
property tax in the specified head of the municipality as per the
prescribed procedure on or before the date fixed by the authority and
furnish a return in the prescribed form. The variation upto ten
percent on either side in the assessment made under section 75A
shall be ignored. In cases where the variation is more than ten percent,
the owner of land or building, as the case may be, shall be liable to
pay penalty equal to the amount of tax evaded subject to a minimum
of rupees one hundred.

(2)  Where any property tax has not been paid by the owner
within the prescribed time, the authority shall serve notice on the
person chargeable with the property tax, which has not been paid,
requiring him to show cause why he should not pay the amount
specified in the notice and the authority shall pass an appropriate
order in this regard after giving an opportunity of hearing.

Explanation.—For the purposes of this section, the authority
means the Executive Officer in case of Municipal Council and
Secretary in case of Municipal Committee or any other officer
authorized by the Deputy Commissioner.

75C. Penalties.—In case of non-payment of property tax, the
competent authority may impose a penalty equal to the amount of
the tax assessed, subject to a minimum of rupees one hundred and in
case of late payment, interest at the rate of one and a half per centum
per month from the date of default shall also be charged.”.

For section 76 of the principal Act, the following section shall be

substituted, namely:—

“76. Property list.—Save as otherwise provided in this Act,
each committee shall cause a property list of all lands and buildings

Amendment of
section 70 of
Haryana Act 24
of 1973.

Insertion of
sections 75A,
75B and 75C of
Haryana Act 24
of 1973.

Substitution of
section 76 of
Haryana Act 24
of 1973.



Omission of
sections 77, 78
and 79 of
Haryana Act 24
of 1973.

Substitution of
section 80 of
Haryana Act 24
of 1973.

Substitution of
section 81 of
Haryana Act 24
of 1973.

Substitution of

section 81B of

Haryana Act 24
of 1973.
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7.
8.
substituted,
9.
substituted,
10.

substituted,

in the municipal area to be prepared in such form and manner and
containing, such partlculars with respcct to each land and building,
as may be prescribed.’

In the principal Act, sections 77, 78 and 79 shall be omitted.

In the principal Act, for section 80, the following section shall be
namely:—

“80. Amendment of property list.—(1) The authority may, at
any time, amend the property list by inserting the name of any person
whose name ought to have been or ought to be inserted, or by inserting
any property which ought to have been or ought to be inserted, or by
altering the details of any property which has been erroneously valued
or assessed through fraud, accident or mistake, whether on the part of
the authority or of the assessee, or in the case of a tax payable by the
owner or the occupier by a change in the tenancy, after giving notice
to any person affected by the amendment, of a time, not less than one
month from the date of service, at which the amendment is to be
made.

Explanation.—For the purposes of this sub-section, the
authority means the Executive Officer in case of Municipal Council
and Secretary in case of Municipal Committee or any other officer
authorized by the Deputy Commissioner.

(2) Any person interested in any such amendment, may tender
his objection to the committee before the time fixed in the notice in
writing or orally at that time and shall be allowed an opportunity of
being heard in support of the same in person or by authorized agent,
as he may think fit.”.

In the principal Act, for section 81, the following section shall be
namely:—

“81. New property list.—It shall be at the discretion of the committee
to prepare for the whole or any part of the mumcnpahty a new property
list every year.”

For section 81B of the principal Act, the following scction shall be
namely:—

“81B. Apportionment of liability of taxes on building or land
when premises assessed are let or sub-let.— If any building or land
assessed to tax specified in clause (a) of section 69 is let or sub-let
and amount of rent payable in respect thereof is less than the property
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tax, then the tenant shall be liable to pay the difference between the
amount of the said property tax and the rent paid by him.™.

11. In the principal Act, section 85 shall be omitted.

12. In the principal Act, in proviso to section 93, for the words “‘one per
centum”, the words “‘one and a half per centum” shall be substituted.

13. Notwithstanding anything contrary contained in any judgment,
decree or order of any court or other authority to the contrary and notwithstanding
that procedure {aid down under section 72 of the principal Act has not been
followed, the directions issued vide Haryana Government, Urban Development
Department (Committees), Notification No0.9/32/2001-5CI, dated the
13th December, 2001 as amended from time to time and Haryana Government,
Urban Local Bodies Department (Committees). Notification No. S.0.47/H.A .24/
1973/S.84/2012, dated the 21st June, 2012 with regard to imposition of property
tax, in exercise of the powers conferred by clause (a) of section 69 read with
sub-section (1) of section 84 of the prinéipal Act, shall be deemed to have been
validly issued after following procedure in accordance with the provisions of the
principal Act and accordingly,—

(i) all acts, proceedings or things done or actions taken or which may
have been done or taken by the committee and by the Government
under the above mentioned notifications with regard to imposition
and collection of property tax, be deemed to be, and to have always
been done and taken in accordance with law and shall not be called
in question before any court of law on this ground;

(ii) no suit or other proceedings shall be maintained or continued in any
court or before any authority in relation to imposition of property
tax, so imposed under the above mentioned notifications; and

(iii) no court or authority shall enforce a decree or order directing the
cancellation of imposition of property tax due to not following the
procedure as laid down under section 72 of the Act.

MANIJIT SINGH,
Secretary to Government, Haryana,
Law and Legislative Department.

50380—L.R.—H.G.P., Chd.

Omission of
section 85 of
Haryana Act 24
of 1973.

Amendment of
section 93 of
Haryana Act 24
of 1973

Validation.
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 26th September, 2013

No. Leg.14/2013.—The following Act of the Legislature of the
State of Haryana received the assent of the Governor of Haryana on the
25th September, 2013. and is hereby published for general information:—

(HARYANA ACT NO. 11 OF 2013)
The Haryana Municipal {Amendment) Act, 2013.
AN
ACT
further to amend the Haryana Municipal Act, 1994.

Be it enacted by the Legislature of State of Haryana in the Sixty-fourth
Year of the Republic of India as follows:—

1. This Act may be called the Haryana Municipal (Amendment) Act,
2013.

2. After clause (19A) of section 2 of the Haryana Municipal Act, 1973
(hereinafter called the principal Act), the following clause shall be inserted;,
namely:—

“(19AA) “premises” means any land or building or part of a building

and includes—

(a) the garden, ground and out-houses, if any, appertaining
to a building or part of a building; and

any fittings affixed to a building or part of a building
for the more beneficial enjoyment thereof;’.

3.  Afterclause (f) of sub-section (1) of section 61 of the principal Act, the
following clause shall be inserted, namely:— ;

“(fa) all the properties, funds and dues alongwith all the legal liabilities
of the trust dissolved under sub-section (1) of section 105, vested
in the State Government under clause (b) of sub-section (2) and
transferred to the municipality under the proviso to clause (d) of
sub-section (2) of section 105 of the Haryana Town Improvement
Act, 2008 (36 of 2008);”.

4. After section 208 of the principal Act, the following section shall be
insered, namely:—

(b)

“208A. Power to seal premises.—(1) The Executive Officer or the
Secretary of the municipal council or the committee, as the case may be, at any
time. before or after making an order under section 208, may order to seal the premises.

3

Short title.

Amendment of
section 2 of
Haryana Act 24
of 1973.

Amendment of
section 61 of
Haryana Act 24
of 1973.

Insertion of
section 208A in
Haryana Act 24
of 1973.



Amendment of
section 214 of

Haryana Act 24
of 1973.
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(2) Where any premises has been sealed. the Executive Officer or the
Secretary of the municipal council or the committee. as the case may be, may order
such seal to be removed for the purpose of—

(a) allowing an opportunity to the owner to bring it in
conformity with the sanctioned building plan as per the
provisions of this Act, rules or bye-laws framed thereunder
within a period, which shall not exceed three months; or

(b) allowing the functionaries of the municipality to bring it in
conformity with the sanctioned building plan as per the
provisions of this Act, rules or bye-laws framed thereunder
at the cost of the owner; or

(c) demolition, at the cost of the owner.

(3) Where any order to seal the premises has been passed under sub-
section (1), the owner may file an appeal before the Deputy Commissioner
concerned within a period of seven days of passing of such order. The Deputy
Commissioner may either reject the appeal or stay the order to allow the owner to
bring the premises in accordance with the sanctioned building plan as per the
provisions of this Act, rules or the bye-laws framed thereunder, with such conditions
including furnishing of a bank guarantee of an amount, as deemed fit. On failure of

 the owner to adhere to the conditions of the order, bank guarantee shall be revoked

and the premises shall be liable for demolition, at the cost of the owner. Such cost
shall be paid by the owner within a period of one month from the date of demolition
of the said premises.

(4) In the event of non-payment of the cost by the owner as per sub-
section (3), the same shall be recoverable as arrears of land revenue.

(5) No person shall remove such seal except—

(a) under an order made by the Executive Officer or the Secretary
of the municipal council or the committee, as the case may
be, under sub-section (2); or

(b) under an order of the appellate authority.”.

5. For the existing second proviso to section 214 of the principal Act, the
following proviso shall be substituted, namely:—

“Provided that a breach or an abetment of a breach under clause (xxx)
of section 200, shall be punishable with a fine which shall not be less than one lac
rupees and more than two lac rupe€s, and in the case of a continuing breach, with
a further fine of two thousand rupees for every day during which the breach
continues.”.

RAJ RAHUL GARG,
Secretary to Government, Haryana,
Law and Legislative Department.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 17th April, 2017

No. Leg.13/2017.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 21st March, 2017 and is hereby published for general
information:-

HARYANA ACT NO. 13 OF 2017
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2017
AN
ACT
further to amend the Haryana Municipal Act, 1973.

Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the
Republic of India as follows :—

1. This Act may be called the Haryana Municipal (Amendment) Act, 2017. Short title.

2. After section 3A of the Haryana Municipal Act, 1973 (hereinafter called the principal Insertion of

Act), the following section shall be inserted, namely:— section 3B in
Haryana Act 24

“3B. Delegation of functions of State Election Commission.- The functions of of1973.
the State Election Commission under the Constitution, this Act or the rules made
thereunder may, subject to such general or special directions, if any, issued by the State
Election Commissioner in this behalf, be performed by an officer authorized by the State
Election Commissioner.”.

3. In section 13D of the principal Act, the figure, letter and sign “10A,” shall be omitted. ~Amendment of
section 13D of

Haryana Act 24
of 1973.

4. After section 13E of the principal Act, the following sections shall be inserted, namely:—  Insertion of
sections 13F, 13G
“13F. Disqualification for failure to lodge account of election expenses.— If the ,nq13Hin

State Election Commission is satisfied that a person has failed to lodge an account of Haryana Act24
election expenses within the time and manner, as prescribed by the State Election of 1973.
Commission and has no reason or justification thereof, the State Election Commission

shall, by order published in the Official Gazette, declare him to be disqualified for

contesting an election for a period of five years from the date of the order under this Act.

13G. Removal or reduction of period of disqualification— The State Election
Commission may, for reasons to be recorded in writing, remove or reduce the period of
disqualification under section 13F.

13H. Lodging of account with the Deputy Commissioner.—Every contesting
candidate or his election agent shall, lodge account of election expenditure within thirty
days from the date of declaration of election result with the Deputy Commissioner or an
officer authorized by the State Election Commission.”.

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

55215—L.R.—H.G.P., Chd.
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 23rd November, 2017

No. Leg. 35/2017.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 8th November, 2017 and is hereby published for
general information:—

HARYANA ACT NO. 32 OF 2017
THE HARYANA MUNICIPAL (SECOND AMENDMENT) ACT, 2017
AN
ACT
further to amend the Haryana Municipal Act, 1973.

Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Municipal (Second Amendment) Act, 2017.

2. For clause (viii) of sub-section (1) of section 70 of the Haryana Municipal Act, 1973,
the following clause shall be substituted, namely:-

“(viii) a tax on the consumption of electricity at the rate of two percent of the electricity
bill consumed by any person within the limits of the municipality;”.

3. In sub-section (1) of section 203 of the principal Act,-

[132]

1) in clause (i), for the sign “.” existing at the end, the sign “:” shall be substituted; and
(il))  after clause (i), the following proviso shall be inserted, namely:-

“Provided that where an individual or a company applies for preparation/
approval of town planning scheme over its own land, then the un-built area shall not
be declared. The committee shall pass a resolution for approval of town planning
scheme within sixty days from the date such proposal is put up for its consideration
for the first time, otherwise the Deputy Commissioner shall forward the proposal of
the town planning scheme directly to the State Government.”.

BHUPINDER NATH,
Additional Legal Remembrancer &
Special Secretary to Government Haryana,
Law and Legislative Department.

55804—L.R.—H.G.P., Chd.

Short title.

Amendment of
section 70 of
Haryana Act 24
of 1973.

Amendment of
section 203 of
Haryana Act 24
of 1973.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification

The 19th April, 2018

No. Leg. 20/2018.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 3rd April, 2018 and is hereby published for general

information:-

HARYANA ACT NO. 17 OF 2018

THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2018
AN
ACT

further to amend the Haryana Municipal Act, 1973.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the

Republic of India as follows:-
1. This Act may be called the Haryana Municipal (Amendment) Act, 2018.

2. After section 7 of the Haryana Municipal Act, 1973 (hereinafter called the principal Act),
the following section shall be inserted, namely:-

“7A. Time limit for delimitation and reservation of wards.- The work relating to
the delimitation and reservation of wards of the municipal committee shall be completed
six months before the completion of the tenure of municipal committee, failing which the
State Election Commission shall go ahead with the process of preparation of electoral rolls
and conduct of elections on the basis of existing delimitation and reservation of wards. .

3. In sub-section (1) of section 13A of the principal Act,-

[T

) in clause (i), for the sign “.” existing at the end, the sign and word “; or” shall be
substituted; and

(ii)  after clause (i), the following clause shall be added at the end, namely:-

“G)  if he makes expenditure beyond the prescribed limit on his election or fails
to submit his election expenditure statement.”.

4. In section 13H of the principal Act, the following words, figure and signs shall be added
at the end, namely:-

“The Deputy Commissioner or such officer shall, send a list of those candidates
who contested but fail to lodge the account of election expenditure or made expenditure
beyond the limit prescribed by the State Election Commission immediately after the
completion of a period of thirty days from the declaration of election result. The State
Election Commission shall accordingly pass an order of their disqualification under
section 13F.”.

5. After section 13H of the principal Act, the following sections shall be inserted, namely:-

“I131. Removal of an elected member having any disqualification at time of
election.- The State Election Commission may, after such enquiry, as it may deem fit and
after giving an opportunity of being heard, by order, remove a member, if he was having
any disqualification mentioned in section 13A or rules framed under this Act at the time of
his election. The office of the member so disqualified shall become vacant immediately.

Short title.

Insertion of
section 7A in
Haryana Act 24
of 1973.

Amendment of
section 13A of

Haryana Act 24
of 1973.

Amendment of
section 13H of
Haryana Act 24 of
1973.

Insertion of
sections 131, 13J
and 13K in
Haryana Act 24
of 1973.
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13J. Removal of an elected member who fails to lodge election expenditure
statement.— If an elected member fails to follow the provisions of sections 13F or 13H, he
shall be removed by the State Election Commission after giving him an opportunity of
being heard. The office of the member so disqualified shall become vacant immediately.

13K. Review.— A member so disqualified under section 131 or 13J may file an
application for review of order before the State Election Commission within a period of
forty-five days from the receipt of the order. The order passed by the State Election
Commission under this section shall be final and no civil court shall have jurisdiction to
entertain a petition against such order.”.

Amendment of 6. In clause (f) of sub-section (1) of section 14 of the principal Act, the signs and words “, or
section 14 of if it appears that he was, at the time of his election or nomination subject to any such
Haryana Act 24 . . © .
of 1973. disqualification” shall be omitted.

KULDIP JAIN,

Secretary to Government Haryana,
Law and Legislative Department.

56208—L.R.—H.G.P., Chd.
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PART 1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 23rd January, 2019

No. Leg. 5/2019.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16th January, 2019 and is hereby published for general
information:-

HARYANA ACT NO. 5 OF 2019
THE HARYANA MUNICIPAL (SECOND AMENDMENT) ACT, 2018
AN
ACT
further to amend the Haryana Municipal Act, 1973.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Municipal (Second Amendment) Act, 2018.

2. In sub-section (1) of section 2A of the Haryana Municipal Act, 1973,-
(1) in clause (i), after the words “area with”, the word “existing” shall be inserted;
(i)  in clause (ii), after the words “area with”, the word “existing” shall be inserted;

(iii)  in clause (iii), after the words “area with”, the word “existing” shall be inserted;
and
(iv)  the existing Explanation shall be re-numbered as Explanation 1 and after the
Explanation 1 so re-numbered, the following Explanation shall be inserted,
namely:-
‘Explanation 2.- “existing population” means the population projected for the year
in which the constitution of the municipality is being considered
as per the following formula, namely:-

EP =P X (1+AGR/100)" ; where-

(1) EP -  refers to existing population;
(i) P- refers to the population defined in clause (45) of
section 2;

(iii)  AGR - refers to the annual growth rate in percent obtained
from the last decennial census;

(iv) n- refers to the number of years from the
last decennial census year to the year in which
the constitution of the municipality is being
considered.’.

MEENAKSHI I. MEHTA,
Secretary to Government Haryana,
Law and Legislative Department.

8532—L.R—H.G.P., Pkl.

Short title.

Amendment of
section 2A of
Haryana Act 24 of
1973.
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PART I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 18th July, 2019

No. Leg.27/2019.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 19th June, 2019 and is hereby published for general
information:-

HARYANA ACT NO. 26 OF 2019
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2019
AN
ACT
further to amend the Haryana Municipal Act, 1973.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Municipal (Amendment) Act, 2019. Short title.

2. In section 13 of the Haryana Municipal Act, 1973 (hereinafter called the principal Act), Amendment of

after the words “Official Gazette”, the words “by the State Government” shall be inserted. Section 13 of
Haryana Act 24
of 1973.

3. After section 18 of the principal Act, the following section shall be inserted, namely— Insertion of

section 18A in
“I18A. Time line for election of President and Vice-President.- (1) Unless the State  Haryana Act 24

Government otherwise directs, the Deputy Commissioner or any gazetted officer of1973.
appointed by him in this behalf shall, within thirty days of the publication of the
notification of the names of the members elected to a committee, convene the first meeting

of the newly constituted committee at forty-eight hours’ notice to be delivered at their
ordinary place of residence to administer an oath of allegiance under section 24. The

notice shall clearly state that the oath of allegiance shall be administered to the members

present.

(2)  The Deputy Commissioner or any gazetted officer appointed by him in this
behalf shall, within a period of thirty days of the meetings referred to in sub-section (1),
convene a meeting of the members at forty-eight hours’ notice to be delivered at their
ordinary place of residence. The notice shall clearly state that the oath of allegiance shall
be administered to the left over members and that the election of the President and
Vice-President shall be held in the meeting. The convener shall firstly administer the oath
of allegiance to the left over members and thereafter shall preside over the meeting of the
election of the President and Vice-President.

(3)  If the members fail to elect the President and Vice-President in the meeting
convened under sub-section (2), the Deputy Commissioner or any gazetted officer
appointed by him in this behalf shall, within a period of thirty days of the meeting referred
to in sub-section (2), convene meeting of the members for the election of the President and
Vice-President as per the procedure mentioned above until the President and
Vice-President are elected.

(4) If the members fail to elect the President and Vice-President in the
meetings convened under sub-sections (2) or (3) till the expiry of five months from the
date of notification of elected members by the State Election Commission, the
Deputy Commissioner or any gazetted officer appointed by him in this behalf shall,
convene a meeting of the members for the election of the President and Vice-President at
forty-eight hours’ notice to be delivered at their ordinary place of residence. The notice
shall clearly state that if the members fail to elect the President and Vice-President in the
meeting, the committee shall be deemed to have been dissolved without any further notice
or order.
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(5)  Notwithstanding anything contrary to this Act, if the members fail to elect the
President and Vice-President in the meetings convened after following the procedure
provided under aforesaid provisions till the expiry of six months from the date of
notification of the elected members, the committee shall be deemed to be dissolved with
immediate effect without following any procedure provided under the Act or rules made
thereunder:

Provided that such meetings shall be deemed to be validly convened meetings of the
committee.

(6)  Notwithstanding anything contained in any bye-laws made under section 31,
the administration of the oath of allegiance and the election of the President and
Vice-President shall be recorded as part of the proceedings in the minutes of the meetings.”.

MEENAKSHI I. MEHTA,
SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

57205—L.R.—H.G.P., Chd.



Hargana Gouernment Guazette

EXTRAORDINARY

Published by Authority
© Govt. of Haryana

No. 150-2019/Ext.] CHANDIGARH, WEDNESDAY, SEPTEMBER 4, 2019
(BHADRA 13, 1941 SAKA)

LEGISLATIVE SUPPLEMENT

CONTENTS PAGES
PART -1 ACTS
1. THE HARYANA MUNICIPAL (SECOND AMENDMENT) ACT, 2019 233-237
(HARYANA ACT NO. 33 OF 2019).
2. THE HARYANA MUNICIPAL CORPORATION (SECOND AMENDMENT) 239

ACT, 2019 (HARYANA ACT 34 OF 2019).

PART -1 ORDINANCES
NIL
PART -1II DELEGATED LEGISLATION
NIL
PART -1V CORRECTION SLIPS, REPUBLICATIONS AND REPLACEMENTS

NIL

(Ixxxiii)



HARYANA GOVT. GAZ. (EXTRA.), SEPT. 4,2019 (BHDR. 13, 1941 SAKA)

233

PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 4th September, 2019

No. Leg. 34/2019.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 30th August, 2019 and is hereby published for general

information :—

HARYANA ACT NO. 33 OF 2019

THE HARYANA MUNICIPAL (SECOND AMENDMENT) ACT, 2019
AN
ACT

further to amend the Haryana Municipal Act, 1973.
Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the

Republic of India as follows:—

1.
2.

This Act may be called the Haryana Municipal (Second Amendment) Act, 2019.

In section 9 of the Haryana Municipal Act, 1973 (hereinafter called the principal Act),—
1) for sub-sections (1) and (2), the following sub—sections shall be substituted,
namely:—
“(1) The municipalities constituted under section 2A shall consist of the
president, vice—president and such number of elected members, not less than
eleven, as may be prescribed.

(2) Save as provided in sub-section (3), all the seats in the municipality
including the president shall be filled in by persons chosen by direct election from
the territorial constituencies in the municipal area and for this purpose each
municipal area shall, by a notification issued in this behalf, be divided into
territorial constituencies to be known as wards.”;

(ii))  for the first proviso to clause (iii) of sub-section (3), the following proviso shall be
substituted, namely:—

“Provided that the persons referred to in clause (i) above shall not have any
right to vote in the meetings of the municipalities and the persons referred to in
clauses (ii) and (iii) above shall not have any right to vote for the No Confidence
Motion and to contest Or vote for the election of vice-president.”.

In section 11 of the principal Act,—

@) for the existing marginal heading, the following marginal heading shall be
substituted, namely:—

“Term of office of president and members.” ;

(il))  in sub-section (1), for the words “elected members”, the words “elected president
and members” shall be substituted;
(iii)  for sub—section (4), the following sub-section shall be substituted, namely:—

“(4) When as a result of an enquiry held under Chapter XIV, an order
declaring the election of the president or any member void has been made, such
president or member shall forthwith cease to be the president or member of the
committee.”.

For section 13 of the principal Act, the following section shall be substituted, namely:—

“13. Resignation of president or member of Committee.— If the president or a
member of a committee wishes to resign his office, he shall submit an application in
writing to the Deputy Commissioner. If such resignation is accepted, it shall be notified in
the Official Gazette by the State Election Commission, Haryana, on a date not less than
fifteen days and not more than sixty days after the receipt of the said application by the
Deputy Commissioner whereupon the president or member shall be deemed to have
vacated his seat:

Short title.

Amendment of
section 9 of

Haryana Act 24 of

1973.

Amendment of
section 11 of
Haryana Act 24
of 1973.

Amendment of
section 13 of
Haryana Act 24
of 1973.
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Amendment of
section 13A of
Haryana Act 24 of
1973.

Amendment of
section 13B of

Haryana Act 24
of 1973.

Amendment of
section 131 of
Haryana Act 24
of 1973.

Amendment of
section 13J of
Haryana Act 24
of 1973.

Amendment of
section 13K of
Haryana Act 24
of 1973.

Amendment of
section 14 of
Haryana Act 24
of 1973.

9.

Provided that if the president or a member who has submitted an application to
resignd wishes to withdraw his resignation, he may apply to the Deputy Commissioner
within fifteen days of the receipt by the Deputy Commissioner of his application to resign,
and the application to resign shall then be deemed to have been withdrawn.”.

In section 13A of the principal Act,—

(1) for the existing marginal heading, the following marginal heading shall be
substituted, namely:—

“Disqualifications for president and members.”;

(1)  in sub-section (1), for the words “being a member”, the words “being the president
or a member” shall be substituted;

(iii)  in the second proviso to clause (h) of sub-section (1), for the words “qualification
shall be 5th pass”, the words “qualification for members excluding the president
shall be 5th pass” shall be substituted;

(iv)  in sub-section (2), for the words “whether a member”, the words “whether the
president or a member” shall be substituted.

In section 13B of the principal Act,—

(1) in sub-section (1), for the words “elected members”, the words “elected president
or member” shall be substituted;

(1)  in sub-section (2), for the words “elected member” occurring twice, the words
“elected president or member” shall be substituted.

For section 131 of the principal Act, the following section shall be substituted, namely:—

“131. Removal of an elected president and member having any disqualification at
the time of election.— The State Election Commission may, after such enquiry, as it may
deem fit and after giving an opportunity of being heard, by an order, remove the president
or a member, if he was having any disqualification mentioned in section 13A or rules
framed under this Act at the time of his election. The office of the president or member so
disqualified shall become vacant immediately.”.

For section 13J of the principal Act, the following section shall be substituted, namely:—

“13J. Removal of an elected president and member who fails to lodge election
expenditure statement.- If an elected president or member fails to follow the provisions of
sections 13F or 13H, he shall be removed by the State Election Commission after giving
him an opportunity of being heard. The office of the president or member so disqualified
shall become vacant immediately.”.

In section 13K of the principal Act, for the words “A member”, the words “the president

or a member” shall be substituted.

10.

In section 14 of the principal Act,—

(1) for the existing marginal heading, the following marginal heading shall be
substituted, namely:—

“Powers of State Government as to removal of president and members.”;
(i)  in sub-section (1),—

(a) for the words “remove any member”, the words “remove the president or
any member” shall be substituted;

(b)  in clause (b), for the words “be a member”, the words “be the president or a
member” shall be substituted;

(c) in clause (e), for the words “as a member”, the words “as the president or a
member” shall be substituted;
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11.

12.
words

13.

14.

(d)  for the existing proviso, the following proviso shall be substituted, namely:—

“Provided that no removal of the president or a member shall be
notified unless the matter has been enquired into by an officer, not below
the rank of an Extra Assistant Commissioner, appointed by the State
Government and the president or member concerned has been given a
reasonable opportunity of being heard or there is a finding by the competent

court in this regard.”.

In section 14A of the principal Act,—

@) for the existing marginal heading, the following marginal heading shall be

substituted, namely:—
“Suspension of president and members.”;

(i)  in sub-section (1), for the words “suspend any member”, the words “suspend the
president or any member” shall be substituted;

(i)  in sub-section (2), for the words “Any member”, the words “The president or any
member” shall be substituted;

(iv)  in proviso to clause (ii) of sub-section (2), for the words “a member”, the words

“the president or a member” shall be substituted.

In sub-section (1) of section 15 of the principal Act, for the words “any member”, the
‘the president or any member” shall be substituted.

13

For section 18 of the principal Act, the following section shall be substituted, namely:—
“18. Election of vice-president.- (1) Every Municipal Committee or Municipal

Council shall, from time to time, elect one of its elected members to be the vice-president:
Provided that if the office of the vice-president is vacated during his tenure on

account of death, resignation or no confidence motion, a fresh election for the remainder
of the period shall be held.

(2)  The term of office of the vice-president shall be for a period of five years or
for the residue period of his office as a member, whichever is less.”.

For section 18A of the principal Act, the following section shall be substituted, namely:—

“18A. Time line for oath of allegiance and election of vice-president.— (1) Unless
the State Government otherwise directs, the Deputy Commissioner or any gazetted officer
appointed by him in this behalf shall, within thirty days of the publication of the
notification of the names of the president and the members elected to a committee,
convene the first meeting of the newly constituted committee at forty-eight hours notice to
be delivered at their ordinary place of residence to administer an oath of allegiance under
section 24. The notice shall clearly state that the oath of allegiance shall be administered
to the president and members present.

(2)  The Deputy Commissioner or any gazetted officer appointed by him in this
behalf shall, within a period of thirty days of the meetings referred to in sub-section (1),
convene a meeting of the president and members at forty-eight hours notice to be
delivered at their ordinary place of residence. The notice shall clearly state that the oath of
allegiance shall be administered to the left over members and that the election of the
vice-president shall be held in the meeting. The convener shall firstly administer the oath
of allegiance to the left over members and thereafter shall preside over the meeting of the
election of the vice-president.

(3)  If the president and members fail to elect the vice-president in the meeting
convened under sub-section (2), the Deputy Commissioner or any gazetted officer
appointed by him in this behalf shall, within a period of thirty days of the meeting referred
to in sub-section (2), convene meeting of the president and members for the election of the
vice-president as per the procedure mentioned above until the vice-president are elected.

(4)  If the president and members fail to elect the vice-president in the meetings
convened under sub-sections (2) or (3) till the expiry of five months from the date of
notification of the elected president and members by the State Election Commission,
the Deputy Commissioner or any gazetted officer appointed by him in this behalf shall,

Amendment of
section 14A of

Haryana Act 24
of 1973.

Amendment of
section 15 of
Haryana Act 24
of 1973.

Amendment of
section 18 of
Haryana Act 24
of 1973.

Amendment of
section 18A of
Haryana Act 24
of 1973.
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Amendment of
section 20 of

Haryana Act 24 of

1973.

Amendment of
section 21 of

Haryana Act 24 of

1973.

Amendment of
section 22 of
Haryana Act 24
of 1973.

Amendment of
section 22A of

Haryana Act 24
of 1973.

15.

16.

17.

18.

convene a meeting of the president and members for the election of the vice-president at
forty-eight hours notice to be delivered at their ordinary place of residence. The notice
shall clearly state that if the members fail to elect the vice-president in the meeting, the
committee shall be deemed to have been dissolved without any further notice or order.

(5)  Notwithstanding anything contrary to this Act, if the president and members
fail to elect the vice-president in the meetings convened after following the procedure
provided under aforesaid provisions till the expiry of six months from the date of
notification of the elected president and members, the committee shall be deemed to be
dissolved with immediate effect without following any procedure provided under the Act
or rules made thereunder:

Provided that such meeting shall be deemed to be validly convened meetings
of the commiittee.

(6)  Notwithstanding anything contained in any bye—laws made under section 31,
the administration of the oath of allegiance and the election of the vice-president shall be
recorded as part of the proceedings in the minutes of the meetings.”.

In section 20 of the principal Act, —
(1) in the marginal heading, the words “president or” shall be omitted;

(il)  in sub-section (1), the words “president or” shall be omitted.

In section 21 of the principal Act, —

(1) in the marginal heading, the words “president or” shall be omitted;

(il)  in sub-section (1), the words “president or” shall be omitted;

(iii)  for sub-section (3), the following sub-section shall be substituted, namely:—

“(3) If the motion is carried with the support of not less than two—thirds of
the elected members of the committee, the vice-president shall be deemed to have
vacated his office.”;

(iv)  for sub-section (4), the following sub-section shall be substituted, namely:—

“(4) If a no confidence motion is passed against the vice-president, the
Sub-Divisional Officer (Civil) of the area in which the municipality is situated or
any other officer not below the rank of Extra Assistant Commissioner authorized
by the Deputy Commissioner shall henceforth exercise the powers and discharge
the functions of the vice-president till the vice-president is elected.”.

For section 22 of the principal Act, the following section shall be substituted, namely:—

“22. Removal of vice-president.— The State Government may, at anytime, by
notification, remove vice-president from his office on the ground of abuse of his power or
of habitual failure to perform his duties:

Provided that no removal of the vice-president shall be notified unless the
matter has been enquired into by an officer, not below the rank of an Extra Assistant
Commissioner appointed by the State Government and the vice-president has been given a
reasonable opportunity of being heard or there is a finding by the competent court in this
regard.”.

For section 22A of the principal Act, the following section shall be substituted, namely:—

“22A. Suspension of vice—president.— (1) The Director may suspend the
vice—president of a committee/council where,—

(a) a case against him in respect of any criminal offence is under investigation,
enquiry or trial, if in the opinion of the Director the charge made or
proceedings taken against him, are likely to embarrass him in the discharge
of his duties or involves moral turpitude or defect of a character;

(b)  a case against him in respect of the grounds of removal mentioned under
section 22 is under enquiry, after giving him a reasonable opportunity of
being heard.
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19.

20.

21.

(2)  The vice-president suspended under sub-section (1) shall not take part in
any act or proceeding of the committee during the period of his suspension and shall hand
over the records, money or any other property of the committee/council in his possession
or under his control to the president or in case the president is also suspended, to such
person as the Director may appoint in this behalf:

Provided that the suspension period of the vice—president shall not exceed
six months from the date of issuance of suspension order except in criminal cases
involving moral turpitude.

(3)  Any person aggrieved by an order passed under sub-section (1) may, within
a period of thirty days from the communication of the order, prefer an appeal to the State
Government.

For section 24 of the principal Act, the following section shall be substituted, namely:—

“24. Notification of elections and nominations.— (1) Every election or nomination
of a member and election of the president of a Municipal Committee or Municipal Council
shall be notified in the Official Gazette and neither the president nor member shall enter
upon his duties until his election or nomination has been so notified and until,
notwithstanding anything contained in the Oaths Act, 1969, elected president or members
has been or made at a meeting of the Municipal Committee or Municipal Council an oath
or affirmation of his allegiance to India and the Constitution of India in the following
form, namely:—

“I having been elected as the president or a member of a
Municipal Committee or Municipal Council of do solemnly swear in the name
of God that I shall bear true faith and allegiance to the Constitution of India as by law
established and that I shall faithfully discharge the duties upon which I am about to
enter.”.

(2)  Every election of the president or a member shall be notified in the Official
Gazette by the State Election Commission not earlier than one week before the expiry of
the duration of the existing municipality:

Provided that notification regarding bye-election result shall be published in
the Official Gazette by the State Election Commission forthwith.

(3)  If any such person omits or refuses to take or make the oath or affirmation
as required by sub-section (1) within three months of the date of notification of his
election, his election shall be deemed to be invalid for any reason which it may consider
sufficient unless the State Government extends the period within which such oath or
affirmation may be taken or made.

(4)  Ifan election is deemed to be invalid under the provisions of sub—section (3),
a fresh election shall be held.”.

In sub-section (1) of section 25 of the principal Act,—
@) for the sign “.” existing at the end, the sign “:” shall be substituted; and
(il))  the following proviso shall be inserted, namely:—
“Provided that in addition to the aforesaid meeting, every committee shall
hold atleast one meeting in every six months of a duration of not less than three
days.”.

After sub-section (6) of section 257 of the principal Act, the following sub-section shall

be added, namely:—

“(7) The State Government shall make rules pertaining to the matters of
elections, in consultation with State Election Commission, under this Act.”.

MEENAKSHI I. MEHTA,
Secretary to Government, Haryana,
Law and Legislative Department.

57339—L.R—H.G.P., Chd.

Amendment of
section 24 of
Haryana Act 24
of 1973.

Amendment of
section 25 of
Haryana Act 24
of 1973.

Amendment of
section 257 of
Haryana Act 24
of 1973.
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 19th September, 2020

No. Leg.28/2020.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16th September, 2020 and is hereby published for
general information:-

HARYANA ACT NO. 18 OF 2020
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2020

AN
ACT
further to amend the Haryana Municipal Act, 1973.
Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Municipal (Amendment) Act, 2020. Short title.

2. In sub-section (1) of section 2A of the Haryana Municipal Act, 1973 (hereinafter called the ~Amendment of

o section 2A of
principal Act), Haryana Act 24

@) in clause (ii), for the sign and word “‘; and”, existing at the end, the sign “:” shall be  of 1973.
substituted; and

(i)  the following proviso shall be inserted, namely:-

“Provided that the municipality existing/established at the headquarter of a
district shall be a Municipal Council irrespective of its population.”.

3. After section 98 of the principal Act, the following section shall be inserted, namely:- lnse_rtiog Soi )
. . . section n
“O8A. Recovery of dues by way of distraint/attachment and sale of properties.-  Haryana Act 24

Notwithstanding any other provision for recovery of any amount on account of arrears of of 1973.
tax or fee or charge or cess payable under this Act or under the rules or bye laws made
thereunder or any other money claimed by the committee, such amount due on account of

tax or fee or charge or cess payable under this Act or under the rules or bye laws made
thereunder or any other money claimed by the committee may be recovered by way of the
following process:

(i) Dby distraint and sale of defaulter’s moveable property;
(i) by the attachment and sale of defaulter’s immovable property.

Explanation.- The fact that any other process provided under this Act for recovery of
any amount on account of arrears of tax or fee or charge or cess payable
under this Act or under the rules or bye laws made thereunder or any
other money claimed by the committee has been initiated shall not be a
bar on initiating the recovery process provided under this section and the
process provided under this section may proceed simultaneously.”.

4, After sub-section (2) of section 279 of the principal Act, the following sub-section shall be ~Amendment of

added and shall be deemed to have been added with effect from the 4% September, 2019, namely:- ;;’;’:;‘::1 ;ng .

“(3) Notwithstanding anything contained in the Haryana Municipal (Second of 1973.
Amendment) Act, 2019, appointment, removal or suspension of person elected as
President of municipality before coming into force of the Haryana Municipal (Second
Amendment) Act, 2019 or filling up of any post/office vacated by such person shall
continue to be governed by the respective provisions of the Haryana Municipal Act, 1973
that existed immediately prior to the coming of the Haryana Municipal (Second
Amendment) Act, 2019 into force.
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Repeal and saving.

All the acts done/proceedings instituted or which might have been instituted or shall be
instituted against any of the person elected as President of municipality prior to coming into
force of the Haryana Municipal (Second Amendment) Act, 2019 shall continue to be governed
by the respective provisions of the Haryana Municipal Act, 1973 that existed immediately prior
to the coming of the Haryana Municipal (Second Amendment) Act, 2019 into force.”.

5. (1) The Haryana Municipal (Amendment) Ordinance, 2020 (Haryana Ordinance No.6
0f 2020), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the said
Ordinance shall be deemed to have been done or taken under this Act.

BIMLESH TANWAR,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

8908—L.R.—H.G.P., Pkl.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 22nd March, 2021

No. Leg.5/2021.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 20th March, 2021 and is hereby published for
general information :—

HARYANA ACT NO. 5 OF 2021
THE HARYANA MUNICIPAL (AMENDMENT) ACT, 2021
AN
Act
further to amend the Haryana Municipal Act, 1973.

Be it enacted by the Legidature of the State of Haryana in the Seventy-second Y ear of the
Republic of India asfollows.—
1. This Act may be called the Haryana Municipal (Amendment) Act, 2021. Short title.
2. Initem (ii) of Explanation 2 to section 2A of the Haryana Municipa Act, 1973 (hereinafter Amendment of
called the principal Act), for the brackets and figure “(45)”, the brackets, figure and alphabet iew?;s/igz 4 of
“(19A)" shall be substituted and shall be deemed to have been substituted with effect from the 1;33’.
23rd January, 2019.
3. After section 60 of the principal Act, the following section shall be inserted, namely:- lsrelzﬁftiog SL _

on n
“60A. Power of municipality to borrow.— (1) The Municipal Council or HaryanaAct 24 of
1973.

Municipal Committee, as the case may be, may in pursuance of any resolution passed by
it, borrow by way of debenture or otherwise on the security of any immovable property
vested in it or property proposed to be acquired by it or of al or any of the taxes, rates,
cesses, fees and charges authorised by or under this Act, from banks or, from other public
financial ingtitutions, as the case may be, any sums of money which may be required,-

(@  for acquiring any land which it has power to acquire; or

(b)  for erecting any building which it has power to erect; or

(c)  for the execution of any permanent work, the provision of any plant,
or the execution of any other thing which it has power to execute,
provide or do, if the cost of carrying out the purpose in question
ought to be spread over aterm of years; or

(d)  to pay off any debt due to the State Government; or

(e) to repay aloan previously raised under this Act or any other Act
previously in force; or

()] for any other purpose for which the Municipal Council or Municipal
Committee, as the case may be, is, by virtue of this Act or any other
law for the time being in force, authorised to borrow:

Provided that—

0) no loan, etc. under this section shall be raised without the
previous sanction of the State Government;

(ii)  the amount of loan, the rate of interest and the terms including
the date of flotation, the time and method of the repayment
and the like shall be subject to the approval of the State
Government.
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(20 When any sum of money has been borrowed under sub-section (1), no
portion of any sum of money borrowed for any of the purposes referred to in clause (c)
of sub-section (1) shall be applied to the payment of salaries and alowances to any
Municipal officer or other Municipal employee other than those exclusively employed in
connection with the carrying out the said purposes.

(3)  The Municipa Council or Municipal Committee, as the case may be, shall
for the purposes of this section, be deemed to be alocal authority for the purpose of the
Local Authorities Loans Act, 1914 (Central Act 9 of 1914).”.

Iegs/fr'tioﬂ of Sectizr;t 4. After section 62 of the principal Act, the following section shall be inserted, namely:-
N Haryana
24 of 1973,y “62A. Disposal of property.— With respect to the disposal of the property

belonging to the Municipal Council or Municipal Committee, as the case may be, the
following provisions shall have effect, namely:-

(@  theauthority as specified by the State Government may ,-

(i) dispose of by sale or otherwise, any movable property belonging to
the Municipal Council or Municipal Committee, as the case may
be, the depreciated value of which does not exceed two lakh rupees
in case of Municipal Council and one lakh rupees in case of
Municipal Committee;

(i) grant a lease not exceeding a period of five years, of any
immovable property belonging to the Municipal Council or
Municipal Committee;

(iii) sal or grant a lease in perpetuity of any immovable property
belonging to the concerned Municipa Council or Municipal
Committee, the prevailing collector rate value of which does not
exceed two lakh rupees in case of Municipal Council and one lakh
rupees in case of Municipal Committee or the annual market rent of
which does not exceed twenty thousand rupees in case of Municipal
Council and ten thousand rupeesin case of Municipal Committee;

(b) incasenot covered by clause (a), the said authority may, with the sanction
of the State Government on recommendation of the Municipal Council or
Municipal Committee, as the case may be, lease, sdll, let out on hire or
otherwise transfer any property movable or immovable belonging to the
Municipal Council or Municipal Committee;

(c)  subject to other provisions of this Act, the consideration for which any
immovable property may be sold, leased or otherwise transferred under the
aforesaid clauses shall not be less than value at which such immovable
property could be sold, leased or otherwise transferred in normal and fair
competition:

Provided that in case of transfer of immovable property to
Government Department by way of sale or lease or otherwise, the property
may be transferred at collector rate, subject to prior approval of the State
Government:

Provided further that in case of transfer of shop or house to
individual, who is in possession of such property for the last twenty years
or more, by way of rent or lease or otherwise, the property may be
transferred at collector rate or any other concessiona rate, as may be
determined by the State Government, by way of sale, subject to prior
approval of such authority, as may be specified:

Provided further that ownership rights in respect of shops or houses
which are on lease or rent or license fee or tehbazari or otherwise for the
last twenty years or more, may be transferred by way of sale, on such
terms and conditions, including the rate at which such ownership rights
shall be transferred, as specified in the policy framed in this behalf by the
State Government, from time to time.
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(d)

(€)

®

9)

the consideration for which any immovable property may be sold, leased
or otherwise transferred to social, religious or charitable or educational
institution, trust or social entities by the authority as specified by the State
Government shall be as given below:-

Serid Nature of facility Area Tentative rate of sale
Number
1 2 3 4

1 Religious sites — the upto (i) upto 2000 sguare
land of  Municipal 3000 meters, 50% of the

Council or Municipa square collector rate,
Committee, as the case meters  proportionate cost of
may be, for the purpose development of the
of worship (Mandir, area and other
Gurudwara, Magjid, incidental charges
Church, etc.) and for thereto.
Community (i) for 2001-3000
Dharamshalas, Janjghar, square meters, 100%
Baratghar, community of the collector rate,
centres or educational proportionate cost of
institutions etc. development charges
of the area and other
incidental charges
thereto.
2. Nandi Shala, Gaushalas upto5 50% of the Collector
or stray cattle yard. acres  rate, proportionate cost
of development
charges of the area and
other incidental
charges thereto:

Provided that the property shall be transferred by way of sale, lease
or otherwise subject to prior approval of such authority, as may be notified
by the State Government.

notwithstanding anything to the contrary contained in this Act, the
authority shall sell, lease or let out on hire or otherwise transfer any
moveable or immovable property belonging to the Municipal Council or
Municipal Committee under the following circumstances, namely:-

0] on the directions of the State Government to sell, lease or otherwise
transfer any moveable or immovable property of the Municipal
Council or Municipal Committee, as the case may be, for such
consideration, as specified by the State Government;

(ii)  when any policy framed by the State Government requires, as a part
thereof, to sdll, lease or otherwise transfer any moveable or
immovable property of the Municipa Council or Municipal
Committee for consideration as specified in the said policy:

Provided that the prior sanction of the State Government
shall be required before the authority as specified by the State
Government acts under clause (ii);

the sanction of the State Government under the aforesaid clauses may be
given either generally for any class of cases or specially for any particular
case;

subject to any condition or limitation that may be specified by or under
any provision of this Act, the foregoing provisions of this section shall
apply to every disposal of property belonging to the Municipal Council or
Municipal Committee, as the case may be, made under or for any purposes
of thisAct;
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(h)

every case of disposal of property under clause (a), shall be intimated by
the said authority, without delay to Municipal Council or Municipal
Committee, as the case may be.”.

ic?_stiwégonfof 5. For section 69 of the principal Act, the following section shall be substituted, namely:-
Har;/(;rr]]a Agt 24 of “69. Taxes which committee shall impose.— (1) For the purposes of this Act
1973. and subject to the provisions thereof, every committee shall impose the following taxes,
namely —
(@  aproperty tax payable by the owner or occupier of abuilding or land in the

(b)
(©

municipal area, calculated depending upon the area in which the building
or land is situated, its location, purpose for which it is used, its capacity for
profitable use, quality of construction and other relevant factors, method of
calculation and the rates for application be such, as the State Government
shall, by notification in the Official Gazette specify. The rates of tax may
be different for different types of properties like residential, non-residential
or commercial, industrial, institutional etc. and may be at flat rate or at a
graded scale; and in al cases, those shall be the floor rates and the
Municipal Council or Municipa Committee, as the case may be, may
increase the rates prospectively at any time by following the due procedure
as specified by the State Government:

Provided that no property tax shall be payable on any land being
exclusively used for agricultural purposes.

Explanation.— For the purposes of this clause,-

() the words “land being exclusively used for
agricultural purposes’ shall include the land on
which any structure has been raised for the
purposes of keeping electricity meter and other
electric fixture for tubewell connection.

(2) thewords “floor rate” means the minimum rate
as specified in the notification to be issued under
the said clause;

such other tax, at such rates as the State Government may by natification
in each case direct;

aduty on the transfer of immovable properties situated within the limits of
the municipality in addition to the duty imposed under the Indian Stamp
Act, 1899, asin force for the time being in the State of Haryana, on every
instrument of the description specified below and at such rate, as the State
Government may, by notification, direct, which shall not be less than one
per centum and more than three per centum on the amount specified below
against such instrument:-

Description of instruments Amount on which duty shall be
levied
0) Sale of immovable the amount or value of the
property consideration for the sale as set
forth in the instrument.
(i) Exchange of immovable the value of the property of the
property greater value as set forth in
these instruments.
(iii)  Gift of immovable the value of the property as set
property forth in the instrument.
(iv)  Mortgage with the amount secured by the
possession of immovable mortgage as set forth in the

property instrument.
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(v) Lease in perpetuity of the amount equal to one-sixth of
immovable property the whole amount or value of
the rent which would be paid or
delivered in respect of thefirst
fifty years of the lease, as set
forth in the instrument.

The said duty shall be collected by the Registrar or Sub-Registrar in
the shape of non-judicial stamp paper at the time of Registration of the
document and intimation thereof shall be sent to the committee
immediately. The amount of the duty so collected shall be paid to the
committee concerned.

(2)  Save as provided in clause () of sub-section (1), the taxes as specified
above shall be levied at such rates as may, from time to time, be specified by the State
Government by notification and shall be assessed and collected in accordance with the
provisions of this Act and the bye-laws made thereunder.

(3  Notwithstanding anything contained contrary to other provisions of this
Act, the State Government may, by special or general order, direct the Municipal
Council or Municipal Committee, as the case may be, to impose any tax falling under
clause (a) or clause (b) of sub-section (1) not already imposed, within such period as may
be specified and the Municipal Council or Municipal Committee, as the case may be,
shall thereupon act accordingly.

(4) If the Municipal Council or Municipa Committee, as the case may be,
failsto carry out any order passed under sub-section (3), the State Government may, by a
suitable order notified in the Official Gazette, impose the tax and the order so passed
shall operate as if the tax had been duly imposed by the Municipal Council or Municipal
Committee, as the case may be, under clause (a) or clause (b) of sub-section (1).”.

After section 70 of the principal Act, the following section shall be inserted, namely:— Insertion of section

. . . . 70A in Haryana Act
“7JOA. Control and regulation of advertisement in public spaces.— (1) The 24 0f 1973

authority as specified by the State Government, shall control and regulate all
advertisements displayed in public spaces and means of transport in the municipal area.
They shal for this purpose, identify the suitable spots and sites for displaying
advertisement in the municipal area and may, as part of this exercise, invite, by wide
publicity, applications from the interested persons for letting out public visual landscape
of their premises or vehicles for display of advertisements. The authority as specified by
the State Government shall decide all such applications made to him by finalising the
identification of spots, sites and vehicles after taking into consideration such relevant
factors, which are either specified by the State Government or directed in terms of any
order of the court of law exercising such jurisdiction or specified under any policy of the
State Government.

(2)  Any person, desirous of putting up an advertisement at a spot, site or
vehicle, identified under sub-section (1), shall make an application in such manner, as
may be specified by the State Government, to the authority, for permission, who shall
dispose of the same by taking into consideration all the relevant factors, within a
reasonable time and may, while doing so, impose such other restrictions and conditions
as befits the facts and circumstances of each case. No application shall, in any
circumstances, be entertained for putting up an advertisement at a spot, site or vehicle
different from those which have been identified under sub-section (1).

(3)  The authority, as specified by the State Government, shall, before giving
such a permission for putting up an advertisement under sub-section (2), shall enter into
a rent sharing arrangement with the owner/occupier of the identified premises or
owner/user of the identified vehicle (other than the building, land or vehicle belonging to
the Municipal Council or Municipal Committee) where the advertisement is to be put
up; and shal, at the time of giving permission, charge a permission fee from the
applicant advertiser at the rates as determined by an authority appointed by the State
Government for this purpose and different authorities may be appointed for different
municipalities or regions of the State.
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Insertion of sections 7,

75D and 75E in
Haryana Act 24 of
1973.

(499 The State Government may lay down guidelines/policy for the
identification of sites, spots and vehicles, the processing of applications made for giving
permission for putting up the advertisements, the rent sharing arrangements and other
relevant matters, asit deemsfit.

(5) No advertisement shall be erected, exhibited, fixed or retained upon or
over any land, building, wall, hoarding, frame, post or structure or upon any vehicle or
shall be displayed in any manner whatsoever in any place within the municipal area
without the written permission of the authority as specified by the State Government.

Explanation.— For the purposes of this section, “a public space” means a place that is
generally open and accessible to people and includes-

) roads, flyovers, pavement, sidewalks, streets, public squares,
parks, gardens, water bodies, lakes, river fronts, green belts
along the roads;

(i)  government buildings which are open to the public, such as
public libraries, museums, monuments, zoos, agquariums, open
air theatres, sports grounds, stadiums;

(iii)  rallway stations, metro railway stations, bus stands, taxi stands,
rickshaw stands, bus queue shelters, street furniture, parking
places;

(iv)  al other lands, buildings and structures, whether in Government
hands or private, that are visible from sidewalks, public
thoroughfares and other public placesin so far as they affect the
public visual landscape.”.

After section 75C of the principal Act, the following sections shall be inserted,

namely:—

“75D. Levy of penalty on unlawful building.— (1) Whoever unlawfully
constructs or reconstructs any building or part of abuilding,-

(@ on his land without obtaining permission under this Act or any
other law for the time being in force or any rules or bye-laws made
thereunder or in contravention of any condition attached to such
permission; or

(b)  onasite belonging to him which is formed without approval under
the relevant applicable law, including rules framed/instructions
issued thereunder; or

(c) on any land belonging to, or leased by the Municipal Council or
Municipal Committee, the Centra Government or State
Government, or any statutory Board/Corporation or organization or
company set up by any such Government, in breach of any
provisions of this Act or of any other law for the time being in force
and the rules and bye-laws made thereunder,

shall be liable to pay every year a penalty, which shall be equal to twice the amount of
property tax leviable on such building, so long as it remains unlawful construction
without prejudice to any proceedings which may be instituted against him in respect of
such unlawful construction and the penaty paid under sub-section (1), shall be
determined as collected under the provisions of this Act, as if the amount thereof were a
property tax due against any such person:

Provided that none of such levy and collection of tax and penalty shall be
construed as having regularised such unlawful construction or reconstruction for any
period whatsoever of its such unlawful existence.

75E. Levy of penalty on unlawful use of a building or land.— (1) Whoever
puts a building or land or a part thereof to any use either in contravention of any law for
the time being in force regulating or controlling the use of such building or land or part
thereof or in violation of an order or direction, if any, issued under such law, shall be
liable to pay a penalty, which shall be equal to two times the amount of property tax that
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10.

is leviable on such building or land or part thereof, as the case may be, under clause (a)
of sub-section (1) of section 69 of this Act for the whole period of such unlawful use on
annual basis, calculated construing part of a year as full year and the penalty paid under
this sub-section shall be determined as collected under the provisions of this Act, as if
the amount thereof were a property tax due against any such person.

(2) The penalty imposed or paid under sub-section (1), shall be without
prejudice to any proceedings which may be ingtituted against the user in respect of such
unlawful use and shall not clothe him with any right to raise the plea of regularisation of
such unlawful use; and shall not be offset against any composition that may be lawfully
accepted from him.”.

After section 84 of the principal Act, following section shall be inserted, namely: —

“84A. Taxation of properties of Government of India.— Notwithstanding
anything to the contrary contained in this Act, lands and buildings being properties of the
Government of India shall be exempted from the taxes on lands and buildings specified
in section 84:

Provided that nothing in this section shall prevent the Municipal Council or
Municipal Committee, as the case may be, from levying any of the said taxes on such
lands and buildings to which immediately before the 26th January, 1950, they were
liable, or treated as liable, so long as that tax continues to be levied by the Municipal
Council or Municipal Committee, as the case may be, on other lands and buildings:

Provided further that nothing in this section, shall prevent the concerned
Municipal Council or Municipal Committee, as the case may be, for charging the service
charges in lieu of services rendered as quantified by the said Municipa Council or
Municipal Committee within the genera guidelines of the State Government and
instructions of the Government of India.”.

After section 99 of the principal Act, the following section shall be inserted, namely:—

“99A. Issue of no dues certificate for registration of certain documents.— A
document in respect of sale, transfer, lease, gift or alienation, in any manner, of any land
or building, situated in a municipal area, which is required to be registered under
section 17 of the Registration Act, 1908 (Central Act 16 of 1908), shall not be registered
unless the said document is accompanied with a no dues certificate issued by the
authority as specified by the State Government, which shall remain valid for a period of
three months or for such other time period, as may be specified by the State Government,
from time to time, certifying that all municipal dues including rents, taxes, cesses,
charges, fees, fines and penalties in respect of such lands and/or buildings as mentioned
in the document, payable or recoverable under this Act or the rules, bye-laws or
regulations made thereunder, have been fully paid:

Provided that the State Government may by order, exempt, wholly or partly, such
lands and buildings, which have falen for the first time or have fallen afresh in the
municipal area as aresult of a notification issued under sections 3 and 4 of the Act, from
the requirements of this section, for such duration, as the State Government may deem
fit.".

In section 203G of the principal Act,-

0) for thesign“.” existing at the end, the sign “:” shall be substituted; and

(if)  the following proviso shall be added and shall be deemed to have been added
with effect from the 27th March, 2001, namely: —

“Provided that where provisions of this Act are silent regarding the
provision of the controlled area, then the provisions of the Punjab Scheduled
Roads and Controlled Areas Restriction of Unregulated Development Act, 1963
(Punjab Act 41 of 1963) shall be deemed to be applicable mutatis mutandis within
the municipal limit.”.

Insertion of section
84A in Haryana Act
24 of 1973.

Insertion of section
99A in Haryana Act
24 of 1973.

Amendment of
section 203G of
Haryana Act 24 of
1973.



60 HARYANA GOVT. GAZ. (EXTRA.), MAR. 22, 2021 (CHTR. 1, 1942 SAKA)

Substitution of 11.  For section 203H of the principal Act, the following section shall be substituted and shall

section 203H of be deemed to have been substituted with effect from the 2nd April, 2002, namely:-
Haryana Act 24 of

1973. “203H. Issue of no objection certificate for sanction/release of electricity,
water and sewerage connection.— Any person before making application to concerned
authority for sanction/release of electricity, water and sewerage connection to any
premises, shall obtain a no dues certificate from concerned Municipal Council or
Municipa Committee, as the case may be and no authority shall sanction/release such
connection unless no dues certificate is accompanied with the application.

Explanation.— For the purposes of this section, the term ‘sanction/release’ shall
include restoration of disconnection or increase in capacity/load etc.”.

BIMLESH TANWAR,
Administrative Secretary to Government,
Haryana, Law and L egidative Department.

9123—L.R—H.G.P. Pkl.
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